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LOK SABHA

Friday, February 21, 1964/Phalguna 2,
1885 (Saka)

‘The Lok Sabha met at Eleven of the
Clock

[MR SpPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Copper-weld Cables Factory

*229. Shri Yashpal Singh:
Shri Bhagwat Jha Azad:

Will the Minister o; Industry be
Pleased to state:

(a) whether Government propose
to set up a factory for the manufac-
ture of copper-weld cables;

(b) if so, where the factory is like-
1y to be established; and

(c) when it will go into production?

The Minister of Indastry (Shri
Kanungo): (a) and (b). A proposal
‘to manufacture Copper-weld Cables
as an additional item by M/s. Hindus-

tan Cables Ltd, Rupnarayanpur
(West Bengal) is presently under
consideration.

(c) Since the proposal is in preli-
minary stages of consideration it can-
not be stated when production will be
established.

=t auw fag : Fa oad fmr
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Shri Kapur Singh: What are the
main sources of our copper supply at
present, and may I know to what
extent they shall have to be augment-
ed by the requirements of this pro-
posed new factory?

Shri Kanungo: All our copper re-

quirements are imported at the
moment. We are importing copper
cables also. The idea is that we

should process the cables here so that
we can have some saving in the im-
port.

Shri Sham Lal Saraf: How far is it
correct that al] the copper that we
utilise for our industry at the moment
both in the private and public sectors
does not meet the present demand
fully, and may I know whether it will
be possible to set up another factory
where more demand will come upon
the meagre resources of the country?



1865 Oral Answers

Shri Kanangoe: Our copper sources
are very limited. There is only one
mine which supplies 10,000 to 15,000
tons whereas our demand is something
of the order of 60,000 tons. It can be
met only by the availability of ex-
change and import.

Shri Ranga: Is it true that recently
they have discovered copper ore in
Bhutan, in Kashmir and also in Bihar?

Shri Kanungo: I have no idea.

Indian Textile Trade Establishments
in Ceylon
+

Shri Yashpal Singh:
230 Shri P. C. Borooah:
"7 Shri S. N. Chaturvedi:
 Shri Vishwa Nath Pandey:

Will the Minister of International
Trade be pleased to state:

(a) whether Ceylon Government
have decided to “Ceylonise” the im-
ports of a wide range of textiles
whereby a large number of Indian
textile trade establishments would be
forced to close down;

(b) if so, how many such establish-
ments are likely to be affected; and

(c) Government’s reaction to this
decision of the Ceylonese Govern-
ment?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) About 145 traders in textiles of
Indian nationality have been affected.

(Shri

(c) The Government’s reaction was
that lack of adequate notice by the
Ceylon Government unlike in the
case of nationalisation of the foreign
Oil Companies would, for no fault of
the traders affect their interest
adversely. Consequently, the Ceylo-
nisation proposal should be staggered
over a period of time, gradually re-
ducing the quotas allotted to Indian
firms or deferring the proposed mea-
sure of Ceylonisation of textile trade
1ill the new scheme for registration of
Ceylonese traders was announced and
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the position of the affected Indian
traders reviewed in its light. These
reactions had been conveyed to the
Government of Ceylon.

&t oo fag o @Fr # g
q S uE gARSST €Y W g R
qafears W e 1 Fn o
g?
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Shri P Venkatasubbaiah: May I
know whether instead of only sending
reactions to the Ceylonese Govern-
ment our Government will make con-
sistent and persistent efforts to see
that the Ceylonisation policy is slow-
ed down so that our people are not
thrown out of their jobs?

Shri Kanungo: This is a matter of
internal policy for the Ceylon Gov-
ernment. We cannot dictate any
policy to the Ceylon Government.

ot faaATe qwdy ;- HAT AR

RN FNT F A A7 LT g 2

F7 faaTeFT @ & 9 9T F T
TEw 3T ¥ O AT WEX 9em ?

Shri Kanungo: There is some appre-

hension that the export of textiles to

Ceylon may be affected. This year the
Ceylon Government have purchased



1867 Oral Answers

the usual quantities. It is hoped that
in the future also they will continue
to buy Indian textiles.

Shrimati Savitri Nigam: May I know
whether any representation was made
by our High Commissioner and if so,
whe her any reply has been received
by him from the Ceylon Government
and what is th= amount of money and
property involved if the Ceylon Gov-
ernment persists in its policy.

Mr. Speaker: Not so many questions
in one supplementary.

Shri Kanungo: The representation
to the Ceylon Government was made
some time in the end of January when
this notification was issued. It is diffi-
cult to estimate the assets because only
145 traders are involved and it affects
only their trading assets not fixed
assets.

Dr. M. 8. Aney: What is the num-
ber of Indian firms which had been
closed down on account of this policy
of the Ceylon Government?

Shri Kanungo: 145 Indian nationals
are affected by this particular order
regarding textile trade.

Shri Kapur Singh: May I know
whether there is any likelihood in the
near future of Ceylon ceasing to treat
us as the most hated neighbour?

Mr. Speaker: Shri Warior,

Shri Hari Vishnu Kamath: No
answer has been given to the earlier
question.

Mr. Speaker: The interval itself is
the answer for that.

Shri Warior: When the entire tex-
tile trade will be taken over by the
Ceylonese on account of this Ceylo-
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nisation policy may I know whether
these persons will be paid some com-
pensation by the Ceylon Government
so that they can rehabilitate  their
capital to India?

Shri Kanungo: As it is, the notifica-
tion which has been published says
that none but Ceylonese nationals shall
Je given quotas for import of textiles.
It means that Indian merchants who
were in the textile trade in Ceylon
will not get any quotas. It cannot be
estimated at the moment as to what
their loss will be.

HM.T., Pinjore (Punjab)

*231, Shri Hari Vishnu Kamath:
Will the Minister of Steel Mines and
Heavy Engineering be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made in the Hindustan Machine
Tools brochure, issued on the eve of
the opening of the HM.T. III, Pinjore
on 23-10-1963, that “Some of India’s
industries, in both sectors are riddled
by nepotism, communalism and caste-
ism”, and also that “all the provisions
in the recent company law to prevent
these mal-practices remain ineffective
up-to-date”;

(b) if so, which are the industries
in the public sector to which the
aforesaid remarks are applicable; and

(c) the measures taken to eliminate
the said mal-practices?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineering
(Shri P. C. Sethi): (a) Yes, Sir.

(b) and (c). The remarks in ques-
tien are in the nature of a general com-
ment and not directed at any parti-
cular industry either in the private or
public sector. These remarks also
do not reflect the opinion of the Gov-
ernment of India.

Shri Hari Vishnu Kamath: Is the
House to understand that this bro-
chure which was issued sotne time ago,
I believe in October or November, that
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is, four months ago, reached the
Ministry very recently or has it been
in their hands for some time and they
have seen it? If so, did the Govern-
ment get into touch with the Chairman
of the Hindustan Machine Tools, Shri
Mathulla, to ascertain—after all, he
is a responsible man and he must be
making a responsible statement; the
Finance Minister paid him a very good
certificate some time ago—to ascertain
from him—here may I read out, by
your leave, the relevant sentence, be-
cause he is very categorical in what
he said. . . .

Mr. Speaker: He need not read it.

Try to ascertain what, that still re-
mains,

Shri Hari Vishnn Kamath: . . . .try
to ascertain from him which parti-
cular industries because he says de-
fini‘ely and categorically that all the
provisions in the company law remain
inadequate and he refers to some in-
dustries in both sectors— . . .

Mr. Speaker: Ascertain what?

Shri Harli Vishnu Kamath: Have
they tried to ascertain from him
which industrjes he had in mind when
he wrote this? If they did not ascer-
tain that, what were the reasons for
not doing so?

Shri C. Subramaniam: I did try
to ascertain the reference made in that
note. This is the reply I have receiv-
ed:

“The Company have stated that
these remarks are not applicable
to any individual concern but it
is a general fair comment made
in the public interest and it is the
individual opinion of an expert.”

Shri Hari Vishnu Kamath: This
makes it more serious. This is an
important public document. There-
fore may I ask whether the Govern-
ment has written to Shri Mathulla,
the Chairman of the Board—of course,
this cannot ‘be expunged; I do not
know whether it can be expunged—
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that in future he should not indulge

in such irresponsible statements in a

public document? Individual opinion

cannot be injected into a public docu-

ment. He says that it is an individual

opinion. It cannot be stated in a

public document.

Mr. Speaker: Has the Government
advised Shri Mathulla not to indulge
in it?

Shri C. Subramaniam: I do agree
that since it has not been possible for
him to point out any particular in-
dustry this statement should not have
been made.

Mr. Speaker: Exactly.

Shri Hari Vishnu Kamath: But your
question has not been answered. Have
they advised him not to do such things
in future?

Shri C. Subramaniam: I am sure, he
would take note of what has happened
in Parliament.

Shri Bade: Is it a fact that these
remarks are directed towards the fact
that high appointments of engineers in
some industries are made by tele-
phonic messages from Ministers and
is it, therefore that he says that in
public sector nepotism is prevalent?

Shri Hari Vishnu Kamath: Both
sectors.

Shri C. Subramaniam: Evidently,
the General Manager wantad to
emphasise that in HMT there is no
nepotism, communalism and casteism.
Instead of putting it in a positive way
he has put it in a different way.

Dr. L. M. Singhvi: Has Government
considered appointing a public service
commission for public sector under-
takings in order to obviate complaints
of nepotism; if not, why not?

Shri C. Subramaniam: That is the
surest way to make our industries a
failure because it has got to be done
in a proper way and a public service
commission cannot function for the
recruitment of industrial personnel.
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Shri P. C. Sethi: This is not correct.

S U A

Shri Ranga: The hon. Minister has
made a very important statement just
now, namely, that the surest way to
ensure the failure of a public enter-
prise is to entrust the appointment of
these various officers to the public ser-
vice commission. Then can he assure
the House that the Government has
taken care to see that no telephonic
or o‘herwise anyhow recommenda-
tions are sent down from Ministers
and all those associated with them to
those people who are placed in charge
of these public enterprises?

Shri C. Subramaniam: I do not
know when the tapping of the tele-
phone was made and these secrets
were found out

Shri Ranga: There is plenty of evi-
dence not only in regard to this but
in regard to others also.

Shri C. Subramaniam: But I can
assure the hon. Member that no re-
commendations are being made and
that as far as possible selections are
being made on the basis of merit.

Shri Kapur Singh: May I ask
whether these censorius appraisals
made at the eve of opening of Pinjore
factory are intended to convey some
special signification of the Punjab
scene?

Mr. Speaker: He says, nothing parti-
cular was intended.

Shri Harish Chandra Mathur: In the
absence of an agency like the Union
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Public Service Commission, what have
the Government thought and devised
to ensure that there is fair deal in
respect of recruitment in public sector
enterprises?

Shri C. Subramaniam: We have got
a Recruitment Board for each indus-
try. They call for applications.
Advertisements are made; applications
are received and on the basis of merit
selections are made. I am sure, if
there has been any such irregularity,
nepotism or any such thing, hon. Mem-
bers who are diligent enough would
have come to know of these things.
Particular instances can be brought to
the notice of Government. So far
I have not heard any complaint that
there has been any case of nepotism
or communalism from any quarter.

Shri Warior: The statement is a
generalisation. He must have some
instances which led to this generalisa-
tion. It is a very serious statement.
May I know whether the Government
is satisfied that he was not suppress-
ing those facts from the Government
when the Government made enquiry?

Shri C. Subramaniam: I thought I
answered that question.

Mr. Speaker: It has been answered.

Heavy Electrical Plants and High
Pressure Boiler Plants in Madras State

+
( Shri S. C. Samanta:

Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri Subodh Hansda:

Dr. P, N. Khan:

*232. { Shri M. L. Dwivedi:

Shri Nambiar:

Shrimati Savitri Nigam:
Shri D. J, Naik:

Shri P. C. Borooah:

Shri D. C. Sharma:

| Shrimati Matmoona Sultan:
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Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state the latest position regarding the
setting up of the Heavy Electrical
Plants at Ramachandrapuram  (near
Hyderabad) and Hardwar and High
Pressure Boiler Plant at Tiruchirapalli
(Madras State)?

The Minister of Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): A statement is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-2368/64].

Shri S. C. Samanta: As regards the
Heavy Power Equipment Plant, Rama-
chandrapuram, may I know whether
its production programme and its abi-
lity to cater to the country’s future
requirements have been worked out
and what was the recommendation of
the Kumar Committee on this?

Shri C. Subramaniam: I do not
know which Kumar Committee is
referreq to. A detailed project report
was prepared and on the basis of that
this factory is being put up. It would
cater to the needs of the country.

Shri S. C. Samanta: We were told
before that the first boiler that will
be manufactured at Tiruchirapalli will
be given to the Kothagudium thermal
power station by 1963. May I know
why it has not been done?

Shri C. Subramaniam: No, Sir; this
will go into production only by the
end of 1954 or 1965. As a matter of
fact, even now the first boiler is in-
tended to go to Kothagudium,

Ny - MEgaaaN e
e ¥ o g feww g
o WY & I A1 uwewA gfer ¥
A wr g ? A gt W wEa w7 W
@ fredaeie #0 #1 fa=ie §, o
g W & F9 S ArEE € oo
g ?

e WERW WY qrierTie
& e, W & &5t SRy &
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Shri Bade: I come from Bhopal and
I know it perfectly well. I want to

know whether the Hardwar factory is
an extension of the Bhopal industries.

# qear Wea § 5 oFm W
T o gwwewd gfar #
& @ &, vud fram war &9 fR
ST S AT G W FEY A
W s w@r g ?

Shri C. Subramaniam: It is a sepa-

rate factory at Hardwar. It has
nothing to do with Bhopal.

Shri Warior: May I know how and
on what basig the technical personnel
are recruited for this?

Shri C. Subramaniam: Advertise-
ments are made with regard to the
requirements and on the basis of those
advertisements, applications are re-
ceived. A seclection board sits and
selects the engineers. Generally first
class engineers are recruited.

&Y oo fag S Sl e
¥ IR 9 T2 CEEL FT a0 Y
4t o= fomd i a7 oF €T W Ty
i g, fomd fram @ gFem g
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Shrimati Savitri Nigam: In what
way are these three factories inter-
connected? May I know whether it
is a fact that because the production
in the Heavy Electricals has been de-
layed, this work has not been started
so far?

Shri C. Subramaniam: All the plants
are under one organisation—Heavy
Electricals Limited. That is the con-
necting link. These three units are
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intended to produce certain categories
of equipment for the production and
transmission of power.

Plywood Export

Shri Vasudevan Nair:
Shri M. K. Kumaran:
Shri Subodh Hansda:
Shri S. C. Samanta:

| Shri Sudhansu Das:

| Shri M. L. Dwivedi:

+
[‘ Shri Warior:

l
+233. 4
I

Will the Minister of International
Trade be pleased to state:

(a) whether Government have
taken any steps to reduce prices of
raw materials used for the manufac-
ture of plywood as an incentive for
increased export; and

(b) if so the broad outlines there-
of?

The Minister of Imdustry (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.

STATEMENT

With the planned development of
Methanol and Urea in the  Public
Sector, the prices of U.F. resin which
are higher at present are likely to re-
gister a downward trend. In order
to improve the competitive position of
Indian plywood in the international
market and to offset the incidence of
high prices of indigenous raw mate-
rials on the cost of production, the
following steps have been taken:—

(1) Refund of drawback of
duty on imported raw materials
used in the plywood exported;

(2) Import entitlement at the
rate of 30 per cent of the f.o.b.
value of plywood exported, under
the Export Promotion Scheme;
and

(3) Cash subsidy of 20 per cent
from P.IV.C. Fund on f.0.b. value
of plywood exported by manu-
facturers/exporters borne on the
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list of Directerate General of
Technical Development.

Oral Answers

Shri Warior: I should like to know
what the Government is doing for
offsetting the incidence of high prices
of indigenous raw materials on the
cost of production. What steps have
the Government taken to reduce the
prices and to give increased supply to

* the plywood manufacturers?

Shri Kanungo: As far as the chemi-
cal components are concerned, we are
trying to set up plants which will be
based upon the indigenous availability
of methanol when that is available.
Methanol is not available in bulk at
the moment.

Shri Warior: There are other mate-
rials also. Why is there incidence of
high prices for the indigenous raw
materials and not for the imported
raw materials?

Shri Kanungo: The bulk of the
indigenous raw material is timber. The
timber price is high  because the
forests near about the lines of com-
munications have been exhausted and
now the cost is higher because we
have to go deeper into the country-
side.

Shri Himatsingka: Is the hon. Minis-
ter aware that the timber royalty
which was about 8 annas per cft. has
now been raised to over Rs. 2 in
Assam which is the biggest supplier
of raw material?

Shri Kanungo: Timber royalties

have been going up.

Shri Himatsingka: Is any step being
taken to advise the Government to
reduce it?

Shri Kanungo: We cannot advise
them. It is the State Governments’
concern.

Shri S. C. Samanta: May I know
in which country we are competing
and whether any fresh inarkets are
being enquired into?
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Shri Kanungo: It is obvious from the
statement that we are out-priced in
other countries. In spite of that, we
are making headway mostly in West
Asian countries.

Shrimati Savitri Nigam: May 1
know, in order t> remove this diffi-
culty why not the raw material for
this spacial project is being bought
from the places where the Govern-
ment i‘self is a supplier of bulk tim-
ber, say, for example, Andamans?

Shri Kanungo: The Andamans tim-
ber is more costly because it has got
to be hauled from a long distance.

Second Mining Machinery Plant

.+
Shri Yashpal Singh:

(Shri Dhaon:
" *234 J Shri B. P, Yadava:

Shri Bishanchander Seth:

Shrimati Savitri Nigam:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
refer to the reply given to Unstarred
Question No. 1266 on the 6th Decem-
ber, 1963 and state:

(a) whether the location of the
second mining machinery plant to be
set up with the help of Polish Gov-
ernment has since been decided;

(b) if so, when the plant is likely
to be set up; and

(c) what kind of assistance Polish
Government will give?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engine-
ering (Shri P. C. Sethi): (a) No, Sir.

(b) and (c). This will be decided
only after examining the Preliminary
Project Report from the Polish autho-
rities and also the report of Planning
Group on requirements of mining
machinery during the IV Plan period.
Both these reports are still awaited.

sﬁumla'r'ag T T OAER
9 ¥ wArar @ AR ¥ AR e
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Shrimati Savitri Nigam: May I
know what is the method of selecting
sites for such plants and whether it
is let to the foreign experts or some
Indian experts will also be associated
with them? Are the sites selected by
the Government or it is left to the
experts?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): A technical committee is
appointed in which the foreigners also
are associated. They select suitable
sites and make recommendations to
the Government. Ultimately the Gov-
ernment takes the decision.

Small Tractors

+

Shri Harish Chandra

Mathur:
Shri Bhagwat Jha Azad:
Shri Sidheshwar Prasad:
Shri Bishwanath Roy:
Shri Indrajit Gupta:
Shri G. Mohanty:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Umanath:
L Shri D. J. Naik:

Will the Minister of Steel, Mines
and Heavy Enginecring be pleased to
slate:

hJ

*235, 4

(a) the present demand for small
tractors and projected demand by the
end of Third Plan; and
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(b) the manner and extent to which
this has been met and the programme
for meeting the demand in ,future?

The Deputy Minister in the Minis-
try of Steel Mines and Heavy Engine-
ering (Shri P, C, Sethi): (a) The pre-
sent demand for small tractors/power
tillers has not been assessad. The de-
mand by the end of the Third Plan is,
however, estimated at 40,000 to 50,000
Nos. per annum.

(b) Two firms have already been
licensed for the manufacture of small
tractors/power tillers for a total capa-
city of 27,000 Nos, per annum. In ad-
dition, 3 schemes for the manufacture
of small tractors/power tillers have
also been approved in principle. The
question of licensing additional capa-
city is, at present, under consideration.

Shri Harish Chandra Mathur: May
I know whether there is a difference
in the estimated demand between the
Ministry of Steel, Mines and Heavy
Engineering, the Planning Commis-
sion and the Ministry of Food and
Agriculture and, if it is so, what are
the different estimates of demands of
the three different organisations and
the basis for it?

The Minister of Steel, Mines and
Heavy Enginecring (Shri C. Subra-
maniam): The Heavy Engineering
Ministry does not make any assessment
of the requirements. It is done by the
Planning Commission and by the Food
and Agriculture Ministry. The Plann-
ing Commission made an assessment
that about 17000 Nos. wiil be required
by 1965-66. But the recent assessment
of the Food and Agriculture Ministry
is that we might require 40,000 to
50,000. We have accepted the latter
figure and we are programming to
have production on this basis.

Shri Harish Chandra Mathur: In
spite of the fact that topmost priority
has to be given to agriculture and to
this instrument of production, may I
know how it is that such a low prio-
rity has been given and a demand has
been made to such a low extent?
What further efforts are being made
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to step up the production of this
ins:rument including the one suggest-
ed by the hon. Minister of Food and
Agriculture in the public sector, last
June, on the floor of this House?

Shri C. Subramaniam: As a matter
of fact, in the early part of this Plan
and during the previous Plan periods,
this power tiller was not given any
importance. We thought that ithe
other tractors would be necessary, and,
therefore, importance was not given
to the heavier tractors. That was why
an estimate of 17,000 was made as our
requirement by the end of 1965-66.
Now, a reassessment has been made,
and on that basis we are trying to get
as much production as possible.

Shri Harish Chandra Mathur: The
Union Minister of Food and Agricul-
ture had stated in June on the floor of
this House that the production of the
bgby tractors would be taken up in
the public sector. What has happened'
to that?

Shri C. Subramaniam: As far as
heavy tractors are concerned, we have
licensed sufficiently enough to meet.
the requirements. The present ques-
tion is with regard to power tillers.
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Shri Tyagi: Despite the fact that the
additional foodgrains production pro-
gramme of the Planning Commission
has failed miserably, I wonder why
Government are still depending upon
their advice and not starting the trac-
tor factory soon. Does the hon. Minis-
ter know that the cost of bullocks to-
day is ten times higher, that is, more

than Rs. 2000 per pair? Under these
circumstances the demand for the
tractors would be too large. May 1

know what has happened to the pro-
totype tractor which was under test
in the Tractor Training and Testing
‘Station?

Shri C. Subramaniam: I agree that
the prices of bulls have gone up. . .

Shri Daji: Have the prices of bul-
locks gone up after the bullock be-
came the symbol of the Congress
Party?

Mr. Speaker: Order, order.

Shri Kapur Singh: We do not want
bulls; we want only bullocks.

Shri C. Subramaniam: . .and,
therefore, perhaps, there would be
greater demand for the small tillers.

As far as this prototype is concern-
ed, it is under test, and if the tests
succeed, we hope to take up produc-
tion to a large capacity, that is, round
about 30,000 numbers in the public
sector.

Shri P. R. Chakraverti: While taking
into account the productive efficiency
of the tractors, may I know whether
Government have been able to persu-
ade the Planning Commission to
divert the funds spent on the import
of foodgrains, to the production of
tractors?

Shri C. Subramaniam: That question
does not arise. As far as the resources
for the production of tractors are con-
cerned, sufficient allotment has been
made.
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Shri 8, N, Chaturvedi: May I know
the estimated price of the small trac-
tor, and how it compares with that
of those now in use and imported from
abroad?

Shri C. Subramaniam: I am sorry I
do not have the comparative figureg
with regard to the price.
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Dr, L. M. Singhvi: What is the basis
on which the Planning Commission
and the Food and Agriculture Ministry
worked out their assessments and the
basis on which the Ministry of Heavy
Engineering preferred one of the two
assessments?

Shri C. Subramaniam: We find there
is greater demand for these power til-

lers now. Therefore, we have to
have greater production.
Shri Nath Pai: Have Government

considered whether one of the contri-
butory factors to the present very high
prices prevailing in the market of
bullocks may be that that they are the
election symbol of one party? And
as a help to the poor peasantry, will
they think in terms of giving up that
symbol?

Mr. Speaker: Order, order.

Shri Tyagi: We are not using bul-
locks.

Shri Harish Chandra Mathur: I want
to invite your attention to what the
Union Minister of Agriculture said,
that the Union Government is con-
sidering a scheme for the manufacture
of smal]l tractors to meet the increas-
ing demand for them in the country.
This was stated on the floor of the
House.

Shri C. Subramaniam: I answered
that in reply to Shri Tyagi’s question.

Export Trade
+

Shri Warior:
Shri Maheswar Naik:
Shri Vasudevan Nair:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Subodh Hansda:
Shri Bibhuti Mishra:

*236.
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Wi]l the Minister of International
Trade be pleased to state:

(a) whether it is a fact that there
thas been a marked improvement in
our export trade during the year 1963
and if so, what is the rise over pre-
vious year’s figures; and

(b) to what extent the improvement
in exports has been reflected in the
overall balance of trade position of
India as compared to previous year's
figures?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.
[Placed in library. See No. LT-2369/
64].

Shri Warior: Which are the items in
respect of which the export trade has
increased and which are those where
there has been an actual decrease?

Shri Kanungo: Broadly, the increase
has been marked in the sphere of
sugar, vegetable oils, tea, oilcake, jute
manuactures, tobacco, cashew kernel,
gums, fruits, chemicals, plastics,
marine products etc. Some items have
shown a  decline, e.g. lac, pepper,
essential oils raw wool and mica.

Shri Warior: Is it a fact that spices
export has increased in any items? If
so, has Government taken any steps
to augment the export of those
items?

Shri Kanungo: Continuous efforts
are being made. It is a question of
demand and supply in the interna-
tional market.

Shrimati Sharda  Mukerjee: The
Minister has stated that the increase
has mainly been in primary products.
It is also estimated that of the Rs. 97
crores increase, Rs. 87 crores worth
have gone to the dollar and sterling
areas which have very low economic
growth. Has Government made efforts
to promote our export trade with
other countries which have a high
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rate of economic growth, say, the
rupee payment areas, and where we
can export finished products?

Shri Kanungo: Yes, in all the trade
agreements copies of which are laid
on the Table, there has been a steady
increase to East European coun‘ries
also, but not to a very large extent
in manufactured products.

Shrimati Sharda Mukerjee: He has
not answered my question.

Shri Daji: Apart from our tradi-
tional items of export trade, have our
light engineering and semi-processed
articles shown any improvement in
exports, and if so, to what extent?

Shri Kanungo: Yes, they

have,
-more or less, been steady.
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Shri Sham Lal Saraf: May I know
if it is a fact that little progress has
been made in introducing our export
products in the Afro-Asian countries
and also the Latin American countries?
If it is a fact, may I know what efforts
are being made to introduce our tradi-
tional and non-traditional export pro-
ducts in these countries?

Shri Kanungo: Yes, efforts are being
made. The annual report for last year
will be placed before the House. The
point is that manufactured goods bar-
ring small electric items have not
shown very appreciable improvement.
There has been improvement; five
years ago it was Rs. 1 crore and it is
now more than Rs. 5 or Rs. 6 crores.

Shri Ranga: Has Government done
anything effective beyond taking over
the export trade in mica by the STC,
to relieve the depression that set in,
in the export of mica during the last
three years?

Shri Kanungo: The mica market has
been in the doldrums for several years.
now because substitutes have been
found for it

Shri Ranga: Is it not a fact that only
the other day the other Minister in
charge of export trade said that India
had no competitor, that India held the
monopoly and therefore there was no
difficulty? And now my hon, friend
says there are substitutes, and there-
fore the depression continues.

Shri Kanungo: There is no contra-
diction. India has the largest produc-
tion of mica and of the best quality,
but the use of mica is coming down
because substitutes have been found
for it. As far as natural mica is con-
cerned, India will have to make an
effort, and it will be the only coun-
try which will be selling it.
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Shri Tyagi: I want a clarification
on procedure before I put my ques-
tion. Once a Member catches the eye
of the Chair, can the Chair steal the
.eye and just use its own discretion? I
know sometimes I catch the eye, but
you do not acknowledge my catching
your eye.

Shri Raghunath Singh: There are
80 many Members catching his eye.

Mr  Speaker: There must be some-
thing wrong somewhere either with
‘my eye or with the Member.

Shri Tyagi: What was the total
-value of import licences issues as ex-
port incentive? .

Shri Kanungo: I have not got the
figure.

Shrimati Renu Chakravartty: Do we
ke=p a separate accoun! as to the
increase or  decrease in our export
trade with the neighbouring countries,
.and not over-all figures? May I know
what has been the position with re-
gard to our trade with Burma, Ceylon
.and the Arab countries?

Shri Kanungo: We do keep an ac-
count of exports destiration-wise, but
1 have not got the figures with me,
and I could not tell you whether it
has been increasing or decreasing with
the countries mentioned.

Dr. M. S. Aney: May I know
‘whether this marked improvement in
sthe export trade has in any
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way substantia]ly improved our

foreign exchange position?
Shri Kanango: Yes, Sir.

Dr. Sarojini Mahishi: May I know
the specific incentives that were
extended for encouraging the export
of certain commodities and the esti-
mate of these incentives in terms of
hard cash during 1963-64?

Shri Kanungo: That is more or less
the question that Shri Tyagi put.

Shri Tyagi: Why should that infor-
mation not be avaiiable, I cannot
understand. This is the most rele-
vant information.

Shri Kanungo: That can be collected.
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Shri Tulshidas Jadhav: May I know
Sir, whether the Government has
given any facilities to the export
traders and if so what are those
facilities?

Shri Kanungo: It is a long list. It
is the same question as Mr. Tyagi’s

Export of Coffee

Shri Warior:
| Shri A. K. Gopalan:
*238. { Shri Vasudevan Nair:
1 Shri Daji:
LShri Vishram Prasad:

Will the Minister of iInternatiomal
Trade be pleased to state:

(a) whether it is a fact that the
target fixed for export of coffee for
the year 1963 has not been attained;

(b) if so, the reasons therefor; and
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(c) steps taken by Government to
step up its export?

The Minister of Industry (Shri
Kanungo): (a) No, Sir. The quota of
21,384 tcnnes fixed under the Inter-
national Coffee Agreement was not
only fulfilled but also an additional
quantity of 1027 tonnes was exported
to other non-quota countries.

(b) Does not arise.

(c) A statement
Table of the House.

is laid on the

STATEMENT

(1) Adopting intensive methods of
cultivation and modern cultural prac-
tices to increase the production of

coffee. Increase in production will
make more coffee available for
export.

(2) Careful pre-sale scrutiny by a
Screening Panel of each lot of coffee
put up in the export sales, with a
view to making available more
‘quality’ coffee for exports.

(3) Study of consumer preferences
in importing countries for particular
types of coffee, such as Monsooned
coffee, Robusta Parchment coffee etc.

in Trade Fairs
held in foreign

(4) Participation
and Exhibitions
eountries.

(5) Exhibiting exportable varieties
of coffee in the showrooms of Indian
Consulates and Embassies and distri-
bution of booklets, pamphlets, posters
etc. on coffee.

(6) Exhibition of films and display
materials in foreign countries and
presentation of caddies containing
quality coffee powder to distinguished
personages through Indian Missions
and at exhibitions.

(7) Advertisements in foreign Trade
Journals.

(8) Allowing draw-back of ercise
duty on coffee exported.
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(9) Allowing draw-back of customs

duty paid on materials used in the

manufacture of French Coffee.

(10) Granting rebate based on the
difference in the export prices and
internal market prices on Robusta
contents of Instant Coffee and French
Coffee exported.

(11) Joining the International
Coffee Agreement with a view to
secure an assured market for the
quota allotted under the Agreement
and the privilege of sharing in
increase in world exports as a result
of future expected increase in the
world demand.

Shri Warior: Is the Indian Coffee
meeting with stiff competition from
the American and Brazilian coffee in
the foreign market in U.K. and other
places and if so what are the differ-
ences between that coffee and our
coffee?

Shri Kanungo: The competition has:
been going on for quite a long time
and today it is a much keener com-
petition in quality and the traditional
rcceptance of a particular quality.

Shri Warior: Has the Government
taken any steps to improve the quality
of coffee as compared to the others?

Shri Kanungo: We claim that
Arabica is the best coffee. But our
production is limited and the coffee
board is doing extensive public rela-
tions propaganda and advertising in
the consuming countries.

Shri Tulshidas Jadhav: May I know
Sir, whether the Government has:
taken any representatives of the-
workers on the committee?

Shri Kanungo: Which committee?®
There is no committee.
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[(a) Printing Machines are at pre-
sent being produced in the country
both in the large and the small scale
sectors. The existing installed capa-
city in terms of value is about Rs. 84
lakhs a year. Nine new schemes with
a capacity of about Rs. 5.9 crores per
year have been approved.

(b) and (c). Government have
decided to set up a Standing Panel
for the industry with representatives
of industry, Government and technical
experts as members to foster rapid
development of printing machinery
industry. The exact demand of the
printing machinery by the end of III
Plan period i.e. 1965-66 was assessed'
by another panel appointed some time
back, and Government have issued a
Press Note detailing the targets for
development of the industry and the
gaps to be filled and calling for
schemes for manufacture of such
equipment].

Shrimati Savitri Nigam: May I know"
whether we are using automatic
machines also and, if not, how long
it will take to produce those auto-
matic machines?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I do not think we are pro-
ducing automatic machines now, but
there has been some licensing for this
also, but I am unable to state when
they will go into production.

Shrimati Savitri Nigam: May I know
whether imports are at the moment
being aliowed and how much foreign
exchange is being spent in importing
automatic machines and how long it
will take to manufacture them in our
country?

Shri C. Subramaniam: I do not have-
separate figures for automatic machi-
nes, but we are importing various-
types of printing presses and other
equipment. In 1962-63, the import
was to the extent of Rs. 4 crores. In
1963-64, up to December, the figure
was Rs. 2.73 crores. '
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Shri Raghunath Singh: May I know
whether any steps are being taken to
manufacture rotary machines here in
India?

Shri C. Subramaniam: Yes, Sir.

Shri S. N. Chatarvedi: What is likely
to be the gap between the estimated
demand and the licensed capacity by
the end of the third Five Year Plan?

Shri C. Subramaniam: The capacity
licensed, as stated in the answer, is
to the extent of Rs. 5.9 crores. But
our demand even by 1965-66 will be
‘more than that, that is, about Rs. ¥
crores. By the end of the fourth
Plan, 1970-71, it is likely to be of
the order of Rs. 12 crores, but we
are encouraging others also to come
into the field.

Shri Hari Vishnu Kamath: To what
extent is the lack of adequate print-
ing machinery and equipment holding
up the speedy implementation of the
‘project for a separate press for India's
Parliament which has been so often
emphasised by you and your pre-
-decessors?

Shri C. Subramaniam: I am sorry
I am not in a position to answer that
-question.

Shri Hari Vishnu Kamath: What is
the position? On a point of clarifica-
tion—

Mr. Speaker: He says that at this
moment he cannot answer it.

Shri Hari Vishnu Kamath: Cannot
answer? Can he not answer whether
this is holding up the project at all?
(Interruption). 1 wou'd request you
to intervene and ask him to answer
the question.

Mr. Speaker: All right; he will
«collect the information and give it to
the hon. Member.

Raw Jute

+
r Shrimati Savitri Nigam:
Shri Indrajit Gupta:
LSI:ﬁ' Yashpal Singh:

~240.
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Will the Minister of Industry be
pleased to state:

(a) the final assessment of the
magnitude of the current raw jute
crop;

(b) whether it is a fact that storage
accommodation available with jute
mills is already filled to capacity; and

(c) whether Government propose to
stimulate greater export of the sur-
plus raw jute, especially of the
inferior qualities?

The Minister of Industry (Shri
Kanungo): (a) The all-India final
estimate of the raw jute crop for
1963-64 season is of the order of 59
lakh bales. Together with Mesta for
which final estimates are not yet
available, the total supplies are
expected to amount to about 74 lakh
bales.

(b) The over-all position in regard
to storage accommodation is not
unsatisfactory.

(c) Limited quantities of low-grade
jute are already being allowed for
export. There is not much scope for
larger exports as supplies from cur-
rent crop may be slightly less than
the anticipated consumption.

Shrimati Savitri Nigam: May 1
know whether the jute growers are
given some facilities for constructing
the godowns for the storage of jute
as is being given to the various other
big farmers?

Shri Kanungo: Normally, the ware-
housing scheme for all agricultural
products including jute is there, and
the co-operative societies have the
facilities under the warehousing
scheme.

Shrimati Savitri Nigam: May I
know what steps have been taken to
increase the export of inferior quality
jute and what incentives are given to
the farmers who want to export it?

Shri Kanungo: We do not encourage
the export because we need all the
crop we have.
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Shrimati Savitri Nigam: In reply
to part (c) of the question, the hon.
Minister replied that they are trying
to export inferior quality jute. I
would like to know what incentives
are being given to increasz the export
of inferior quality jute which is pro-
duced in the country.

Shri Kanungo: We do not give any
incentive because we do not encour-
age export; we export those which
are of certain quality and grade which
are not in immediate demand. There-
fore we do not give any incentives.

Dr. L. M. Singhvi: What will be the
likely impact of the scrapping of the
working-time agreement with the
Indian Jute Mills Association in

terms of the manufacture of jute
goods as well as in the terms
of the export of jute goods?

Was the Minister of International
Trade consulted before the decision
in regard to it?

Shri Kanungo: Yes, Sir. As a
matter of fact the working-time agree-
ment was not in operation because all
the looms were unsealed and were
enjoying protection, and I believe
that with the crop as we anticipate and
with the demand in the outside market
remaining as it is, there will be no
effect.
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Shri Kanungo: I do not remember
the figures, but there has been tre-
mendous increase in the production
of jute after partition.
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Shri Kanungo: Mills have enough
storage capacity for this purpose.

Shri P. G. Sen: May I know if it is
a fact that there is a lull in the jute
market and there is a downward

‘2147 (Ai) LSD—2.
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trend in prices possibly due to the
fact that there is shortage of storage
accommodation?

Shri Kanungo: No, Sir; the market
reports from Calcutta suggest that
there is no downward trend.

Agricultural implements manufac-
turing Plant

+
(Shri S. C. Samanta:
* Shri Subodh Hansda:
3 Skri N. R. Laskar:
| Shri Maheswar Naik:

Will the Minister of Industry be
pleased to state:

*242.

(a) whether it is a fact that there
is a proposal to set up a plant to
manufacture agricultural implements
at Burdwan;

(b) if so, whether this project will
be financed entirely or partly by the
Central Government; and

(c) whether this will be set up
with indigenous machines and equip-
ment?

The Minister of Industry (Shri
Kanungo): (a) There is no proposal
to set up a plant for the manufac-
ture of agricultural implements at
Burdwan. However, a Research,
Testing and Training Centre in Im-
proved Agricultural Implements has
been functioning at Burdwan since
March, 1961 under a Centrally-Spon-
sored Scheme. While proto-types of
designs evolved are fabricated for
purposes of research, the Centre does
not undertake mass manufacture of
agricultural implements.

(b) and (c). Do not arise.

Shri 8. C. Samanta: May I know
whether there is any attempt to
manufacture small tractors here also?

Shri Kanungo:
meant for that at all.
for testing.

Shri 8. C. Samanta: May I know
whether a private party has approach-
ed Government for a simiiar purpose?

The centre is not
It is a centre
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Shri Kanungo: I suppose this ques-
tion is to be answered by my col-
league, Mr. Subramaniam.

Dr. Sarojini Mahishi: May I know
how many such research centres are
there doing research in agricultural
implemenws and whether there is a
centrally-sponsored scheme in the
country?

Shri Kanungo: I am not sure of all
the centres. This is one centre and I
know there is another tractor centre
in Bhopal.
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Shri S. N. Chaturvedi: May I know
whether, when licence is issued to
private companies for the manufac-
ture of agricultural implements, there

is a provision for adequate arrange-
ment for repair workshops, as these

implements are likely to be used
mostly in the rural areas?
Shri Kanungo: I presume there

are.

The Acquisition of Coal Bearing
Areas Act

+

*243. J Shri P. R. Chakraverti:
.7\ Shrimati Savitri Nigam:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the coal producing
States of Bihar, West Bengal, Madhya
Pradesh and Orissa have approached
the Centre jointly impressing upon
them the urgency of amending the
Acquisition of Coal Bearing Areas
Act 1957; . :
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(b) whether  Government have
examined the question how far the
proposed amendment will help the
State Governments concerned in rea-
lising higher royalty on coal; and

(c) whether the Bihar Government
has sought Centre’s permission to
amend Section 10 of the Bihar Land .
Reforms Act 1950 enabling Govern-
ment to collect coal royalty from sub-
leases also?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). While there has been no such
joint approach by these States, Bihar
and Maharashtra States have sepa-
rately proposed to the Central Gov-
ernment that the Coal Bearing Areas
(Acquisition and Development) Act,
1957 be suitably amended to enable
them to realise royalties in respect of
coal bearing lands notified under the
said Act. The matter is under exami-
nation.

(¢) Yes, Sir.

Shri P. R. Chakraverti: May I know
whether the Government has taken
into account the fact that the contro-
versy over the payment of royalties
is rising egain and again and if so
whether they are proposing to devise
a uniform policy for determining this
issue?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): The difficulty arose because
of a Supreme Court decision under
this Act, under which royalty need
not be paid for coal in acquired land
which belongs to the State Govern-
ment. The matter is under exami-
nation and we are hoping that it
would be possible to come to a statis-
factory solution.

Shri P. R. Chakraverti: Irrespec-
tive of the fact that there has been
a joint wmemorandum has the Gov-
ernment taken into account the fact
that Bihar happens to be the greatest
coal-producing area and has pressed
for the amendment of the present
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Act? If so, may I know whether the
urgency of amending the Constitution
has been taken into consideration?

Shri C. Subramaniam: As already
stated, this is under examination and
a satisfactory solution is being arrived
at.

Shrimati Savitri Nigam: May 1
know how long it will take to reach
some conclusion as to whether this
Act neceds to be amended or not,
because the people are facing great
difficulties?

Shri C. Subramaniam: It is not a
question of the people facing any
difficulty, it is a question of the State
Governments getting some royalties.
There is a need to amend the Act,
but even without amending the Act I
think it should be possible to make
some arrangement.
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Shri C. Subramaniam: I do not know
whether any agreement is being
violated, but this comes under the
Coal Bearing Areas Acquisition and
Development Act.

Shri Bade: What is the amount?

Shri C. Subramaniam: Under that
no royaity need be paid for coal pro-
duced in lands acquired from State
Governments. That is an anomaly
which is being looked into now.
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Shri C. Subramaniam: Yes,
they have written a letter.

Sir;
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Price Adjustments for Collieries
*245. Shri Sham Lal Saraf: Will

the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that Gov-
ernment had promised price adjust-
ments in the case of collieries, when
the steel and iron industry was asked
to prepare itself for a major expan-
sion, during the Third Five Year Plan;
and

(b) whether this decision has been
delayed, and as a consequence, the
programmes of expansion in this indus-
try have equally been delayed?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). No such promise was given,
though in actual practice, coal prices
have been reviewed from time to
time. The question of any delay in
deciding this issue does not, there-
fore, arise. In any case, the expan-
sion of coal production has progressed
satisfactorily, and in 1962-63 the target
wag actually exceeded.

Shri Sham Lal Saraf: May I know
whether the expansion of iron and
steel industry has taken place accord-
ing to the expectation that the Gov-
ernment had while the Third Plan
was under formulation?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): No, Sir, there has been some
delay.

Shri Sham Lal Saraf: What are the
wmain reasons for that delay?

Shri C. Subramaniam: This ques-
tion is about coal. Incidentally, steel
industry is being brought in. If I may
be permitted to answer that, Sir, I
may say that it was mainly beacuse
the expansion of the public-sector
projects did not take place according
to schedule because crelit arrange-
ments took some time to get settled.
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Production of Steel
+

Shri Warior:
) {Shri D. D. Mantri:
") Shri Vasudevan Nair:
[ Shri Ramanathan Chettiar:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether the production of steel
in all the steel plants has increased
in 1963;

(b) if so, the details of production
in each plant in each category of steel;
and

(c) whether this is according to the
production target?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shrj P. C. Sethi): (a) to (c).
A statement is laid on the Table of
the House. [Placed in Library, See
No. LT-2375/64.].

Mr. Speaker: Shri Warior—He has
all the statements with him.

Shri Warior: I never thought that
this question would be reached today.
I would like to know what steps the
Government has taken to get the price
of steel reduced and also to get the
steel available in all parts of the
country. There is so much of demand
all over the country and there is steel
available in certain parts of the coun-
try. I would like to know what steps
the Government has taken.

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I could not follow the ques-
tion.

Shri Warior: I am sorry, Sir.

Mr. Speaker: He need not be. Shri
Daji may put his question.

Shri Daji: Is it a fact that the
Rourkela plant after showing some
improvement has again suffered a set-
back?

Shri C. Subramaniam: There was
a setback because of labour trouble.
But that hi4s been solved and again
it is doing well.
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Shrimati Savitri Nigam: May I
know whether the increased produc-
tion has covered up some of the
increased demand, and how far we are
still short in our requirements?

Shri C. Subramaniam: Generally,
there is a shortage of flat products
and we are stiil importing some cate-
gories of steel to the extent of 6,00,000
tons to 7,00,000 tons.

Misuse of Actual User Import Licences

+
( Shri Hari Vishnu Kamath:
2\ Shri Nath Pai:

Will the Miinster of International
Trade be pleased to refer to the reply
given to Starred Question No. 568 on
the 13th December, 1963 and state:

*250.

(a) whether the investigation by the
Special Palice Establishment regard-
ing the misuse of some Actual User
Import Licences granted to the Poona
Municipal Transport Undertaking has
been completed; and

(b) if so, with what result?
The Minister of Industry (Shri

Kanungo): (a) No, Sir, the investiga-
tions are still in progress.

(b) Does not arise.
Shri Hari Vishnu Kamath: Which

agency is conducting the investigation
and what stage has it reached?

Shri Kanungo: Special Police Estab-
lishment.

Shri Hari Vishnu Kamath: What
stage has it reached?

Shri Kanungo: The
has not been completed.

Mr. Speaker: We will now take up
the Calling Attention Notice.

investigation

Shri Nath Pai: No supplementary
at all? Last time also it happened.
Sir, you should permit us to put one
more supplementary to the original
question. Because, may I point out
that it is not true that it has not
completed its finding?
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Mr. Speaker: Then he can per-
suade him in a different manner.

Shri Nath Pai: I would like to
warn him....

Mr. Speaker: Shri Tulsidas Jadhav.

——

WRITTEN ANSWERS TO
QUESTIONS

Committee on Industrial Controls

Shri D. C. Sharma:
Shri Maheswar Naik:
Shri P. C. Borooah:
° Y Shri Dinen Bhattacharya:
| Dr. U. Misra:
[ Dr. Ranen Sen:

Will the Minister of Industry be
pleased to state:

(a) whether the 10 man Committee
inquiring into the scope of simplifi-
cation of industrial controls has sub-
mitted its report;

(b) whether the same has been con-
sidered by Government; and

(¢) if so, the steps taken to imple-
ment the recommendations?

The Minister of Industry (Shri
Kanungo): (a) to (c). Copies of the
Interim Report submitted by the
Industries Development Procedures
Committee and of the Government Re-
solution indicating the decision of
Government on the recommendations
in the Interim Report are available in
the Parliament Library.

New Price-fixing Body for Steel

*241. Shri A. N. Vidyalankar: Will

the Minister of Steel, Mines and Heavy .

Engineering be pleased to state:

(a) whether it is a fact that Gov-
ernmtnt propose to set up a new
price-fixing body for fixing the steel
retention prices that will in future
function in place of the Tariff Com-
mission;

(b) if so, the reasons therefor; and
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(¢) how the new body is going to
be constituted and when?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). The entire ques-
tion of price control of steel is under
examination on the Raj Committee’s
report.

Export and Consumption of Tea

*244, Shri Tridib Kumar Chaudhuri:
Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that export
of Indian Tea has gone up by more
than 60 million lbs. while internal
consumption has gone down by a more
or less corresponding quantity between
1960 and 1963;

(b) what has been the extent of
rise in prices of tea in the internal
market during the same period; and

(c) what steps have been taken by
Government and Tea Board to ensure
the preservation of the internal mar-
ket for tea the availability of tea for
internal consumers at reasonable pri-
ces while expanding its external mar-
ket?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-2370/
64].

Forward Business in Foodgrains
2 .
246. Shri Krishnapal Singh: Will
the Minister of International Trade be
pleased to state:

(a) whether it is a fact that *For-
ward Business” in foodgrains and
other commodities is transacted on
a large scale and that a small num-
ber of big merchants can corner
commodities by these means and
regulate their prices; and

(b) if so, the steps Government
propose to take to put’ a stop to this
kind of speculation?
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The Minister of Industry (Shri
Kanungo): (a) and (b). Forward

trading in foodgrains in prohibited
throughout the country and, there-
fore, there is no possibility of mani-
pulation of prices in forward mar-
kets. In other commodities viz.,
cotton, raw jute jute goods, ground-
nut, groundnut oil, groundnut oil

cake, castorseed, rapeseed, iinseed,
cottonseed, coconut oil, pepper and
turmeric, which are regulated, -the

Forward Markets Commission is
vested with powers to take neces-
sary action against any attempts at
price manipulation.

Khadi Production

*248. Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that Khadi
production is much behind target;

(b) if so, to what extent; and

(c) the steps being taken to in-
increase Khadi production?

The Minister of Industry (Shri
Kanungo): (a) and (b). Althougi}
the aggregate production in Khadi

during the first 2 years of the Third
Five Year Plan period was according to
the target, the Ambar Khadi produc-
tion during the period was behind the
target. The details of of the targets
and achievements are ag follows:—

(In lakh sq. yards)

Year Target Achievement
Traditional
1961-62 490 497.94
1962-63 500 §30.25
Ambar
1961-62 300 264.08
1962-63 350 314.60

(c) (i) Introduction of g special
programme for renovation and re-
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activisation of idle Ambar Charkhas
by converting them into either six
spindle model or improved four spin-
dle model;

(ii) Disposal of accumulated stocks
of unsold khadi by allowing a special
rebate;

(iii) Improving productivity and
income of spinners.

Razor Blades

*249. Shri Maheswar Naik: Will
the Minister of Industry be pleased
to state:

(a) what js the latest position in
regard to production of razor blades
in the country and whether it is com-
mensurate with the requirements of
the country; and

(b) what steps are being taken by
Government to ensure that the quality
of the indigenous blades compares
favourably with that of the standard
blades of foreign manufacture?

The Minister of Industry (Shri
Kanungo): (a) The production of
razor blades in the large scale sector
in 1963 amounted to 822.2 million Nos.
Apart from meeting internal require-
ments, a sizable quantity of razor
blades is being exported to Asian and
African countries, The industry was
able to export Rs. 3,24,269 and
Rs. 5,97,061 worth of razor blades dur-
ing 1961-62 and 1962-63 respectively.

(b) The Government have been
allowing employment of foreign tech-
nicians with a view of improving the
quality of the indigenous razor blades.
Besides, the manufacturers are being
permitted to import the right type of
material and improved type of machi-
nery for the manufacture of razor
blades in the country.
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Prices of Steel

. [ Shri P, R. Chakraverti:
251. 4 Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state;

(a) whether it is a fact that the
question of raising the prices of steel
of various types has been of late
under the consideration of Govern-
ment; and

(b) if so, the decision taken in this
regard?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The entire
question of price control on iron and
steel is under consideration of the
Government, on the basis of the Raj
Committee’s recommendations,

Rourkela Steel Plant

Shri D. C. Sharma:
Shri Prakash Vir Shastri:
Shri Maheswar Naik:
Shri Tan Singh:
*252. ) Shrimati Renu
Chakravartty:

| Dr. Mahadeva Prasad:

| Shri Jedhe;

(_ Shri Himatsingka:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased 1
state:

(a) whether it is feared that there
will be a complete breakdown of the
plant at Rourkela Steel Works unless
immediate steps were taken to build
up a sufficient stock of spare parts ac-
cording to a report by Mr. Walter
Solveen, Secretary in the West Ger-
man Economics Ministry;

(b) whether it is also a fact that

he has listed proper maintenance of

the steel plant, adequate provision for
spare parts and better labour relations
as the three main requirements of
efficient functioning of the plant; and

(c) if so, the steps taken or propos-
ed to be taken in this regard?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (¢). Mr. W. Solveen
of the Ministry of Economics, Federal
Republic of Germany visited India in
January, 1964, in connection with the
half-yearly appraisal of the progress
made in the implementation of the
Rourkela expansion programme. Dur-
ing discussions with the Management
of Hindustan Steel Ltd., he drew
attention to the building up of a
larger stock of spare parts, proper
maintenance of the Plant and better
labour relations.

So far as spare parts are ccncerned,
an assessment of the requirements has
been made and action to procure addi-
tional spares is being taken. Proper
maintenance of the Plant is also being
looked into. As regards the labour,
relations, the House is already aware
that at present, there is no recognis-
ed Union at Rourkela which has led
to inter-union rivalry. Hindustan
Steel Limited are aware of the neces-
sity of, recognising one of the unions
as early as possible and necessary ac-
tion in this regard will be taken as
soon as verification of membership is
completed by the State Government.

Export of Cotton Yarn to Britain

*253, Shri Tridib Kumar Chaudhuri;
Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that the
export of Indian made cotton yarn to
Great Britain during the first nine
months of 1963 has gone up by near-
ly 1 million lbs. as compared to the
same period previous year;

(b) whether it ig also a fact that
the cotton yarn market in Great
Britain experienced a shortfall of
supplies coming from Hong Kong and
Western European countries; and

(c) what factors stood in the way
of Indian cotton yarn exporters tak-
ing full advantage of this shortfall?

The Minister of h}dustry (Shri
Kanungo): (a) Yes, Sir; by 3 million
1bs.
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. (b) The available statistics show
that during the first six months of
1963 imports of cotton yarn into UK.
from Hong Kong and some West
European countries were less than
during the corresponding period of
1962,

(c) Does not arise since the Indian
exports have risen substantially and
may nearly reach the full quota in
1963,

Kandla Free Trade Zone

( Shri P, C, Borooah:
*254, { Shri Hari Vishnu Kamath:
Shri D. C, Sharma:

Will the Minister of International
Trade be pleased to refer to the reply
given to Starred Question No, 555 on
the 13th December, 1963 and state:

(a) what types of industries are
to be set up in the Kandla Free Trade
Zone; and

(b) the progress since made in the
implementation of the project and
how soon the Zone is likely to work?

The Minister of Industry (Shri
Kanungo): (a) The types of Industries
to be set up will be decided after a
scrutiny of applications which are in
the process of being invited.

(b) The details in regard to the
percentage of productign of various
potential industries which must be
exvorted from the Zone are being
worked out. The physical execution
of the Developmental works will start
in April this year. The project is
expectad to be completed in about a
year gnd a half,

A brief progress report is laid on
the Table of the House. [Placed in
Library. See No. LT-2372/64].

Special and Alley Steels

0255 [ Shri Maheswar Naik:
* 7\ Shri P. C. Borooah:
Will the Minister of Steel Mines
and Heavy Engineering be pleased to
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state:

(a) whether it is a fact that under
a crash programme for boosting up
industrial production, high priority
has been accorded for rapid develop-
ment of indigenous capacity for
manufacture of a wide variety of
special and alloy steels; and

(b) if so, the broad outlines of the
scheme for production of special and
alloy steels?

The Minister of Steel, Mines and
Heavy Engineering: (Shri C. Subra-
maniam): (a) and (b). Yes, Sir.
High priority has been accorded in
the matter of production of alloy and
special steels, Capacity of about
600,000 tons has been licensed already
against the requirement of about
461,600 tons at the end of Third Plam
as estimated by the N.CAER,
Consistently with the importance
attached to the production of alloy
and specia\l steels, these projects in
the private sector are given high
priority in the allotment of foreign
exchange and the clearances for the
import of capital goods,

In addition to licences 1issued to
parties in the private sector, an alloy
and special steel plant is being set up
at Durgapur in the public sector.
The Mysore Iron & Steel Ltd. is also
being converted for the production of
alloy and special steels. Production
of electrical sheets is being planned
at Rourkela,

The production of special steels using
existing facilities in steel plants like
Bhilai, Bhadravati, etc. is also being
planned.

Salt Factory in Orissa

443. Shri G. Mohanty: Will the
Minister of Industry be pleased to
state:

(a) whether the Salt Factory in
Baliapal P.S. of Balasore District
(Orissa) made some representations
to Government for aid to the said
Industry; and
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(b) it so, whether Government have
taken any decision in the matter?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) No, Sir. The request will be
examined on receipt of the recom-
mendations of the Regional Advisory
Board for salt for West Bengal and
Orissa.

(Shri

Cheap Radio Sets

Shri P, C, Borooah:
444 { Shri Yashpal Singh:
Shri Himatsingka:

Will the Minister of Industry be
pleased to state:

(a) the total production of popular
cheap radio sets in the country dur-
ing 1962 and 1963;

(b) whether there is a scheme to
encourage production of cheap radio
sets in the country and to reduce the
cost of production of such sets; and

(c) if so, the success so far achiev-
ed under the scheme?

The Minister of Industry (Shri
Kanungo): (a) The production of low
priced radio sets, i.e. the sale prica
of which does not exceedq Rs. 125
(exclusive of sales tax), in the large
scale units was 44089 in 1962 and
45,000 in 1963.

(b) Besides the manufacturers in
the large scale sector, who are re-
quired to produce 10 per cent of their
production in low priced sets in the
price category mentioned in (a)
above, within their overall foreign ex-
change allocation, a number of
schemes were approved in the small
scale sector for manufacture of low
priced sets. Figures of production
in the Small Scale Sector are not
available. In order to encourage in-
creased production of low priced sets
by large scale manufacturers, there is
an incentive scheme according to
which for every 5 per cent additional
production of low priced sets over

10 per cent, the manufacturers are
entitled for an additional allocation
of foreign exchange of 5 per cent over
their existing allocation for import
of components and raw materials sub-
ject to a maximum production of 20
per cent over and above the produc-
tion of 10 per cent.

(c) Some of the manufacturers
have taken advantage of the incentive
scheme and have produced more
than 10 per cent of their total pro-
duction in low priced sets.

Over-manning in Public Sector
Industries

445. Shri Shree Narayan Das: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether the question of over-
manning in some of the industries in
public sector has been studied, as sug-
gested by the Minister in his state-
ment made on the 20th September,
1963;

(b) if so, the result of such study;
and

(c) the extent to which the exces
sive manning has been corrected?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) In some of the Pro-
jects over-manning has been studied
and in others it is under review,

(b) and (c). Such of the man-
power as would be found surplus to
the requirements of a Project, would
first be adjusted against expansion
programme of the Project and if any
surpluses were still left the same
would be transferred to other Pro-
jects where needed,

Export of Heavy Machinery

447, Shri Yashpal Singh: Will the
Minister of Intermational Trade be
pleased to state:

(a) the nature of incentives given
to the exporters during 1963-64 co
far for the export of heavy machinery;
and *
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(b) whether in view of the difficul-
ties faced by them in foreign coun-
tries, any new procedure has been
adopted? ’

The Minister of Industry
Kanungo): (a) and (b). The incen-
tives against export of engineering
goods including heavy machinery are
covered by the Export Promotion
Scheme for engineering goods which
generally provides for import of non-
indigenous raw materials, components,
tools, jigs, and other consumable
stores upto a specified percentage of
the f.o.b. value of export. In the
case of heavy machinery items the
percentage generally varies from 40
per cent to 75 per cent of the f.o0b.
export value, There is also provision
for import of machinery and spares
for better finish and balancing pur-
poses at 10 per cent of the fo.b.
value of export within the overall
entitlement. The Scheme also pro-
vides for allocation of indigenous iron
and steel at concessional prices for
manufacture of the export product.
‘Besides this export credit facilities
extending ovér a period of 6 months
to 5 years are allowed to exporters of
such goods. While no new procedures
are contemplated, all possible steps
will be taken for expanding our ex-
ports of machinery,

(Shri

Pig Iron for Engineering Units in
Delhi

Shri B, P. Yadava:
448 J“ Shri Dhaon:
: Shri Bishanchander Seth:
| Shri Yashpal Singh:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that 300
engineering units in Delhi are facing
closure because of non-availability of
pig iron; and

(b) if so, the.action taken in this
-regard?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) and (b). Government
is not aware as to whether 300 engi-
neering units in Delhi are facing
closure. However, there is an all
round shortage of pig iron for foundr-
ies manufacturing castings for engi-
neering units not only in Delhi but
in other States also, The main reason
for shortage is that the demand for
pig iron (foundry grade) has been
steadily growing but the availability
has not correspondingly increased as
several schemes for production of pig
iron which were licenced in the pri-
vate sector did not materialise as
anticipated. While steps are being
taken to augment supply by raising
indigenous production and arranging
imports of pig iron, whatever quan-
tity is available is being distributed
among all the States in an equitable
manner,

China clay in Kerala

( Shri Warior:
449. { Sshri Daji:
[ Shri M. K. Kumaran:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

(a) whether Government have
undertaken a survey of China clay
potential in Kerala State; ang

(b) if so, with what results?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes. R

(b) In October 1963, the Geological
Survey of India have taken up detail-
ed investigations in Trivandrum and
Quilon districts to prove the reserves
and to ascertain their economic poten-
tialities. A total of 420 sq. km. has
been mapped and some clays have
been located at Agathumuri, Mangala-
puram, Chilampil, Muttavam and Kil
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Attingal. The investigation by map-
ping is in progress and drilling is
planned to be undertaken durning
1964-65.
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Gatt Reports

Shri D. D, Puri:
Shri P. R. Chakraverti:
Shri Onkar Lal Berwa:

452.

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether Government
received GATT reports for 1962;

have

(b) to what extent India has bene-
fited by the expanding world trade;
and

(c) what are the prospects for the
coming year as far as India’s trade
with GATT countries is concerned?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(Shri

(b) The value of world exports rose
by about 5 per cent from Rs. 62,594
crores ($131.5 billion) in 1961 to Rs.
65,926 crores ($138.5 billion) in 1962.
India’s exports rose by about 1:7 per
cent from Rs. 660 croreg ($1386 mil-
lion in 1961 to Rs. 671 crores ($1409
million) in 1962.

(c) About 80 per cent of India’s
exports are to GATT countries. These
countries are therefore expected to
account for a substantial portion of
the additional exports to be achieved
by 1965-66. » .
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Asian Productivity Organisation’s
meeting in Manila

Written Answers

f Shrl D. D, Puri:
453. 2 Shri P. R. Chakraverti:

Will the Minister of Industry be
pleased to state:

(a) details of the projects discussed
at the meeting of the Asian Producti-
vity Organisation held in Manila in the
third week of December, 1963;

(b) which of the projects discussed
relate to India; and

(c) the nature of recommendations
made for their implementation?

The Minister of Industry (Shri
Kanungo) (a) to (c). The Asian Pro-
ductivity Organisation (APO) is an
inter-governmental organisation estab-
lished in May 1961 with the object of
increasing productivity in Asian coun-
tries by mutual cooperation. It is non~
political, non-profit making and non~
discriminatory in nature. Besides
India, other countries which are mem-
bers of this organisation are, Japan,
Pakistan, Nepal, Philippines, Thailand,
Hong-Kong, Republic of China and
Republic of Korea. The Governing
Body of APO meets at least once in
every year to discuss its various
administrative matters including its
budget and its programme of activities
for the following year. The meeting
held in Manila during December 1963
.was the 4th Governing Body meeting
of APO held to discuss these matters
for the year 1964. Brief particulars

of important projects decided upon for
implementation during the year 1964
are given in the list placed on the
Table of the House. [Placed in Li-
brary. See No. LT-2374/64]. All the
projects are of interest to India; it will
be noticed that some of the
will be held irr India.

courses
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Public Sector Steel Factory near
Durgapur.

Shri Dinen Bhattacharya:
Dr, U. Misra:

Dr. Ranen Sen:

Shri D, C. Sharma:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether it is a fact that there
is a proposal to set up a steel factory
in Public Sector near Durgapur with
Japanese collaboration;

(b) if so, the details thereof; and

(c) the estimated «cost of the
factory?
The Minister of Steel, Mines and

Heavy Engineering (Shri C. Subra-
maniam): (a) Yes, Sir, An Agreement
has been signed with a Japanese Con-
sortium fo rthe supply of the major
portion of Plan and equipment
and erection and commissioning there-
of;

(b) The Plant is to have a rated
capacity of about 100,000 tonnes of
ingots per annum to be rolled into
about 60,000 {onnes of finished products
of special and alloy steel.

(c) Rupees 650 million approxi-
mately.

Trade with U. A, R.

455 Shri Bishwanath Roy:
. Shri Bal Krishna Singh:

Will the Minister of International
Trade be pleased to state:

(a) whether any attempt has been
made for improvement of trade with
U. A. R. in the Third Five Year Plan;
and

(b) if so, the steps taken in that
direction?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) A statement is laid on the Table

of the House. [Placed in Library. See
No. LT-2375|64.)
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Handicrafts Export Corporation

456, J Shri Subodh Hansda:
* 7 Shri M. L, Dwivedi:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that a lady
fashion designer of New York was
invited by the Handicrafts Export
Corporation of India in the month of
December, 1963;

(b) if so, the object of inviting her;

(¢) whether cost of travel was borne
by the Corporation or by the invitee;
and

(d) how long she was in India and
what was the amount spent for her
stay?

The Minister ef Industry (Shri
Kannongo): (a) Mrs. Adele Simpson,
one of the top fashion designers of the
U.S.A., was invited by the Handicraft
and Handlooms Exports Corporation
in the month of December, 1963. *

(b) The ~object of inviting her
was to interest her in giving publicity
to Indian handlooms in the U.S.A.
through her latest creations.

(c) The cost of her travel and stay
in India was borne by the Handicrafts
and Handlooms Exports Corporation.

(d) Mrs. Adele Simpson was in
India from the 8th to 22nd December,
1963 and the amount spent on her
visit was Rs, 12,178.44 nP.

Heavy Electricals Ltd, Bhopal

Shri, Subodh Hansda:
Shri S. C. Samanta:
Dr, P. N. Khan:

Shri M. L. Dwivedi:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

457,

(a) whether cost accounting system
of Hevy Electricals Ltd., Bhopal has
not been able to work out the reliable
cost analysis;

(b) if so, what are the reasons for
this deficiency; and

(c) whether any attempt has been
made to remove the deficiency?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The costing system had
certain initial deficiencies and these
have been largely got over;

(b) and (c), It took sometime for
Heavy Electricals (India) Ltd. to get
acquainted with the procedure, details
and significance of documents recom-
mended by the Technical consultants
in this regard. The documentation
and its flow are now satisfactory.

Demand of Coal by certain States

458, Shri Eswara Reddy: Will the
Minister of Steel, Mines & Heavy
Engineering be pleased to state:

(a) the demand for various grades
of coal for Madras, Mysore and Kerala
States during 1963; and

~ (b) to what extent the demand was
met?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam) (a) and (b). The average
monthly demands and despatches of
coal and coke to the States of Madras,
Mysore and Kerala during the year
1963 were as under:—

(Figures in wagons)

States Demanded Despatches
Madras 898 570
Mysore 463 167
Kerala 48 60°*
*Includes ad hoc allotments outside
quota. i
With the increased production of

coal and easy transport position, it is
now possible to meet the entire
demand of coal for various categories
of consumers without any limit to
quantities. :
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Industrial Estates in Madhya Pradesh

459, Shri Hari Vishnu Kamath: Will
the Minister of Industry be pleased
to state:

(a) the number of Industrial Estates
and industrial areas sanctioned for
Madhya Pradesh since the commence-
ment of the First Five Year Plan;

(b) how many among them started
working and have by now ceased to
function;

(c) the reasons therefor; and

(d) how many are actively operat-
ing to-day?

The Minister of Industry (Shri
Kanungo): (a) 13
(b) 7 industrial estates started

functioning but none ceased to func-
fion,

(c) Does not arise.
d) 7.

Development Bank for Asia

460, Shri S, N. Chaturvedi: Will the
Minister of International Trade be
pleased to state:

(a) whether it is proposed to set up
a Development Bank for Asia under
the auspices of ECAFE; and

(b) if so, the outline of the scheme
and the purpose thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The question of setting up a Develop-
ment Bank was discussed at the recent
ECAFE Meetings of representatives of
regional countries held at Bangkok
and Manila. A resolution was passed
at the Manila session to convene inter
alia an Ad hoc Committee as soon as
feasible to undertake the necessary
studies and to recommend the institu-
tional arrangements that would be
necessary to implement the establish-
ment of an Asian Development Bank.
The ECAFE Secretariat is taking
necessary steps ifi this behalf,
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Toy Industry

461, Shri Hari Vishnu Kamath: Will
the Minister of Industry be pleased
to state:

(a) whether any concrete plan
exists for the development of
children’s toy industry;

(b) if so, the details thereof; and

(c) whether any collaboration of
Japanese, Scandinavian or other
foreign experts has been or is being
sought?

The Minister of Industry (Shri
Kanungo): (a) and (b). During the
2nd and 3rd Five Year Plans, several
schemes have been undertaken for
the development of toy industry, The
All India Handicrafts Board and the
State Governments have set up train-
ing and production centres for impart-
ing training to the carftsmen and for
production of traditional and educa-
tional toys. Continuous research is
being made for making new designs of
toys based on traditional shapes and
forms. Surveys are being conducted
from time to time for collecting data
for planning development in the future.

(c) A Danish Expert in Doll-mak-
ing was appointed for about 3 years
in August 1958, under the Ford
Foundation Grant, The Madras Gov-
ernment are obtaining the services of
Japanese experts for one of their
training centres for Doll-making.

Import of Coconut

462. Shri Maniyangadan: Will the
Minister of International Trade be
pleased to state:

(a) the quantity of coconut imported
during the last three years;

(b) the countries from which co-
conut was imported; and

(c) the arrangements made for dis-
tribution of the imported coconuts to
industrialists and other consumers?
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The Minister of International Trade
(Shri Manubhai Shah): (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-2376/64.]1

Trade Delegation from Kuwait

463, [ Shri. Hem Bam.a.:
2\ Shri Yashpal Singh:
Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that a trade
delegation from  Kuwait recently
visited Delhi and had discussions with
Government over certain joint ven-
tures and schemes of trade coopera-
tion; and

(b) if so, broad outlines thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir. Discussions were held with
the Kuwaiti Delegation to explore the
possibilities for setting up mutually
beneficial joint ventures in both the
countries, It was suggested that the
discussions should be followed by
visits and studies by competent tech-
nical delegations.

Khadi Commission’s Zonal Office,
Gauhati

464 J Shri Hem Barua:
\Shri Yashpal Singh:
Will the Minister of Industry be
pleased to state:

(a) whether it is g fact that the
zonal office of the Khadi Commission
at Gauhati has been expanded of late;

are
func-

(b) whether complaints
received about the inefficient
tioning of this office; and

(c) the percentage of local emplo-
yees in this zonal organisation?

The Minister of Industry (Shri
Kanungo): (a) to (c). The informa-
tion is being collected,

Indian Society of Internmational Law

465. Dr. L. M, Singhvi: Will the
Minister of Law be pleased to state:

(a) whether any academy of diplo-
macy and international law is pro-
posed to be set up in the near future
by the Indian Society of International
Law;

(b) if so, whether Government are
considering to extend any financial
assistance to that academy; and

(c) what assistance, if any, is now
being given to the Indian Society of
International Law?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
(a) It is understooq that the Indian
Society of International Law have
decided to set up an Academy of Inter-
national Law and Diplomacy in New
Delhi,

(b) The Society has not so far
approached Government for any finan-
cial assistance for the Academy,

(c) A grant-in-aid of Rs. 25,000 per
year was paid to the Indian Society of
International Law during the financial
years 1961-62 and 1962-63. A request
from the Society for the continuance
of the grant-in-aid is under conside--
ration of Government.

Coal Mining Machinery Project

466. Shrimati Savitri Nigam: Will’
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that Coal
Mining Machinery project will require
flame proof and drip proof motors to
complete the equipment manufactured
by them; and

(b) if so, the action taken to make
available the above mentioned motors?

The Minister of Steel, Mines and
Heavy Engineerfng (Shri C, Subra-
maniam): (a) Yes.
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(b) The manufacture of flameproof
mo'ors of 60 KW and above has been
included in the manufacturing prog-
ramme of the Heavy Electricals
.(India) Ltd. at Hardwar and Bhopal.
In regard to flameproof motors of
capacity upto 60 KW the only manu-
facturer in the country at present is
M/s. Kirloskar Electric Company,
Bangalore. They would, however, be
able to meet only part of requirement
of flameproof motors of capacity upto
60 KW. Constant endeavour is being
made by the Heavy Engineering Cor-
poration Ltd. for the development of
additional capacity for the manu-
facture of flameproof motors of capa-
city of 60 KW and below, by making
personal contacts with other likely
manufacturers, so that the full require-
ments of Coal Mining Machinery Pro-
_ject could be met indigenously.
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Marriageable Age
. ( Shri P. R, Chakraverti:

468, { Shrimati Savitri Nigam:
{_Shri P. C, Borooah:

Will the M:nister of Law be pleased
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(a) whether the Union Government
had sought the views of the State
Governments on the question of the
minimum marriageable age for boys
and girls;

to state:

(b) if so, which States have sent
their replies; and )

(c) whether it is also a fact that
the Government of Bihar have recom-
mended rise in the age from 18 to 21
for boys and from 15 to 16 for girls?

The Deputy Minister in the Ministry

"of Law (Shri Bibudhendra Misra): (a)

Yes, Sir,

(b) All State Governments have
sent their replies.

(¢) Yes, Sir.

Visit of Mining Experts to UK.

469. Shri Rameshwar Tantia: Will
the Minister nt Steel, Mines and Heavy
Engineering Le pleased to state:

(a) whether it is a fact that a team
of Indian mining experts visited the
various collieries in U, K. under the
auspices of the Colombo Plan;

(¢) whether they have submitted
any report; and

(c) if so, the details thereof?

The Minister of Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No. However, the Gov-
ernment have sponsored trainees under
the Colombo Plan either for specific
studies or for training under various
programmes. :

(b) and (c). Do not arise.
Elections in Nagaland

470. Shri G. Mohanty: Will the
Minister of Law be pleased to state:

(a) the number of candidates who
opposed the ruling party in the recent
elections in Nagaland; and
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(b) the political ideology which they
represented?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) Out of 46 seats in the Legislative
Assembly of Nagaland, elections to 20

seats were uncontested. In the 26
contested elections, the number of
candidates who opposed the ruling

party was 26, of whom 17 are reported
to belong to a party called the Demo-
cratic Party of Nagaland, and the
remaining 9 are independents.

(b) The only information the Elec-
tion Commission received concerning
the political ideology of the Demg-
cratic party is contained in g short
pamphlet laid on the Table of the
House. [Placed in Library. See No, LT-
2377/64].

Provident Fund Scheme for Advocates

471 Shri Hem Raj: Will the Minister
of Law be pleased to refer to the reply
given to Starred Question No. 135 on
the 22nd November, 1963 and state:

(a) whether the replies of the State
Governments of Andhra Pradesh,
Bihar and West Bengal have been
received for establishing provident
fund scheme for Advocates;

(b) whether other State Govern-
ments have been approached on the
subject; and

(c) if not, whether their views will
also be invited?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
(a) Replies from the State Govern-
ments of Andhra Pradesh, Bihar and
West Bengal have been received and
they have informed that there is no
proposal under their consideration for
establishing Provident Fund Scheme
for Advocates. -

(b) Yes, Sir,

(c) Does not arise,
2147(Ai) L.S.—3.
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Stamp Duty

472, Shri Hem Raj: Will the Minister
of Law be pleased to state:

(a) whether Government have stu-
died the judgement of the Allahabad
High Court in which it has held that
the stamp duty on legal profession is
void; and

(b) if so, its reaction thereto?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra): (a)
Yes, Sir.

(b) The Government of Uttar
Pradesh has filed an appeal against
the judgement of the Allahabad High
Court and the decision in the appeal
is awaited.

Cement Shortage

473. Shri Hem Raj: Will the Minister
of Industry be pleased to state:

(a) whether it is a fact that acute
shortage of cement is being felt in the
country for the completion of the .
development works;

(b) whether it is a fact that Punjab
has not beén given adequate quota and
many works are pending completion
due to the shortage of cement and
general public is also not getting the
cement; and

(c) the steps Government propose
to take to remedy it?

The Minister of Industry (Shri
Kanungo): (a) to (¢). Thereisat pre-
sent an overall shortage of cement in
the country. Quarterly bulk allocations
of cement are made in favour of the
State Governments/Union Territories
and Central Coordinating/Sponsoring
Authorities who decide on the detailed
distribution of the bulk quota in the
light of relative essentiality and
priority of each demand including the
demand for development works. The
cut imposed on the normal quarterly
quota of cement for Puynjab in the
wake of the National Emergency has
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been restored fully in the allocation

for the current quarter (January-
March 1964).
Export of Coal

474. Shri Raghunath Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that Govern~
ment are considering a proposal to
increase the export of coal to Pakistan,
Burma and other countries; and

(b) if so, the quality and quantity
of coal to be exported with estimated
returns?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Keeping in view the
ir-reised production cf coal and tke
necessity to earn foreign exchange,
Government have decided to increase
the exports of coal.

(b) At present, India is exporting
coal to Pakistan, Japan and Nepal.
The quantities exported so far grade-
wise and those proposed to be exported
in the year 1964-65, together with
figures of foreign exchange earnings
are given in the statement laid on the
Table of the House. [Placed in Libra-
7Yy. See No. LT-2378/64]. In addition to
the quantities indicated in the state-
ment, 2,66,000 tonnes of coal have
also been offered for export to Burma
during 1964-65. If the offer materialis-
es, this would result in further foreign
exchange earnings worth about Rs, 2
crores.

Metallurgical Industries

475. Shri Sham Lal Saraf: Will the
Minister of Steel, Mines and Heavy
Englneering be pleased to state:

(a) whether it is a fact that a
Steering Group comprising of repre-
sentatives of the concerned Ministries
and the Planning Commission has been
set up and has been working for the
Planning of the metallurgical industri-
es;
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(b) if so, whether any non-officials,
as experts or representing these indus-
tries, have been associated with the
said group, if so, who are the persons
concerned;

(¢) the recommendations, if any,
submitted to Government; and

(d) the action taken by Government
thereon?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No Steering Group as
such has been set up for the metal-
lurgical industries as a whole, Two
Planning Groups—one for Iron and
Steel and another for Non-Ferrous
Metals—have, however, been consti-
tuted for the purpose of formulating
proposals for the Fourth Plan for
these industries.

(b) The non-officials represented in
these Planning Groups are indicated
below:—

(i) Planning Group for Iron & Steel
S|Shri M. S. Rao, K. M.
George and Suku Sen of
Hindustan Steel Ltd;

Shri Jehangir Ghandy
Tata Iron & Steel Co;

Shri Biren Mookerjee of M/s.
Indian Iron & Steel Co., Litd;
and

of M/s.

Dr. M. N. Dastur of M/s. M
N, Dastur & Co. Pvt, Ltd,
Calcutta,

(ii) Planning Group for Non-Ferrous
Metals

Shri A. L. Sabharwal of the Indian

Aluminium Ce., Ltd., Calcutta;

Shri E. A. Johnston of the
Indian Copper Corporation
Ltd., Calcutta; and

Shri A. C. Dutta of The Metal

Corporation of India Ltd,
Calcutta,

(c) The recommendations of the
Planning Groups are awaited.

(d) Does not arise,
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Copper and Iron Deposits in J. & K.

476. Shri Vishwa Nath Pandey:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether it is a fact that deposits
of copper and iron have been found in
Jammu and Kashmir State recently as
a result of surveys carried out by
a team of the Geological Survey of
India; and

(b) if so, the places where such
minerals are found?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No,

(b) Does not arise.

Sea Food

477. Shri Kappen: Will the Minister
of International Trade be pleased to
state:

(a) whether Government have sent
a delegation to Burma, Hong Kong
and Singapore to negotiate trade in
prawns; and

(b) whether it is a fact that prawns
and other sea food worth Rs. 15 lakhs
have accumulated in Cochin for want
of market?

The Minister of Industry (Shri
Kanungo): (a) A delegation is being
sent by the Marine Products Export
Promotion Council, Ernakulam, to
Burma, Hong-Kong and Singapore to
explore the possibilities of selling
more dried prawns to these countries.

(b) Owing to slackness of demand
from Burma there has been an accu-
mulation of dried prawns to the extent
of about Rs, 10 lakhs.
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Museum of Industrial Products in

Delhi

Shri Dhaon:
478.{ Shri B, P, Yadava:
( Shri Bishanchander Seth:

‘Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that Delhi
Administration is considering a propo-
sal to set up a museum of industrial
products in the Union Territory of
Delhi;. and

(b) if so, the salient features of the
proposal?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) Details are being worked out
by the Delhi Administration.

Coal Mining

479, Shri Heda: Will the Minister of
Steel, Mines and Heavy Engineering
be pleased to refer to the reply given
to Unstarred Question No, 2036 on the
20th December, 1963 and state:

(a) whether it is a fact that condi-
tions of mining are almost similar but
bear no relation to the quality of coal
produced; and

(b) if so, whether Government are
considering any revision in the present
system or any proposal to set up fresh
criteria for granting subsidy for ad-
verse mining conditions irrespective
of quality of coal?

(Shri

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Mining conditions in

collieries vary .according to the geo-
logy of particular areas, and both
good and poor qualities of coals

may occur under similar conditions,
adverse or otherwise. It is, however,
a fact that the reserves of superior
coal under easy mining conditions are
gradually getting exhausted, and to
produce such superior coal, difficult
mining conditions have to be taken
into account.
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(b) The basic principle for the
grant of subsidy to collieries handi-
capped by adverse mining conditions
is that it must first be established that
production from a particular colliery
claiming such assistance is necessary in
national interest. It is obvious that
poorer grades of coal will not satisfy
this criterion. There is no proposal at
present under consideration to revise
the existing principles for the grant
of this subsidy,

Manufacture of Tractors and Tillers

480. Shri D. D, Mantri: Will the
Minister of Steel, Mines and Heavy
_Engineering be pleased to state:

(a) whether Government have de-
cided to liberalise the grant of licen-
ces for manufacture of Tractors and
Tillers; and

(b) if so, how many applications
have been received by Government so
far and action taken on them and how
many applications are from the new
entrants?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam) : (a) Yes. The ban on
creating additional capacity for the
manufacture of Power Tillers was
lifted in October, 1962, while the ban
imposed on licensing of further capa-
city for the manufacture of agricul-
tural tractors has been removed re-
cently,

(b) 19 applications have so far been
received for the manufacture of Power
Tillers/Small Tractors. These are
under examination. 15 of these appli-
cations are from new entrants,

Export of Lahaul Herb Kuth

481, Shrimati Savitrt Nigam: Will
the Minister of International Trade be
pleased to state whether it is a fact
that new markets have been explored
by the Small Scale Industries Cor-
poration for the Lahaul herb Kuth
specially in the areas of Malaya, Hong

Kong, Japan, U. S. and U. K?
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The Minister of Industry (Shn
Kanungo): The Punjab State Small
Industries Corporation together with
the State Trading Corporation of
India are organising exports of Kuth
to South East Asian countries.

Seamless Tube Manufacturing Factory,
Sonepat

482 Shri Sham Lal Saraf:
. 1 Shri Vishwa Nath Pandey:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

(a) whether a Seamless Tube Manu-
facturing Factorv is being set up in
Sonepat in Punjab;

(b) whether this factory will be a
public sector enterprise and whether
any foreign Government or manufac-
turing firm is collaborating in this
venture; and

(c) how soon the factory is ex-
pected to be completed and go into
production?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c¢). A letter of intent
has been given to the Director of
Industries, Punjab Government for
the establishment of a Seamless Pipe
Factory. The exact location of the
proposed factory has not yet been
decided. The scheme will be imple-
mented by a Public Limited Company
in which the Punjab Government will
have a substantial holding in colla-
boration with an American firm, It
is expecteq that production will
commence after about two years.

Export of Manganese Ore to U. S. A,

483, Shri P. C. Borooah: Will the
Minister of International Trade be
pleased to state the extent of manga-
nese ore imported by the U.S.A. during
1963 from India? -
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The Minister of Industry (Shri
Kanungo): A quantity of 113 thousand
tonnes of Manganese OTe valued at
Rs. 120.39 lakhs was imported ‘by
U. SA. from India during the period
January-November, 1963.

Air Rifle Factory in Punjab

Shrimati Jyetsna Chanda:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether the Punjab Gov'ernm?nt
are proposing to set up an Air Rifle
Factory in Punjab this year;

(b) if so, with which country’s col-
laboration and the cost involved; and

(c) what is the estimate of produc-
tion of air rifles in a day?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir,

(b) In collaboration with an Amg-
rican firm. The cost involved 1is
approximately Rs. 15 lakhs,

(¢) About 600 nos. of air rifles a
day.

Aluminium Plant in Madhya Pradesh

485. Shri Birendra Bahadur Singh:
Will the Minister of Steel, Mines &
Heavy Engineering be pleased to state
the upto date progress made for sef{c—
ing up of an Aluminium Plant in
Madhya Pradesh with Hungarian
collaboration?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): The scope, cost esthqates,
etc., of the project are being examined.

12.00 hrs,

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ORDER PROHIBITING THE ADDRESSING OF
PUBLIC MEETINGS IN DADRA AND
NAGAR HAVELY
Shri Tulshidas Jadhav  (Nanded):

1 call the attention of the Prime

to a Matter of
Urgent Public

‘mportance
Minister to the following matter
of urgent public importance and 1

request that he may make a statement
thereon:

1936

“The order of the Administrator,
Dadra and Nagar Haveli prohibiting
the President of Maharashtra Pra-
desh Congress Committee from ad-
dressing public meetings in Dadra
and Nagar Haveli.”

The Minister of State in the Min-
istry of Extermal Affairs (Shrimati
Lakshmi Menon): From the en-
quiries made it transpires that
the Maharashtra Pradesh  Congress
Committee had proposed holding of
meetings in Dadra and Nagar Haveli
on the 10th and 11th of February,
1964. The President of the Mahara-
shtra Pradesh  Congress Committee,
Shri Vinayak Rao P. Patil and other
Congress workers intended to enter
the Union territory. Local groups in-
cluding members of the Varishta and
Group Panchayats were opposed to
this move and informed the Adminis-
trator of the territory of their feelings
in this regard. These groups also sent
telegrams on the 7th of February to
the President of the ALC.C. and
other authorities.

It appears that the  Maharashtra
Pradesh Congress Committee continu-
ed with the preparations to hold a
meeting in spite of these objections of

the local groups and citizens of the
territory.

In the morning of 10th February
two applications, one from a repre-
sentative of the Thana District Cong-
ress Committee and another from the
Chairman of the Dadra and Nagar
Haveli ad hoc Congress Committee,

were received for holding public
meetings on the same places, The
Administrator was advised by the

Chief of Police that, if the meetings
were allowed to be held, there would
be violent demonstrations by local
residents and  possibly, breach of
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[Shrimati Lakshmi Menon]

peace. Considering the local situation
and the limited resources of the Police
for controlling the law and order pro-
blem of such a magnitude, the Admi-
nistrator refused permission to both
the parties from holding the public
meetings.

Certain members of the Maharashtra
Pradesh Congress Committee gathered
at Dapada (in Dadra and Nagar
Haveli) and nearly 2000 to 3000 local
residents collected there to stage a
counter demonstration. When they
were informed that the permission for
holding the meeting had been refus-
ed, all dispersed peacefully and the
members of the Maharashtra Pradesh
Congress Committee returned to
Thana.

In the evening of 10th February, the
President of the Thana District Cong-
ress Committee met the Administra-
tor who informed him that the Presi-
dent of the Maharashtra Pradesh
Congress Committee and any other
person accompanying him were wel-
come to move about freely in the
Union territory of Dadra and Nagar
Haveli but he could not allow, in the
existing circumstances, the holding of
a public meeting in the interest of law
and order.

s geE @ W qEfaw
@i & fau @ "4t fFar o afew
IgF TN FE AWl T AF P gl
F e S Aifew ey & s far,
wefafreiex ¥ A @i Ag e
fir GE1 W9 A AT =i |
AT FTO R IAAT @ A ¥ &
iy R gadd Ay A & v ?

Shrimati Lakshmi Menon: When the
local Congress Committee and  the
members of the Varishta and Group
Panchayats came to know that there
was a propcsal to hold a meeting,
they said that the Maharashtra Pra-

FEBRUARY 21, 1964 to a Matter of Urgent
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desh Congress Committee should not
hold the meeting without consulting
the local Congress Committee. More-
over, they said that hand-bills have
already been distributed and people
had come shouting slogans that Dadra
and Nagar Haveli belongs to Maha-
rashtra, and this has incited the local
people to assemble in large numbers
with the intention of creating a breach
of peace if a meeting was held.

Shri S. S. More (Poona): Is it not a
fact that the office-bearers of the
Surat Congress Committee and of the
local PSP were allowed to address
meetings in that prohibited area?

Shrimati Lakshmi Menon: No, Sir.

ot qF () ;T ag A A
¢ fr wifew amg &1 s &
& sz faam w1 agt afwe ERde
FT ATHT § AR FIS AT qg7 ST
gFaT 3 | AfFw dm Hag R & fF
IAFT T F9F § ALt a7 faqr v
2R 399 w2 T OF 99 e ¥ 97
ST | FT A F §, WK IF A
WX T FT AT U WET T Zod
guT g @ at e e a0 et
T § "1 47 fFar var ?

Shrimati Lakshmi Menon: As was
made clear in the statement, nobody
was prevented from going to Dadra
and Nagar Haveli. In fact, the Ad-
ministrator asked them to move about
freely whenever they wished to go to
Dadra and Nagar Haveli. The ques-
tion was only about the holding of a
public meeting and of the threat to
peace and order because of the excite-
ment among the local people.

Shri Nath Pai (Rajapur): Is it not a
fact that these last minute restrictions
were placed on the holding of a public
meeting under the pretext of the
so-called telegrams which were stage-
managed only to prevent the people
from very clearly demonstrating what
they want and that in spite of these
restrictions, which being illegal, the
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President proceeded to address a rally
of 10,000 persons which was very
peaceful? As this affair has brought
to the front the very sorry state: of
affairs in this Union run territory,
may I know whether Government are
intending (a) to cure this and (b) to
give the people of the territory some
time the right to decide where they
want to belong to?

Shrimati Lakshmi Menon: In this
case it is very obvious that the people
of the territory decided what action
they should take. They did not want
the Maharashtra Congress Committee
to go there and create disturbance. In
fact people had gone there.

Shri Nath Pai: You are saying, it is
the Congress.

Shrimati Lakshmi Menon: I am not
saying, it is the Congress but the
persons who represent.

Shri Nath Pai: I do not know what
happened in respect of the Maharash-
tra PCC. Show some self-respect.

=t gesitaE wwg & ST
rear § 5 seXwie & wer |r &
# s e e e e & gex-
3| grar &1 ?
Mr. Speaker: Order, order.

Shri Nath Pai: May I say that I am
not interested in a quarrel between
different Congress Committees? I am
concerned with the rights of the citi-
zens in a Union territory to hold
public meetings. I want to know
whether this particular incident does
not underline the very sad state of
affairs prevailing in that territory and
taking that into consideration whether
Government are intending (a) to cure
it and (b) to give the right to the
people to decide where they want to
finally belong to.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The right to hold meetings is
a constitutional right.

to a Matter of 1940
Urgent Public
Importance
Shrimati Lakshmi Menon: I have

pointed out that the Government did
not deny anybody the right of entry;
but the Government is also responsible
for the maintenance of peace and
order. The overall consideration was
that nothing should be done which
would create a disturbance of peace
specially when the police did not have
the necessary resources to maintain
law and order if there was a breach
of peace of the magnitude that I
mentioned in the statement.

Shri Nath Pai: My question has
been very specific, namely, whether in
the light of this Government . . .(In-
terruption).

st qeEsiEE SeT e

weqey RgNET ¢ & gEl @9a &7
TSI AGF T FFAT |

=t geriara s ;& gare 7wy
QEAT TEaT, § a1 uF FAffeFaT smear
g 1 7 feaeaw o @ g3 ARR
F1 % forar mar | & T AR
FgF A T § AR e i § fewex-

a9 gar ar ?

weaw Aged : fegedw & wry
ar ooy fegmdr § faswr |

Shri Ranga (Chittoor): Is it a short
notice question or a call-attention
notice?

Mr. Speaker: It is a call attention
notice.

Shri Ranga: I hope, you will give
the same privilege when we table a
call-attention notice. I do not know
why so many questions have been
allowed.

Mr, Speaker: I have called out only
those names that are there.

Shri Ranga: One questioner is being
allowed twice.
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Mr. Speaker: I have not allowed

anybody to ask a question twice. That
reflection should not be cast. I have
not allowed anybody. Shri Nath Pai
is only saying that the latter part of
his question has not been answered
and is insisting for an answer to that.

Shri Ranga: I am not having him in
my mind. There are others also.

Mr. Speaker: Could he point out to
me the name of any hon. Member
who has been allowed a second ques-
tion?

=t frqa qEaEw - (FEER) ¢
oraw fagy awm gay § 99 wes
F § qE &7 F S o s gem
=fgw |

weas "EIET ¢ WR AMfEq IJAHT
@& owmoFE

Now, Mr, Nath Pai insinuates or
infers or asserts, whatever it may
be

Shri Nath Pai: The word ‘insinua-
tion’ may be dropped out from that. I
am not capable of that.

Mr. Speaker: It has already dropped
from my lips. In view of the conditions
in the Centrally run territory of India,
whether Government now propose
ultimately to find out the wishes of
the people as to where they do want
to go if they like.

Shrimati Lakshmi Menon: That will
be done at the appropriate time, At
the moment, there is no discontent at
all in the Union territory of Dadra
and Nagar Haveli. All that we want
is that nobody should go and create
disturbances when the people do not
want disturbances.

Some Hon. Members rose—

Mr. Speaker: Order, order. I am not
allowing them. Papers to be laid on
the Table. Shri T. T. Krishnamachari.
(Interruptions).

Calling Attentiontoa FEBRUARY 21, 1964
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1211 hrs. )
PAPERS LAID ON THE TABLE
EcoNOMIC SURVEY FOR THE YEAR
1963-64:

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of Economic Survey for
the year 1963-64.

[Placed in Library. See No. LT-
2364/64].

RE. MOTION FOR ADJOURNMENT
=it arrt (fgams) : were wRET,
& oo gy frew @, I A9 ¥
qAAIfAT UF FTH U7 I 34T |
W g | ot o g ¥ & 97 A%
T AF T F TAT g A" T TR
gFw 1 foafa dfg & | @@ %
AT A 8, T WY | ;AT ¥
T 9% F W AT qE O @
1 WA F AW g & AR
Tgw g F AW 9T | =T WG gy
WTat FTUFAT aga ar T & | ;T
FE W wEaR fawe F3 3F oy
gy = g ARl | ooy e AR
®E
weaw WEEA : 95 W1y | uT
g O § A TEAwd &0
=rgan § fr w1 g wgt fewrew g
arfgq 1 4T 5 37 FwmE ¥ wr fF
ag @, 91X fam & oot Dfew 71 fode
fFr oy € R F ¥ e fer e
o § at sas far 1 sEar e
I AN I¥ Afew F T I fofe
Rl amR § & =R 8T A TR g
FIMP AR A I IR @aw® &
FTC T F @ g% e
ArEfé F1 S deTE FW@ §, |
T FFH | HfET FIE T K1 AT
e T =ifge o gw gew #§
feFron Ty W@ 9F |
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=t fom geTas  (@EEgR)
yeEmg wged, § W99 W@ Sy ¥
FIST Ao FTAT A/AT § . . (FEm)
AIF AT & & F oo FT L

e AR AREY, WET |

Shri U. M. Trivedi (Mandsaur): May
I make a submission with great res-
pect? Anyone of us, of course, does
not approve of this manner of ap-
proaching on the same point over and
over again. But may I further request
that the decorum of the House has
not been preserved only by the Oppo-
sition. It ought to have been addressed
to each one of them.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The whole House.

Mr. Speaker: When the Member of
the Opposition is doing that, that is
the only occasion to appeal to the
Opposition. If there is some interrup-
tion from the other side, certainly I
will appeal to that party. Now, as he

himself said @ &9, I A9 T
zanrfedle a3 W &1 & gwan
¥ oTTFT e A A@ar § | #®w
g IAFT ST FT AT FT qAfam
TR e s gEa g ? &
=9 fawa & o0 g A AT F IS
AT § WfF § gg A # AF q% )
# g8 wfier ATIET AW oW F forg
FT TGN TOF 30 a0 A7 HF W G
QFT w1 A fa=e ] fF g
TE T Sifeg | g9 F W g9
R w7 wgAw AEar § 1§ ¥ ad
T T |

=t fem qeAmaw ;. Tere wEIEw,
# et AT e g 5 & g e
T F1E IIRW AT G 3 FFAT E
afe St f oma s &) & fin A
T gee =t arret 3@ faww o% fFaw
gfede § #K qI< qI< /A 9% qe-
AT AT fo = o1 @ § AR
ag E0 F5 WY 9 wee FY g i,

6 FUMIA & died F1 T Aoy
AR A wGRT AT AT gemr ey
aifF g9 faog & ;o AT § 99
) § faar fauet #F oF daw 9%
og= | A g H QET S 49 q
ST ERIT |

weaw WAy ¢ & oY AT g5
¥ qgwd g fF ag aga w=91 T gt |
Jfe ST A= g R o 99 e
S &9 A GG S Y B FT
g7 fr qom@ 9% i a8 T e
F @ FT T A ® PEfew
¥ ameT T, § AT 9 ATHR ST
F AR &1 §B W $HA 0T I
I g, 999X ag AR g 88 FX
= FX & dv I FoT o7 fw ag
R qF T FET | #9395 S §F
w7 FE ?

= fFrr qeAwE ;9T H A qA0
F AR FOAIA IoF F ASH FT A
® FEAAT FTOAT FHFA G L.

s T . AT WERA, § T
| TS FIAT ATGAT § | qG FAR, FAA
A mme W § S MY § R ogw T
R A ¥ HEy § TH o A
T AT qEw D g w
g Fg, F7 39 ¥ g § ¥
A A gE A WL qF O\ F T
TN F AT F Y gAY AW FEAT
g 5 & a==i A @ ¥ 97 5% &
AT FT THFR T GHIR A I35 G
& @ ag FAR, FEA I I A
ATHFT IR AT § IR AG FATX
=1fgd | s S TNE FES, FEA
TE AR § TG T @ T A ST
wiq F F o O W T W
21 F Ao fad # g ¥ g
F aW T g F W IuE ot
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TATST R AT T YS9 W AT gATS
AT TR § | AR M A G ARG &
FHAR @I AT qT IR &y
BT AT AR HHAHET AT AN AR
I AT AN Y EST gRT B ...

Aeuey WEIET : AT I W
FgaT & 5 a8 39 e & FEl
FA N TEE TE FW@ | ag T
fAigmRae R E T agg a7
frar o s=iw fFar o gdar S
I i F@ ET F oag wwr amar
AT @A T IR ¥ R 9@
T AT S, FRFA T A A | v §
AR ORI 48 NI qEiw T2 FT
TEAT | WA I A ¥ § SqI=T
A A HR FOT SE 9T 95 ST TAT
aF IR GET FT ¥ OFA 7 faw
FE T FE I FE FAT GI]AT |

o TR (FATA) 2 F
Ty fam g g aw e fF
oTq T2 93 & HI W19 5 G97 #Y FH-
FE H T R E AR AT IS F W AT
I FY AT FT JIAT AWAT TI0RA
afea T fdes ag € fv 3w &Y feafy
T qUT HOTR A g 1 3w A @rerw
guen a9 fade 1 @ & AR ™
fag 3T fEeA & 5 39 9w 9 A
T oA ¥ faaR @ & fau aww
1 g o9 FT HIAT AG FIAT TR
§, A0 HT AT FIAT RS & AR
7 fde waw & fF 39 9C 9 AqewTer
quT W A FO AT |

Qeqq WA : AT ST Tgh A~
qar & & g9 § § | ITHT qar g
=fed fF TR F19 TFT TEITE 30 FA
A wAfa gege o7 R aEer
AN IT A g 99 W fram s F
fordr ®¢ gad g w1 Aifew 3 awar
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g 1 Fav Tqry ot F av feey gaT weEd
7 77 & fay 18 Afew fear ?

st qy ;T g 2 )

st e : weAE AR, WA
CISTE I

oqy g : AEY, A AA-
A qee 95 AT | 39 qTE ¥ F-
Al # Frer STAAr agd W &

oft T R TS A T A L

Seqw LW : TG § AT G
g gFar |

= ST : Heq WA, AW ISV
JuF ¥ dfFT TQ 0F fe @ oS

TETR WEIIT ¢ WS, WMET | 7T F
FOHRT AN FY fIeIA T AGY
T EFa |

= awrg ;. Fad oF famw ...

¢ yerw WRRE ¢ 99 AL AAT EH
F FTE9E |qfF ACT g G ST
W@ & zafed § SAET 9 AR T
g i =it amist greT § arer =9 I |

=Y aUTE : HeAE WEEA, I SF
& 5 g oot g W QG E A
H 99 Tar* & g F adq S &
T §, o faw T W § S
ATATE g 9T AT ARAT § AL,
(§aesia)
Shri Raghunath Singh (Varanasi): I
move that he should be named, and

suspended from the service of the
House for at least seven days.

= fora AW ¢ wewe WEEy,
S § 5§ 9”39 grew ¥ o gAr
7 fF A5 0 a7 9T W T F
FRX 7 1 Fafed & s wE e
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TET F qr § 97 alr ¥ fomR g
9 F FAAE ¥ ¥ Yaadw 3 7y
A )
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TEqR REITT : LA FLAT TN
TATH TG | AT G A qEey
AT F g e Ag 9w ¥ el w9
o

off TTH ¢ AeAET HEIRT, ST AT
& AT L

(Shri Bagri left the House.)

12.18 hrs.

PAPERS LAID ON THE TABLE
—Contd.

ARTICLEs OF ASSOCIATION AND MEMO-
RANDUM OF ASSOCIATION OF BOKARO
STEEL LTD. -

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I beg to lay on the Table a
copy each of the following papers:—

(i) Articles of Association of
Bokaro Steel Limited.

(ii) Memorandum of Association
of Bokaro Steel Limited.

[Placed
2365/64].

in Library. See No. LT-

REPORT OF INDIAN PrODUCTIVITY TEAM
ON PAPER INDUSTRY

ANNUAL REPORT OF NATIONAL Pro-
puctvity COUNCIL FOR 1962-63

The Minister of Industry (Shri
Kanungo): I beg to lay on the Table
a copy each of the following Re-
ports:—

(i) Report of Indian Producti-
vity Team on Paper Industry in
Japan, Mexico, Venezuela, USA,
UK, Canada, Finland and Sweden,
[Placed in Library. See No. LT-

2366/64].

PHALGUNA 2, 1885 (SAKA)
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(ii) Annual Raeport of the
National Productivity Council for
the year 1962-63. [Placed in Li-
brary. See No. LT-2367/64].

1948

12.19 hrs.

“PUBLIC ACCOUNTS COMMITTEE
EIGHTEENTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Eighteenth Report of the
Public Accounts Committee on Delhi
Development Authority—Para 109 of
Audit Report (Civil), 1963 and Audit
Reports on the Accounts of Delhi
Development Authority for the years
1957-58 to 1961-62.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, I rise to an-
nounce that Government business in
this House for the week commencing
24th February, 1964, will consist of:

1) Further@iscussion on the
Railway Budget for 1964-65.

(2) Discussion and Voting on
Demands for Grants (Rail-
ways) for 1964-65;

(3) Supplementary Demands for
Grants, Railways, for 1963-64;

(4) Supplementary Demands for
Grants (General), for 1963-
64;

(5) Consideration of a motion for
reference of the Gold Control
Bill, 1963, to a Joint Com-
mittee of both Houses;

(6) Consideration and passing of
the Delhi Delegation of
Powers Bill, 1963; and

(7) Consideration and passing of
the Dakshina Bharat Hindi
Prachar Sabha Bill, 1963, as
passed by Rajya Sabha.

As hon. Members are already aware,
the General Budget for 1964-65 will
be presented on Satyrday, the 20th
February, 1964 at 5 p.m.
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Shri Hari Vishnu Kamath (Hos- about the Committee on Publid Sector
hangabad): By your leave, I wish Undertakings, The other House also
to raise an issue which we had passed it. I do not see how the for-

discussed in the last budget session,
and because of the non-implementa-
tion of which we were handicapped at
the time of the discussion of the Min-
istries’ Demands. That is, that the
Ministries last year, some of them—
not all—delayed the presentation of
their reports to the House.

Now that discussion will commence
about the 10th March or so, I
would request you to direct the Min.
istries to present their reports before
the end of next week or early in the
week after the next. We would be
grateful to you for that.

Shri Satya Narayan Sinha: A
week in advance of the discussion
of the Demands of the Ministry, it
will be circulated to all the Members.

Mr. Speaker: The reports should
be in the hands of Members a week
before that,

Shri Daji (Indore): With your
permission, I would like to make a
request. 1 think the House will join

with me in according our warm wel-*

come to Shri M. C. Chagla who has
come back from the UN after repre-
senting our case so ably there . .

Mr. Speaker: The House has
ready expressed it.

al-

Shri Daji: We expect a statement
from him about the discussion there.
That should be accommodated in our
agenda somehow. We are all anxious
to hear him.

Mr. Speaker: I do
will do that.

Shri Daji; The second point is
this. Last session, fter a great deal of
discussion, we ,passed a  Resolution

not think I

mation of the Committee is being
delayed. The earlier it is constituted,
the better.

Mr. Speaker: 1 am
steps to constitute that.

taking early

Shrimati Renu Chakravartty (Bar-
rackpore): There are quite a number
of Bills going to be discussed in
the coming week. Will that not
again push back the discussion on
the Demands for Grants and then
we will have difficulty in trying
to squeeze them through? The Min-
ister would say that if we wanted more
time we have to sit till 7 o’clock, he
has to get them through the House
within a certain time and so on.
Would it not be better if we take up
the budget discussions first and then
finish the discussions on the Demands
well in time comfortably  without
rushing? Then we can take up the
other Bills.

Mr. Speaker: Whatever time 1is
at our disposal, during that time
whatever Bills can be taken up, would
be taken up and disposeq of. The
Budget would be taken up at the pro-
per time so that we can proceed with
the Demands. These Bills would not
interfere with that.

Shrimati Renu Chakravartty: There
is another small point I wanted
to make. There is one small Bill, the
Advocates Bill, Could that also not
be included?

L e

Shri Hari Vishnu Kamath: I
would seek clarification from you
about the remark you just now made
that the legislative work will not in-
terfere with the dates fixed for the
general discussion of the budget. Do
we take it that the budget discussion
will difinitely start on the 3rd of
March?

Mr, Speaker: That is what 1 under-



Business

of the House

Shri Hari Vishnu Kamath: And

the general discussion will also

start in this House first, not in the
other place? ’
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Shri Satya Narayan Sinha: This
House is having the general discus-
sion first. It is not going to be
changed.
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We shall now continue the General
Discussion on the Railway Budget.
Shri Peter Alvares was last on his legs.

Dr. L. M. Singhvi (Jodhpur): There
is one point on which I wanted some
information.

Mr. Speaker: When those things
were discussed, he did not stand up.

Dr. L. M. Singhvi: I could rise only
after the Minister had completed his
statement.

I find an omission in the Order
Paper. According to the Order Paper,
the Finance Minister was to lay on
the Table a copy of the Economic
Survey for 1963-64.

An Hon. Member:
been laid on the Table.

Mr. Speaker: Shri Peter Alvares.

PHALGUNA 2, 1885 (SAKA)

It has already
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RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

Shri Alvares (Panjim): Yesterday,
towards the conclusion of my speech
I was stressing the mecessity of the
appointment of a statutory Transport
Commission in order to have a unified
transport policy for the entire coun-
try. It is obvious from a perusal of
the statistics that road transport can
be highly competitive, and that the
railways, because of their physical
inability to compete with road trars-
port, are at a great and relative dis-
advantage. Railways, road transport
and inland waterways are complemen-
tary to one another, and it is unneces-
sary in the coming future that they
should be allowed to be competitive.
There is the question of labour also,
which has demanded that such a Com-
mission be set up both from the point
of view of the interest of the industry
itself and of labour.

In the 1960 strike of the Central
Government employees we have wit-
nessed how any demand from labour,
however reasonable it may be, has
been taken to mean a challenge to
Government. A mere issue of increase
of dearness allowance, even if it is
for resolution through arbitration, has
been taken up and interpreted as a
challenge to civil authority. I sug-
gest that Government divest itself of
the responsibilities implied in the
running of railways, and set up a
Transport Commission, so that indus-
try and labour can find satisfactory
development.

I do not see any justification for
complacency in respect of perform-
ance also. From the statistics we will
see that it is impossible for the rail-
ways to move the traffic, especially
the high-rated traffic, as they want to
do. The average mileage of broad
gauge wagons is about 50 per day,
and on metre gauge it is 35 per day.
Compare it with the rapid mobility
of road transport, and you will find
that the complacency in regard to
performance is misplacéd and entirely
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unjustified. And so long as the rail-
ways move so slowly in comprison
with road transport, there cannot be
any justification for this state of
affaris.

Let us take the question of over-
crowding on trains. The hon. Railway
Minister has said that traffic is increas-
ing by 3-36 per cent, while overcrowd-
ing being reduced by only 6.6 per cent.
Therefore, every ykar there is an
increase in overcrowding by three
per cent in effect. It would mean that
the railways would never be able to
prevent overcrowding at all. Or, to
put it in mere understandable terms,
even by the end of the Fifth Plan the
railways would not be able to provide
sitting accommodation to every third
class passenger in the Indian railways.

Shri Ranga: There will be 15 per
cent overcrowding.

Shiri Alvares: Therefore, I have
to make this submission that this
complaceny is entirely unjustified,
and efforts must be made. I agree
there has been improvement, but you
have not reached the stage when the
Minister can come to the House for a
certificate of merit.

The railways are both a big indus-
trial complex and a labour complex.
In fact, the personalised services of
railwaymen mean more to the effi-
ciency of the industry and the travel-
ling public than the mechanisation
that is taking place. It is, therefore,
necessary to pay attention to the con-
ditions of these twelve lakhs of rail-
way employees suffering from various
policy disabilities in respect of their
economic conditions and industria] re-
lations. The very first issue that is
to be taken into consideration is the
issue of railway accidents. We are
all anxious to reduce the frequency
and intensity of these accidents and
I will never condone the negligence
whenever it has been the cause of any
particular accident, But the liberality
and the irrespdnsibility with  which
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the phrase ‘human failure’ is used in
order to condemn poor railwaymen
is entirely misplaced and therefore the
House must give some consideration
to what it means. Day in and day out,
for years on end, a railwayman who
performs a particular service in a very
mechanical manner is likely to slip;
we all slip in our lives and these slips
are not attended with such disastrous
consequences. If 3 railwayman whp is
manning a level-crossing or a lever or
a station master just commits one slip
during sp many years of his service
and if at that time a train is approach-
ing by sheer coincidence, an accident
may take place. This is not human
failure attributable to negligence or
carelessness as the railwaymen are
the first to suffer from any purpose-
ful negligence or carelessness on
their part. So, this human failure is a
failure that can be expected from
any other human being, more parti-
cularly from the railwaymen, both
because of the monotony and the
type of duties that they perform; and
the remedy is not to condemn all rail-
waymen unilaterally for human fail-
ure but to go on to a process of
mechanisation by which human failure
and reliance on manual operations can
be reduced to a, minimum. The other
issue is about the economic conditions
obtaining in this vast section of rail-
waymen, The Minister says that the
introduction of incentive bonus scheme
in the railway workshops has contri-
buted to the reduction of imports
from 30 to 14 per cent; that is a justi-
fied tribute to the railwaymen’s efforts.
But the Railway Ministry has refused
to consider giving these very men in-
volved in this incentive bonus scheme
a guaranteed base wage at which rate
they want the bonus. It is obvious
that the rate of wage on which calcu-
lation must be made must be the revis-
ed wage of the Second Pay Commis-
sion. But the Railways have arbitrari-
ly held down this guaranteed base
wage so that these men are the losers
every month by large sums of money
in spite of the fact that they have been
the main contributory factor to raise
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productivity, which in turn contribu-
ted to the reduction of imports from
30 to 14 per cent within the last two
years. This scheme must be speedily
implemented by the Railways so that
these people may not continue to be
the losers.

There is another point which I
may mention in passing pension
scheme for the employees who have
retired earlier than the date made
applicable to the railway employees.
I understand that the hon. Railway
Minister has been approached in this
connection and that he has agreed to
censider the question sympathetically.
When the State Governments are try-
ing to implement pension schemes and
social security measures for the gene-
ral public, I think that the railways
may consider some form of commuted
pension for those employees who are
not entitled to have this, so that at
least they do justice to those who
served them in the past but because of
the date-line of implementation do
not qualify themselves for this pur-
pose. The pension has been roundly
assessed to be of the value of ten years’
pension equivalent to the total pro-
vident fund that the railways have
paid to them by way of bonus. It
will not be difficult to make this cal-
culation, and in the affluence in which
the railways claim to be at the pre-
sent moment in regard to finance, I
do not think that this is a burden
which the railways cannot undertake
for their ex-employees,

Industrial relations play a very im-
portant part in the efficiency of the
railways, and it is, therefore, a great
pity that the industrial relations have
not been satisfactory. There is a re-
ference that they have been cordial.
They have been cordial because of
the efforts of the organised labour to
try and understand the point of view
of the Ministry. But they have been
far from satisfactory, as I shall try to
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make out in a few moments. Why is

it that of all the organisations in India,
the organisation which employs the
largest personnel adopts an attitude
of hostility to railway labour? During
the course of the last year, we have
had several attempts made by Govern-
ment to deprive the railwaymen of
their fundamental rights, as in the
withdrawal of rule 1708 of the Estab-
lishment Code which had protected
them against dismissal except on cer-
tain specific conditions, and which
withdrawal makes today a railway
employee subject to dismissal for any
fault whatsoever. There was then an
attempt made by Government to
amenq article 311 of the Constitution,
depriving all Central Government em-
ployees including railwaymen of the
right to make an appeal in certain’
disciplinary actions. 'The Supreme
Court has recently struck down the
rule 149 of the Establishment Code
as invalid, by the application of which
thousands of railwaymen have been
removed from service for the past so
many years. There is also the
arbitrary dismissal from service
during the last strike. All these have
their cumulative effect on the satis-
factory state or otherwise of the
industrial relations in the railways.
Unless the Government gives g new
look to these industrial relations, I
am afraid that they are bound to
deteriorate rather than improve.

Are the railways exempt from
honouring the spirit of the judgment
of the Supreme Court or can they
ignore the rule of law established in
this country? The Nagpur Bench of
the Maharashtra high court has rein-
stated a number of people in the other
departments after the last strike on
the ground of natural justice just on
the fact that their dismissal could
not have been discriminated against.
And yet, there are a large number of
railwaymen removed from railway
service without a charge-sheet on
grounds similar to which a reinstate-
ment was ordered in the Nagpur high
court. r
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Last month, the Supreme Court
struck down as invalig rule 1439 of
the Establishment Code. Have the
railways done anything to honour that
decision of the Supreme Court by
reinstating unconditionally and
unilaterally all those whose dismissal
or removal from service has been
rendered invalid, or has been invali-
dated? The railway must give a clear
answer to this position not merely in
the sense of industrial relations but in
the sense that they have a responsi-
bility to honour the ruling of the
Supreme Court ang to observe the
rule of law at the subsequent stage. I
do hope that the Railway Minister
will take this into consideration and
pass orders immediately that this
state of affairs sbould continue any
longer.

My colleague, Shri A. P. Sharma,
made a reference to the strike in
Liluah and Golden Rock Workshops at
Tiruchi. How did these strikes occur?
The one at Tiruchi was not a strike.
‘When the late Mr B. C. Roy died, the
Government declared a holiday. The
entire labour felt that they should also
participate in the general condolence
because this eminent son of India had
passed away. They led a deputation
to the works manager and that was
treated a5 a strike. Nothing coulq be
more authoritarian than this decision
of the railwayg to cause a break in
service on the slightest pretext. The
House should know what a break in
service implies. Summarily, without
any enquiry, the services of thousands
of employeeg are collectively nega-
tived, done away with, with the result
that all the provident fund bonus that
they have earned, all the right to pen-
sionary benefits, a11 the leave that
they have accumulatedq in the past
many years and all the past privileges
are summarily forfeited and never
restored. There may be sometimes
exceptions made, but that such a
draconian measure could exist on the
statute of the establishment code and,
be used time and again in these
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modern times will surely prove that
industrial relations on the railways
are far from satisfactory and that they
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need to be remedied as seon as
possible. -

It is in keeping with this same
policy of understanding, suspicion

and hostility towards labour that Gov-
ernment have introduced what they
call the Joint Consultative Machinery
or the Whitley Council. I do net
know whether the House is aware of
what the Whitley Council happens to
be. The humiliating conditions im-
posed, in this draft of the Whitley
Council, asking industria] labour to
abjure strikes, to renounce their own
leaders, with provisions for recogni-
tion of craft unions as against the
industrial set-up that is there today
are, to say the least, very unhappy
features of the introduction of this
Joint Consultative Machinery. No
self-respecting trade union organi-
sation would Dbarter the right of
strike for this mess of pottage, viz.,
the Whitley Council in the form
placed before us. It is not a question
of wanting to strike. But the funda-
mental right of organisation the right
of strike, if need be, which is very
rarely exercised among the Central
Government employees, but very
liberally exercised in the pri-
vate sector, is fundamental to demo-
cracy, and not until either the Home
Ministry or the Minister of Railways
is prepared to remove the humiliating
condition of abjuring strikes or break-
ing the power of the trade union
movement in this country will labour
have any other look at this very per-
nicious and invidious documents!

Very often issues have been raised
in this House about dearness allow-
ance. We had the spectacle of a
very miserable offer of Rs. 1.62 or
Rs. 2 on 126 points offered by the
Government only a few days ago.
Even before the money reached the
pockets of railwaymen or the Central
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Government employees, in anticipa-
tion, the prices of foodgrains had
already increased, thereby negativing
even the small amount of dearness
allowance that Government had given.
The manner in which all these issues
are tackled, the approach to these
fundamental problems, is so halting,
hesitant and slipshod that railwaymen
and other Central Government em-
ployees have rejected thig little offer
of neutralisation, They have demanded
on the contrary that there shall be
full neutralisation at least on the basis
of what the Second Pay Commission
had granted and that the Consumer
Price Index formula should be revised
in the manner in which the Maha-
rashtra Government has already
revised through the process of the
Lakdawala Report. Today the all-
India price consumer index is com-
puted by striking an average of the
consumer price indices of 26 principal
cities in India. If Ahmedabad,
Bombay and Nagpur have come to
the conclusion that the price index
compilation is faulty, it is necessary
that the Government of India take the
initiative in' asking other Governments
immediately to set up a commission to
revise the consumer price index, so
that justice may be done for the compi-
lation of the all-India consumer price
index, on which the Centiral Govern-
ment employees get their owp dear-
ness allowance.

There is one more issue and that is
the question of compensatory allow-
ance. We welcome the announce-
ment by Government of the increase
of compensatory allowance in certain
cities py raising or by bifurcating the
category B into Bl and B2 But that
has not met the needs of the circum-
stances all over India. It is not
merely on the basis of population that
compensatory allowances can be
adjudged to be necessary or to be
increased. There are very many areas
in this country—smaller cities—where
the cost of living is higher than in the
other bigger cities, ang who do not
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qualify for extra compensatory
allowance because of their low popula-
tion ratio. I am glad that the Finance
Minister had admitted that mere
population statistics are not  scienti-
fic basis for the classification of cities
for the purpose of compensatory
allowance. It is, therefore, necessary
to rationalise this process. The basis
must be both population and high
cost of living. 1 hope Government
will jmmediately introduce a scheme
whereby these issues can be resolved
very easily and cities like Nagpur,
Vijayawada, Ranchi etc., and some
others also similarly situated, not
favourably for this purpose on the
basis of population ratio, but certainly
qualifying because of high cost of
living, will also be included for com-
pensatory allowance.

one more issue, viz,
in the railways. Very
recently when the Minister of Rail-
ways had gone to visit Madras, a
petition was presented to him—a very
curious thing—that when salaries are
attacheq by the High Court for
indebtedness, the limit of Rs. 100
should be raised to Rs. 150, because
Rs. 100 js no longer relevant, the
dearness allowance having been
merged in the pay. The consequence
of this was that a very large portion
of their salary was being attached by
the courts because of decrees. This
highlights the extent to which there
is indebtedness among railwaymen.
This is a very serious problem for us
to consider. For some time imme-
diately after independence the State
Governments had undertaken a survey
of rural indebtedness in order that
some form of relief should be given
to the peasaniry in the form of
amortisation of debts. I do not ask for
amortisation of debts as far as railway
labour are concerned. but in view of
the circumstances where 90 per cent
of the railwaymen are indebted many
times over, there is need for consider-
ing a revision of their pay scales and
other facilities so thaj this indebted-
ness can be wiped out and the railway

There is
indebtednesg
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labour can find satisfaction economi-

cally in serving the railways and the
public in India.
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12.51 hrs.

STATEMENT RE: RECOGNITION
OF ZANZIBAR

The Depuly Minisier in the Min-
istry of External Affairs (Shri
Dinesh Singh): Hon. Members were
inierested in the situation in Zanzibar
and 1 thought they would be interested
to know what we have done. In
response tp a request from President
Karume of Zanzibar, the Government
of India have decided to accord recog-
nition to the Republican Government
of Zanzihbar. Our High Commissioner
in Nairobi has been instructed to pro-
ceed tu Zanzibar to deliver a message
from the President and to establish
contactg with the new regime.

Shri Nath Pai (Rajapur): Sir, we
welcome the announcement and the
recognition of the new Republic. May
we know how far the reports regard-
ing destruction of life and property
of Indian citizens are true and what
relief is being accorded to the Indian
nationals in Zanzibar?

Shrimati Renu Chakravartty
(Barrackpore): May I know whether
the Government is going to take up
with the new Government there the
entire question of the Indians there
and decide as to how the matter is
going to be settled there?

Mr. Speaker: Our High Commis-
sioncr is going there and he will look
into it.

Shri Dinesh Singh: Sometime back
1 haq informed the House of the
situation so far as the Indian citizens
are concerned. We have not heard of
any killing of Indian citizens as such.
There have been reports of death of
people of Indian origin. Two of our
officers from the High Commission in
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Nairobj were making an attempt to go
to Zanzibar. They have not been able
to go there. Now our High Commis-
sioner will go there and we hope he
will be able to give us a report.

Shri Hari Vishnu Kamath
(Hoshangabad): With closer contacts
established now, it should be possible.

Shri Ranga: It should be his task to
see to it.

Mr, Speaker: That is what I said.

Shri Hari Vishnu Kamath: That is
what you said; he did not say that
himself.

Shri Dinesh Singh; When the High
Commissioner goes there he will
naturally look after the interests of
Indian nationals.

Mr. Speaker: The Government
should see, because there is anxiety
here, that now that we have a High
Commissioner there he should take it
up.

Shri Ranga: From the announce-
ment of Shrimati Lakshmi Menon we
are not encouraged to hold any hopes
at all (Interruptions).

12.54 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

shri B, K, Das (Contai): Mr.
Speaker, Sir, in spite of the charge
of complacency levelled against the
Railway Administration by my hon.
friend who preceded me, I must con-
gratulate the Railways for the achieve-
ments and performance that have
been presented to us in the speech of
the hon. Minister of Railways. We
find that although it is expected that
there - will be a total traffic of 241
million tons in 1965-1966, they are
carrying on a programme of deve-
Joping a capacity for carrying a total
traffic of 260 million tons during the
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Fourth Plan period. So, I think,
although there has been a shortfall in
the traffic at present, they are keep-
ing themselves quite ready for any
eventuality or any development of
traffic that may be expected in the
near future.

Also, we find that there has been a
stepping up of carriage of general
goods. At present, the quota regula-
tions have been abolished and also
the congestion in many sections has
been eased, there is some difficulty
about the traffic from Siliguri and
steps have also been taken to ease
the situation there. During the
emergency period the Railways have
been able to show their mettle, and
we hope if there be any situation like
that the Railways wil] be able again
to prove their efficiency in the same
manner. *

We have some figures before wus
which give an idea of the operating-
cum-efficiency of the Railways. Dur-
ing the last <=everal years, taking
1938-39 as the base year, we find that
the operating-cum-efficiency  index
was 115.1 in 1960-1961, 114.3 in 1961-
62 and 116.1 in 1962-63. In many
other ways also we find all round
improvement in the achievements
and efficiency of the Railways. Of
course. there are certain matters
respecting which care should be taken.
There is always scope for economy
and further developmental needs of
which the Railways should take care.
1 shall presently deal with some of
those matters.

The three funds which can be called
the index of the strength of railway
finance should be further augmented.
‘The present development is not ade-
quate. Shri Nambiar, speaking yes-
terday, took exception to the alloca-
tion of funds as at present being
done. He was referring to the Depre-
ciation Reserve Fund. But if he
takes care to see that the Railways
have a capital-at-charge of about
Rs. 2000 crores, he will find that this
reserve does not seem to be quite
good. The balance as it stood on
31st March, 1956 was Rs. 103.47 crores.

This amount got depleted during the
Second Plan period angd it came down
to Rs. 19.79 crores on 31st March,
1961. The budget estimate for 1964-
G5 is Rs. 49.65 crores. I should think
that some steps should still be taken
so that this fund should further be
augmented.

For renewals and replacements the
Raiiways depend on this fund. Unless
proper renewals and replacements
are done and maintained the Rail-
ways cannot have sufficient strength.
About the Development Fund also we
find that there has been a continual
pressure and the pressure is growing
in regard to some development pro-
grammes, passenger amenities, staff
quarters and many other things. The
Development Fund is not enough to
cope with this growing demand on
the resources of this fund.

I would say that all care should be
taken to see that these funds are
further augmented so that the rail-
ways can stand on their own legs.

13 hrs.

With the increase of 2 per cent,
the existing 10 per cent surcharge
will come to 12 per cent. Some
objection has been taken to this
increase. So, some care should be
taken in finding out a rating policy,
so that there can be a rational ap-
proach to this problem. For some
time now there has been decrease
in the high-rated commodities and
there has been increase in the low-
rated commodities. So, greater atten-
tion should be paid to evolving a
rating policy where there may not
be any difficulty about having pro-
per co-ordination between high-rated
and low-rated traffic.

Much has been said about rail-road
co-ordination. We find there is a
proposal to establish an Indian Trans-
port Commission so that there can be
co-ordination between the different
kinds of transport that we have got
in this country. The Neogy Com-
mittee was appointed for this speci-
fic purpose. It is a matter of regret
that Shri Neogy, the Chairman of the
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Committee, has recently resigned
on account of, according to him, the
unhelpful attitude of the Planning
Commission. As there is pressing
need for a committee like this, ways
should be found to make this com-
mittee carry on its work. In my
own district there is an instance
where we find there is need for co-
ordination between the roads and the
railways very urgently. In Highway
No. 6, in Rupnarayan river a railway
bridge is under construction, whose
cost I do not know. At the same
time, there is a road bridge under
construction, costing Rs. 1.12 crores.
Both the bridges are within a few
yards of each other. Could there
not have been one bridge for both
railways and road so that there is
economy and there is co-ordination?

The Public Accounts Committee
has taken note of the fact that there
is infructuous expenditure and some
loss of revenue in this department.
Every care should be taken to see
that such instances of infructuous
expenditure and loss of revenue do
not occur. As it is a big undertak-
ing, unless every care is taken by all
the people concerned neither is eco-
nomy possible nor can loss of reve-
nue be prevented. I hope the hon.
Minister will pay some attention to
this.

The Railway Minister has remark- -

ed in his budget speech that there
has been only a smal] reduction in

over-crowding in non-suburban
trains. From personal experience we
find that in the suburban trains
over-crowding has increased. We
find that in 1961-62 and 1962-63

in the electric suburban areas while
the traffic increase has been 21.4 per
cent, the increase in passenger carry-
ing stock has been only 6.3 per cent.
That explains the reason for over-
crowding. The arrangements for
coping with the traffic is not keeping
pace with the rate of over-crowding
in the suburban areas. I am speak-
ing particularly of the Calcutta area
where the cengestion is the most. If
we take the three big cities of this
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country, i.e., Bombay, Madras and
Calcutta, the worst position obtains
in Calcutta in this respect. EMU
services carry hundred per cent of
the suburban passenger traffic in
Bombay. The electric trains in Mad-
ras carry 77 per cent of the traffic
while in Calcutta they carry only 29
per cent. So, the hon. Minister
should devise ways to remove this
over-crowding and congestion. With
the electrification of the Sealdah
section and the taking of some other
steps, there may be a little relief to
the congestion but, all the same,
Sealdah station, which is the busiest
station in the country, is handling about
23 lakhs passengers daily, while
Howrah station handles another 2
lakhs passengers. So, greater atten-
tion should be paid to this part of the
country, particularly the city of
Calcutta. The Calcutta Metropolitan
Organisation has suggested the cir-
cular railways for Calcutta. I hope
the hon. Minister will consider how
far this can be given effect to.

Greater attention should be paid to
the electrification programme because
out of the 2,400 route kilomelers in

the Plan, only 860 kilometers have
been carried out in the first two
vears. There is Plan provision for

construction of 2,400 kilometres of
new lines of which during the first
two years of the Plan only 683 kilo-
meters have been completed. In the
coal line only 135 kilometers have
been completed. In the iron ore area,
out of 632 kilometers only 107 kilo-
meters have been completed. So,
attention should be paid to this aspeet
also.

Then, more attention should be paid
to the railway lines in North Benga!
and Assam where the traffic condi-
tion is not good and the congestion
is most. We know what happened
during the strike by the employees of
the Joint Steamer Companies. So,
Assam should have direct link with

Bengal as soon as possible. Of
course, when the Farakka barrage is
constructed and the Khejuriaghat

line comes into existence, there will
be direct connection. It is a matter
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of satisfaction that the construction
of the broad-gauge line from Siliguri
to Jogigopa has been taken up, though
it has taken a zigzag course. The cons-
truction work in this line may be
speeded up so that the congestion
may be relieved if not eliminated.

I must congratulate the Railway
Minister for the Haldia-Panskura
line. When the Haldia port is deve-
loped, it will have an industrial belt
all along the line. So, from now on
there should be a plan for construc-
tion of railway lines in this indus-
trial belt. Also, Digha which is a
sea-side health resort should have
connection from Haldia.

There is a jute growing area in
Bihar in the Sapaul-Baptiahi line
which requires attention. Because of
the congestion in this line, jute could
not be moved from that area.

About amenities, often the question
of catering has been raised and those
who travel on different railways have
always suffered in this respect. I
should like that proper attention
should be given to catering—the
cooking, the service and everything
else. Some time back I drew the
attention of the hon. Minister to the
way of serving food in compartments.
I think, some trolley arrangement or
something like that may be done so
that serving can be done with clean-
liness and in the proper way.

Some improvement has been done
about the second class sleeper
coaches. The former Railway Minis-
ter, Shri Lal Bahadur Shastri, prob-
ably wanted that there should be
only two classes and that this class
should be abolished. Therefore no
attention was paid to the second
class. But now that the second class
has come to stay, I should think that
a greater number of sleeper coaches
should be attached to second class so
that second class passengers have
more amenities.

About accidents, the Railway Acci-
dents Committee’s Report has been
glven to us lately. 1 only wish to

draw the attention of the House and
of the hon. Minister to the remark
which has appeared in the prelimi-
nary report that care should be taken
that no driver should have to perform
running duties of more than 14 hours
at a stretch except in very emergent
cases. I do not know whether this
has been acted upon.

The Report has also remarked that
there is a continuous shortage of
station  masters, assistant station
masters, cabinmen, etc. In the final
report there are some remarks and
so many suggestions about the causes
of accidents and how those accidents
can be avoided. I think, the Railway
Ministry has taken proper care about
that.

One more remark I shall make
about accidents due to human failure.
Much has been discussed about it,
but there is one matter. About the
causes of derailment it has been
pointed out that engine defects con-
tribute 51 per cent of the derailments
and that this is because of bad main-
tenance. I should think that the
utmost care and attention should be
given to this.

I shall conclude by saying that our
Railways have done well and I wish
the Railway should do better.

Shri Dighe (Kolaba): Sir, I am
very much thankful to you for giving
me the opportunity to express my
views on the Budget proposals of the
Railways.

At the outset I congratulate Shri
Dasappa, the new Railway Minister,
for his satisfactory budget proposals.
This is because of the absence of any
increase either in passenger fares or
in parcel charges. The progress of
the Railways during the Plan period,
no doubt, is satisfactory; it is laud-
able. Even the World Bank team has
compared favourably the achieve-
ments of our Railways with the per-
formance of railways of some of the
developed countries. But with the good
performance even the receipts of the
Railways have increased If we have a
look at the figures, we can see that
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in 1950-51 the receipts were Rs, 263
crores. They rose to Rs. 566 crores in
1862-63; in 1963-64 ag per the revised
estimateg they are Rs. 622 crores and
in the 1964-65 Budget we estimate
them at Rs. 668 crores. That is an in-
crease of about Rs. 400 crores in &
period of 13 years.

There is a similar increase in the
working expenses also. In 1950-51
the working expenses were Rs. 210
crores and in the Budget proposals
submitted to the House they are esti-
mated at Rs. 441 crores; so, it is an
increase of about Rs. 200 crores.

The overall picture of the figures
presented shows that the Railways
are a continued prosperous concern.
Naturally, the public expected some
relief this time. I would have been
happy if there had been some relief
to the third class passengers at this
juncture. Even the 2 per cent
increase in the surcharge on supple-
mentary charges does not seem to be
necessary. I will request the hon.
Minister to reconsider and see if this
gurcharge can be avoided.

As regards the operational effici-
ency of the Railways, much has been
said in the hon. Railway Minister’s
speech. As a matter of fact, the pic-
ture is rosy; but it is to be remem-
bered that there is a feeling in this
country that there is much scope for
the improvement of operational effi-
ciency of the Railways. With higher
production and greater operational
efficiency even economy to a certain
extent can be brought about. There
is a suggestion from important quar-
ters that fuel economy is a matter
which requires the utmost concern of
the Railway Ministry. 1 am making
these remarks only with a view to
inviting the hon. Railway Minister’s
attention to these matters.

. One of the learned Members of this
House, Shri Hanumanthaiya, had laid
great stress on the electrification of
the Indian Railways. I join ranks
with him. I.also feel that unless the
Indian Railways are tetally electri-
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fied, our national progress cannot be
speedier. I, therefore, request the
Railway Ministry to find out ways
and means by which the electrifica-
tion of the Railways can be speeded
up and the much-needed coal can be
saveq for other industries.

As regards new lines, there have
been continuous demands on the
Ministry and I am happy to note that
the Ministry is making good progress
as per the Plan. It is gratifying to
note that new lines in Assam and
North Bengal have been given pre-
ference in this year’s Budget. I am
also happy to see that the Diva-Apta
Railway line in my region is being
completed during the year. 1 would,
however, like to invite the attention
of the hon. Railway Minister to the
much neglected part of the country
to the south of Bombay Island which
is known as the Konkan. lf we have
a look at the Railway Map of India,
we shall find that this part of the

country, to the south of Bombay
right up to Mangalore, is conspicu-
ous by the absence of any railway

line. The people of Konkan have
been pressing for a Konkan Railway
for the past number of years, but
nothing has been done up to this
time, There has been a beginning
ogiy this year by means of the Pan-
val-Apta Railway. Indeed the eco-
nomic development of Konkan de-
pends upon the availability of rail
communication in this part of the
country.  There is high industrial
potential in this area. Recently rich
iron ore has been detected in these
parts. There are rich deposits of
bauxite also. There are other mine-
rals also in these parts of the coun-
try. Electricity is now available in
this part of the country. New indus-
tries are being located. As such
the industrial pace of this part of the
country depends upon the availabi-
lity of rail communication. 1, there-
fore, request Shri Dasdppa, the new
Railway Minister, to look into the
case of the Diwa-Dasgaon Railway
which has been receiving the atten-
tion of the Railway Ministry for &
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number of years and see that after
the completion of the Diwa-Apta
Railway this new railway line is
immediately followed up.

In this connection 1 would like to
make one suggestion. The economic
development of backward tracts
depends upon the availability of rail
communication and the immediate
economic justification need not be
insisted upon in these cases because
with the economic development of
these tracts the railways will become
justifiable and they become economic
in due course.

One more thing that I would like
to bring to the notice of the minis-
try is regarding level-crossings. A
remark has been made in the hon.
Railway Minister’s speech that the
provision for level-crossings has be-
come necessary on account of the
growth in rail and road traffic and
the responsibility must be shared.
1 feel that bidges have become
necessary only because of rail traffic
and, as a matter of fact, the Railways
should bear the major portion of the
expenditure. The present policy is
that the bridge is constructed by the
Railways and the approaches are
constructed by the road authorities.
Now, what are the road authorities?
They are normally the States or the
Jocal - bodies, that is, the Zila Pari-
shads or municipalities. = The resour-
ces of the road authorities are not so
much as to construct these appro-
aches. On an enquiry with certain
road authorities I have learnt that
the cost of construction of these
bridges anq approaches works out to
about fifty-fifty. I will suggest that
if possible the Railways who have
got better resources should see whe-
ther they can share 75 per cent of the
expenses of the railway bridges with
approaches and 25 per cent, should be
levied from the road authorities.

Another important aspect is over-
crowding. As one of my predeces-
sors, Shri Peter Alvares, has said,
over-crowding has not been elimina-
ted. The progress is very meagre
and God knows when we shall be able

to do it. This is so on non-suburban
and suburban lines. 1 am experien-
cing it daily on the Bombay suburban
lines. Travelling on the Bombay
suburban lines in a third class com-
partment is a horribie thing. One
is reminded of the Black Hole of
Calcutta while travelling in a third
class compartment. The conditions in
the 1st Class also during the peak
hours are not better. It is just like
that. So, I suggest that speedier re-
medies should be found out for elimi-
nating this over-crowding at least in
the suburban trains in Bombay. The
Railway Ministry is making efforts,
but the efforts are falling short. The
elimination of over-crowding in Bom-
bay suburban trains should be treat-
ed—it is a colossal problem—as an
urgent problem which needs to be
solved very early.

13.20 hrs.
{MR. DEPUTY SPRAKER in the Chair}

Another ugly feature of
suburban line is the over-crowding
at the railway stations during the
peak hours. You will find the rail-

Bombay

way stations, like, Dadar, Byeulla;
Thana, Kurla, Kalyan, etc. are
over-crowded during the peak
hours. The approaches to the over-
bridges are insufficient. There is
too much over-crowding at Kal-
yan. There is pickpocketing and

there is much scope for mischief and
passengers, especially ladies, are
harassed to a great extent. Ways and
means have to be found to provide
greater facilities at these stations and
more exit-doors and, if possible, more
approaches to the over-bridges in
some of the stations. Kalyan station
needs to be renovated. I hope the
Railway Ministry would pav proper
attention to this and the Bombay
Suburban line will improve.

Another difficulty about the Bom-
bay suburban line is the non-avail-
ability of a sufficient number of
trains. I have had correspondence
with the Central Railways and I am
told that on the line beyond Kalyan
no more trains can be made avail-
able though the tra¥fic justifies it. I
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would like to invite .the attention of
the Railway Minister to the fact that
about more than 2 lakh pass-holders
travel by this line and their needs
have to be immediately attended to.
The railway traffic in Bombay is near-
ly 12} per cent of the entire traffic
in India and, as such, greater atten-
tion to the availability of more trains
on the Bombay suburban line will
have to be made.

There is one thing more about the
Poona-Lonawala line. We are aware
that the industrial pace of this Poona
region is very rapid and with the
development of industries, even the
population is increasing. There is
great traffic on the Poona-Lonawala
line and in order to cope up with
this traffic and to make available
speedier traffic, it is necessary that a
special track for running local trains
may be constructed on the Poona-
Lonawala line.

Then there is the usual complaint
about catering. Catering is not at all
satisfactory. Though it is depart-
mental catering, there is a general
consensus of opinion that the catering
is not satisfactory. It is unclean and
unwholesome. People want whole-
some and clean food, whatever be
the agency. We have again and again,
year by year, been drawing the at-
tention of the Government to this
matter. I hope this year the Minis-
try will pay a better attention to this
and see that catering is improved
<early.

Lastly, I thank the Railway Minis-
ter for the progress the Railways
have made during the past few years
and I hope that the few suggestions
which I have made will receive pro-
per atention at the hands of the
Ministry.

Mr. Deputy Speaker: Shri Barupal
....not here; Shri Hem Raj....not
here; Shri Rananjai Singh.

=it Toww fag (yEfesar)
e wRRE, & o & AW §
ot T A AR W frare Wy T
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Shri Daji (Indore): Speaking on
the Railway Budget, the first thought
that comes to my mind is that the
Railway Minister is a child of the
Kamaraj Plan, and one could legiti-
mately expect from him some bold,
determined Kamaraj Plan on the rail-
ways. That is what we cxpect of him.
We did not expect. and do not even
now expect, that this hon. Minister
will merely allow the guardsmen and
the drivers to pull the trains as they
are doing, but would impart to the
department all the experience which
he has garnered. as an able Chairman
of so many committees and his work
in public life. We are sure he would
do it. What remains to be seen, how-
ever, is whether he also musters the
requisite courage and decisiveness to
break through the shackles of the
great Moghuls of the Railway Board.
Because Ministers come and Ministers
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go, but it seems the whole big railway
system is worked only on that paren-
nial Board whose members change
but whose mentality remains the same.
It is from this angle that I approach
the Budget. However, I am not very
much pessimistic because we would
like to give a full year’s opportunity
to the new Minister. I am addressing
him and the House, through you, in
the expectancy of seeing some of the
prints raised reflected at least in the
next Budget which will really be
his full year’s budget.

The first point concerns the report
of the Railway Board. It has been
circulated, It js a document of com-
placency and smugness. Decimal
point so much of overcrowding is
reduced; perhaps all the passenger
~traine  might have been put to-

gether—I do not know. But on
the important mail sections, all
of us who travel know what is the

state of affairs. There is hardly any
satisfaction if decimal point so much
of overcrowding is reduced—which
also I doubt very much—for, as it has
been well said, statistics are like a
bikini swimming suit; they reveal
much. but what they conceal is much
more.

These statistics of the Railway
Board do not satisfy us at all. Today
one is compelled to pass this remark.
Perhaps. despite the best wishes to
the Minister, and also the wishes of
the Minister, the fact remains that
railways today constitute, and conti-
nue to be, the most organised and
legalised black market in the coun-
try, where you pay the money and
do not even get a seat. This
of affairs must end. It is possible we
may not be able to provide a sleeper
berth to every passenger. Conceded,
in a poor country, an under-develop-
ed. developing country. But to ex-
pect that the passengers would pur-
chase tickets and would not even find
a foothold on the footboard, and will
have to make their way through the
windows—which is the normal sight
in all mail trairts where only one
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slumbering coach is attached at the
fag end of the train—is something in-
tolerable. Unless this state of affairs
is improved, we shall not be doing
justice to the hundreds and thou-
sands of our railway users who pay
to keep the railways going. This as-
pect of the matter should receive top
priority at the Minister’s hands.

Here again, I would like to point
out that the whole system of ciassi-
fication in the railways is absolutely
outmoded and requires revision. Even
during the British regime we had only
the first, second and third classes, and
for some time the inter class, but now
let us see the whole gamut of classes
that we have got: air-conditioned first,
air-conditioned third, sleeper third,
ordinary third, the day-cum-sleeper
third, second class and ordinary first
class. It is a whole sprawling system
still continuing. And look at the
space occupied by the air-conditioned
coach and the number of passengers
it can carry, and the poor third class
wobbling behind. Must this system
continue? Does this system obtain in
any other country?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawag
Khan): In Russia there are more.

Shri Daji: Only two. I have perso-
nally travelled—short coach and light
coach.

Shri Shahnawaz Khan: There
six different classes.

are

Shri Daji: On different trains. That
is a different thing, but here in the
same train there are so many. And
even if Russia in its luxury can afford
it, India, a poor country, certainly
cannot afford it. Unless you do this,
how are you going to meet this prob-
lem of overcrowding?

At least immediately some more
efforts should be made to increase
the Janata trains. The second class
should be done away with. It is a
meaningless class, it is worse than
third class. You make the passenger
pay double the fare of the third class,
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and even then they cannot sleep,
while in the third class at least they
get a sleeping berth in the long-dis-
tance trains. It is an arachronism,
an outmoded thing, it is useless, it
should be done away with.

Coming to the question of freight
increase, Shri Neogy, I think, touch-
ed the correct point, when he pointed
out in his statement of resignation the
danger of allowing a World Bank
cies and priorities. It is one of our
transport system, because, as he point-
ed out, the attitude of that team may
be at variance with our national poli-
cics and priorities. It is one of our
national policies to do away  with
regional imbalance in industrial deve-
lopment. If that is the basic policy
of the Plan, all the departments must
co-ordinate the policy and see whether
the change sought to be introduced
will retard all-round regional deve-
lopment or not. It may be commer-
cially sound. but herein comes the
difference between a mere technical
expert, a banking expert, considering
a problem purely from the point of
view of financial and commercial im-
plications, and the Government consi-
dering it from a national point of
view. If vou carry coal for a longer
distance, you must charge more, but
it will really mean a handicap to all
the States which are far away from
the coal areas. Therefore. the rail-
ways. as the premier public-utility
concern and the pride of the public
sector, must not be weighed down by
mere commercial considerations, but
should also make bold to have a deci-
sive policy which is in furtherance of
our national objectives of planning. I
think this change in freight structure
will kamper it.

May I also point out that the exist-
ing freight structure is already 13 per
cent in excess of what was recom-
mended by the Freight Structure
Enquiry Committee? The last in-
crease could be justified only in terms
of the emergency, that the whole
nation was at war and passing through
a crisis. At that time we submitted
that there was no justification for any
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increase in the name of rationalisa-
tion. I do submit and I do pray that
the hon. Minister gives a real, search-
ing, second thought to it when he
replies to the Budget.

Then, the picture presented is a
lopsided one. I am not talking in the
ordinary terms of over-estimation or
under-estimation of income. The
reason mentioned for the slight in-
crease is that the running costs have
gone high. When the Budget Iis
introduced, the hon. Finance Minis-
ter says that there will be no infla-
tion, that the inflationary pressures
shall not be allowed to be thrown on
the consumers, but if a Government
undertaking like the railways is forc-
ed to throw the burden on industry
and hopes that industry will not pass
it on to the consumer, certainly this
is a ghost of a hope, this is no hope.
The Railway Budget should not fur-
ther add to the inflationary strain.

The picture is also lopsided for an-
other reason. The performance is
good. all credit to the lakhs of rail-
waymen who have worked hard dur-
ing the emergency, I do not want to
under-rate their achievement, but if
the pressure has eased, it is not so
much because of a gigantic additional
performance of the railways as be-
cause of slackening of economic acti-
vity in the country. Therefore, we
await the doomsday. If the new
Budget on 29th February unleashes
new inflationary forces, we do not
know what would happen, but if the
new Budget unleashes new economic
activity, is the hon. Minister confid-
ent that the railways will be able to
discharge their obligations and meet
the spurt in economic activity?

We are having a see-saw picture.
Sometimes the Ministry of Mines and
Fuel complains that there is plenty of
coal available but the railway wagons
are not available. Now we see that
the railway wagons are idle, but the

coal to be booked is not there. This
is not a satisfactory picture. The
question is: when codl is available



1989
[Shri Daji] )
and needed to be moved, will our

wagons be able to move with equal
speed?

Dr. M. S. Aney (Nagpur):
the promise given here.

That is

Shri Daji: I will be happy if they
can,

The Minister of Railways (Shri
Dasappa): I have given every assu-
rance. Why do you doubt it?

Shri Daji: Then, are we to go to
the Assurances Committee to come
out with a report as to how many are
fulfilled and how many are not?

Shri Dasappa:
us to do?

What do you want

Shri Daji: Nothing. I only want
you to keep this in mind.

Is our plan of building of coaches
sufficient?  Admittedly not. Our
railways would be needing more than
what we are able to build. What can
the railways do to improve that
position? That is the first question.

The second question is: why is
there a big difference between the
two coach-building factories in the
matter of cost? That has to be ex-
plained. This is strange. It has been
shown in the report. I do not know
how far the report is correct.

Then, I would request the Minister
to consider two or three points. With
this buoyant and rosy picture, can
you not make some gesture to the
common public, so that this your
first Budget goes down as the Dasappa
Railway Budget? I support my hon.
friend Shri R. S. Pandey who said
that there could have been at least a
gesture of a marginal reduction of
fare from the Government. If that
cannot be done, I would press them
with all the force at my commend to
consider at least the restoration of
all the concessions that were cancel-
led in the wpke of the emergency
like the students concession, the
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music concession, the sports conces-
sion ete.

Shri Dasappa: Quite a lot has al-
ready been done.

Shri Daji: I know, but with this

‘picture of surplus and more surplus

coming—because, with improved
economic activity, your revenues are
going to be much more than expect-
ed, that you will concede—something
more can be done.

Another aspect which is related is
the question of fare concessions to
suburban traffic. The preseat formula
is very hard cast on a miieage basis.
There are towns which are one mile
farther than the permissible limit
from where actually the popu'ation
come and go daily. The technicality
of the Railway Board formula will
not permit them the season tickets
You should study the real conditions,
the actual pattern of living, and the
actual number of employecs who
come and go daily.

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): What is it that you asve
in mind?

Shri Daji: Take, for instince,
Indore and Mhow. It is not within
the prescribed mileage. But if the
actual pattern of living can be secn
and if it is found that large popu-
lation goes from one station to -
other daily, it should be included in
the concession that is given.

14.00 hrs,

Shri S. V. Ramaswamy: A line has
got to be drawn somewhere, where
will you draw it?

Shri Daji: The line will be -the
intelligence of the man and the neces-’
sities of the situation—nor arbitrary
lines, just as the grading of the cities
on population basis, which is totally
unjust and unscientific. In fact it is
so wrong that you are penalising
those cities which have carried out
the Government programme of
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family planning, and thus showed a
reduction in population, by not grant-
ing to those cities the dearness allow-
ance. You want cities to enter into

free competition to increase their
population. Is there any logic in
that? The cost of living in new

townships such as Bhilai or Bhopal
HEL is more than in any nearby
town because of the non-availability
of so many things. So many complex
factors have got to be considered.

I wish to say that a fresh approach
to the labour relations is called for.
I am sure that in the present Minis-
ter we will find a person who will
apply his mind to the problem. An
entirely new approach is required.
It is not only we who say so. Mr.
Alvares from my neighbouring side,
Mr. A, P. Sharma from the Congress
side all jointly say that the wooden
headedness of the Railway Board is
actually retarding good industrial
relations. . ..

Shri Dasappa: You are wide off
the mark ... (Interruptions.) I do
ncet know how you think that I am
different from the Board or the Rail-
way Board is different from me. I
want you to appreciate that point.

Shri Daji: The Board cannot be
different from you. BRut the Minis-
ter must be different from the Board:
the Minister is a public man but the
Board is of administrative officers. I
will give you an instance. During
Emergency, the workers of a work-
shop said: we will work more hours,
from 42;. hours they increased their
working hours to 48 hours a week.
Now, many hon. Members also gave
up their salaries or gave contri-
butions of Rs. 200 or Rs. 100 and so
on. But today we are reading in the
papers that they are withdrawing
their contributions or reducing it.
But when the workers say: we want
to go back to our formal working
hours, it is considered as a sacrilege
and the whole thing is knocked down.
They are not given any overtime also
and are also not allowed to have
the former working hours. On that
point, there is a dispute. I under-
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stand that you want to standardise
the working hours but that should
not be done unilaterally without con-
sulting the trade unions. You want
standardisation and we will be co-
operative but if unilateral decisions
are enforced it militages against or-
ganised labour.

Similarly, about pensioners, I may
say that according to my rough cal-
culation, it will not cost more than
50 or 75 lakhs if the arbitrary limit
is revoked. Secondly, it is not an
increasing expenditure, it is recur-
Ting and lessening expenditure and
much relief will be given to those who
have already served the Railways and
the nation so that they can live com-
fortably.

I do not want to take more time. I
sum up by saying that this Budget is
a routine Budget and we await a
more dynamic budget with the
impornt of the experience that
the Minister can command and the
nation really expects some relief for
the ordinary, common third-class
travellers.
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Shri Hem Raj (Kangra): Mr.
Deputy-Speaker, I am thankful to
you for giving me this opportunity
to speak on the railway budget.
This railway budget has drawn
praise from all sides of the House.
Though the opposition have com-
plained of complacency, in spite of
all their grievances, they cannot
withhold the praise which is due to the
Railway Minister and the Railway
ministry. No doubt thisis the biggest
undertaking of our country and the
railways have made very good pro-
gress, both on the operational side
as well as on the production side.
The common man is happy that there
is no increase at least in the passen-
ger fares. That is a happy feature
of the budget for which praise is due,
because even in these hard times, the
Railway Minister has withheld his
hand from raising the passenger
fares.

At the same time I cannot be com-
placent about the adjustments he has
made in the goods freight charges.
So far as coal is concerned, farther
a State is from Bihar or Bengal, the
greater will be the burden so far as
the small-scale industries of either
Punjab or Rajasthan or Gujarat or
any other State are concerned. This
surcharge will throw a greater bur-
den on areas which are farther from
the coalfields, Moreover, the hon.
Minister has stated in his budget
speech that the present position of
the railway transport capacity so far
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as coal loading and raw material are
concerned has eased very much. At
the same time, there are still certain
handicaps from which both the con-
signers as well as the consignees
suffer. This is the invoicing of
wagons. That takes a longer time.
He has now introduced BOX wagons
which carry 55 tons. The coal rake
consists of several BOX wagons.
When that rake is taken to farther
areas, it may not be consumed in one
and the same place. So, I want that
the BOX wagons may not be given
in one rake, but they should be sent

to the differnt States in smaller
quantities.
There 1is another thing which I

the notice of the
He has dismissed the
section in three or
four sentences. Mr. Hanumanthaiya,
my learned colleague, yesterday
requested the Minister to change the
whole gauge into broad gauge. I
do not think the Railway Ministry
will be in a position to do that. So,
for the present, I want that at least
due care should be taken of the
narrow gauge sections. Out of a
total length of 56,000 kilometres of
our railways, narrow gauge lines
come to something like 5,000 kilo-
metres; 1.e, nearly one-eleventh of the
whole kilometreage of the country.
This narrow gauge section has been
wholly neglected by the Railway
Ministry.

want to bring to
hon. Minister.
narrow gauge

I find from the Railway Board's
report that the percentage of overage
rolling stock in the narrow gauge
section to the total stock is as fol-
lows: Locomotives 38 per cent:
coaches 60 per cent and wagons 51
per cent. So, the percentage of over-
age rolling stock is the heaviest in
the narrow gauge section. Unless
and until the rolling stock in the
narrow gauge section is replaced, it
will not function properly. This fact
has been clearly emphasised by the
Accidents Cemmittee also. On page
12 of their report, they say:
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“We recommend that the Rail-
way Board should formulate, in
consultation with State Govern-
ments, proposals about the
narrow gauge lines to be retain-
ed, abolished or converted to a
wider gauge and submit them to
Government for approval.”

So far as the rolling
cerned, they have said:

stock is com-

“We suggest that the Railway
Board should plan and imple-
ment more expeditiously than
at present, the rennovation of
track, the replacement of the
rolling stock and its proper main-
tenance on the remaining narrow
gauge lines.”

So, this fact has also been highlight-
ed by the report of the Accidents
Committee.

Therefore, it is in the fitness of
things that this narrow gauge section
should receive greater attention.
Nothing has been added to the loco-
motives in the narrow gauge section.
The railways are becoming self-suffi-
cient so far as metre gauge and
broad gauge locomotives are con-
cerned. So, in view of the fact that
we cannot do away with the narrow
gauge section completely, some work-
shop for the manufacture of narrow
gauge locomtives should also be
established and everytime we should
not hear from the Railway Ministry
that orders have been placed abroad
for narrow gauge locomtives and
they will be coming. This aspect of
the matter should also be looked into.
into.

Coming to overcrowding, I have
looked into the report and I find
everything has been mentioned in
terms of the broad gauge and metre
gauge only and no account has been
taken of overcrowding in narrow
gauge sections. If that had been
done, the Railway Minister would
not have at all said that the per-
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centage is coming down; on the other
hand, the percentage will be certainly
high if narrow gauge is taken into
account,

Mr. Deputy-Speaker: The hon.
Member may continue his speech on
Monday.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THRTY-THIRD REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Thirty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 19th Febru-
ary, 1964.”

Mr. Deputy-Speaker: The question

(K

“That this House agrees with
the Thirty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 19th Febru-
ary, 1964.”

The motion was gdopted.
14.30 hrs.

RESOLUTION RE: RAILWAY LINE
FROM PATHANKOT TO RIASI—
contd.

Mr. Deputy-Speaker: We shall
now take up the further discussion
of the following Resolution moved by
Shri Gopal Dutt Mengi on the 13th
December, 1963:—

“This House recommends that
railway line be extended from
Pathankot upto Riasi by the énd
of Fourth Five Year Plan to en-
able exploitation of the huge
mineral potential and hydro-
electric resources of Jammu &
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Kashmir State in the interest of
the country as a whole”.

The balance of time available is
47 minutes.

Shri Sham Lal Saraf may continue
his speech. He has already taken
four minutes.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir) Sir, last time
when this resolution was moved,
some of the friends from my State
spoke on it, and perhaps one or two
other friends also participated in the
discussion, Today I will place before
the House in a nutshell as to what
are the feelings, and the necessities,
of the people of my State to have
this railway line at least during the
time that my hon. friend Shri
Dasappa is the Minister of Railways.

Sir, from the recent events in that
part of the country, which touches
Pakistan on one side and China on
the other, it has become abundantly
clear that communications there must
not only be safe but, equally, speedy,
more particularly when the road
communications between Jammu and
Kashmir up to the present rail-head,
Pathankot, are not always depend-
able. Therefore I would urge upon
the Central Government and the
Minister of Railways that they should
give first priority to the construction
of this railway line and bringing it
into the interior of the State. I would
press with al Ithe emphasis at my
disposal that this railway line may
not be stopped in Jammu or at Riasi
but taken right into the valley. That
will firstly help us to maintain our
communication system all the year
round; secondly, make it possible for
our defence forces and our armaments
to move there in time. And this lines
can be made use of at any time when-
ever necessity of utilising it might
arise.

The second point is this. With all
the devlopment plans that are on
these days, I persomally feel that
we have not been able to make much
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headway in that part of the country,
because our communications are still
very poor, our transport is very poor,
and we are lacking in giving all the
necessary aid, assistance and help in
developing that State. Power and
communication, I would say, are the
pre-requisites to any development and
any progress that may be introduced
in those parts of the country which
we call the most backward areas of
the country. In my State there is
enough of potential for developing
power. But the difficulty is that it is
not possible to carry our machinery,
carry our generators to those places
where power could be generated,
mainly because no pattern of our
automobiles can take or carry the
load for transporting the bigger
machinery and bigger generators and
other such machinery to enable us to
put up big projects within the entire
State. As my friend has said the
other day, near Riasi the river Chenab
is flowing, and even during the British
days a survey had been made to
generate power. And the minimum
power that one loop alone can give is
about 200,000 kilowatts. If full flow
of the river is utilized it may give 1}
million kilowats. If we make it possi-
ble to develop that area and are in a
position to carry heavy machinery and
heavy generators and other para-
phernalia to that area, it will mean
a tremendous benefit to the whole of
the north from the point of view of
power alone, because that power can
easily be, converted into a grid for
the whole of Northern India  includ-
ing Punjab, Himachal Pradesh and
Delhi,

As has been specifically pointed out
in this resolution, in that whole area,
right on either side of the river
Chenab, a number of minerals - are
found, as for instance iron ore,
bauxite, etc. How much dearth do we
find today in the matter of aluminium
and its other ancillaries? And we
can also get copper and a number of
other ferrous and non-ferrous mine-
rals all over the area. So also coal.
Therefore, keeping in view, firstly,
the necessity of developing that State
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and, secondly, of getting the neces-
sary raw materials from the State
down to Punjab, Delhi and parts of
U.P to feed the industries, it will be
very much helpful if this line is
developed.

Only last year we have been able
to exploit some of our coalmines
right across the Aknoor area in Kala-
kot and due to intensive drilling we
could get a very good quantity of

coal. But unfortunately it became
prohibitive for want of cheap °
transport to bring it to Punjab
where there is so much dearth
of coal. And Punjab is really very
hungry for coal and it needs a
lot of it. But this whole pro-

ject had to be given up for the simple
reason that the transport charges are
prohibitive. In spite of that, what
little they could have, Punjab had to
subsidise transport costs and then
alone they could utilise it.

There is one other matter, to which
I have referred once while speaking
on the railway budget. In Jammu
and Kashmir we grow a lot of timber,
both hard timber and soft timber.
Till now our Railways are purchasing
the hard-timber sleepers known as
Deodar.. The hon. the Deputy Minis-
ter, Shri Ramaswamy, has gone there
once or twice and seen things for
himself. Now it is possible to convert
our soft timber as well into sleepers
by means of impregnating and season-
ing. Therefore, I would submit that
in case you can make cheap and
quick transport available, it is possi-
ble that we may get the soft timber
converted. ...

Shri N. Sreekantan Nair (Quilon):
The soft timber is required for other
things also, like plywood.

Shri Sham Lal Saraf: I will explain
that. If that wood is impregnated
and seasoned, it can very well supple-
ment in meeting our demand as far
as hard timber is concerned for our
Railways for sleepers. I know how
much of money in the foreign ex-
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change our Railway Ministry has to
spend on imports of sleepers from
Burma and other places. If you make
it possible to get this road transport
there, I can assure you that it will
render the State so easy to work out
a number of forests there which will
make a lot of timber available to the
State, for use in the Railways and
other departments wherever you may
have need for them.

As regards soft timbers, as my hon.
friend has said, they can be used, for
instance, for making plywood, mat-
ches, etc. But we have a number of
other species there. There is no
dearth of them. But some of the soft-
wood trees like ‘kail’ and fir and
other species have a much bigger
girth, even fifty feet sometimes. That
soft wood sometimes goes waste.
Today most of it is utilised either for
packing boxes or as fuel or sometimes
for building material.

Shri Warior (Trichur): Is there no
creosoting plant there?

Shri Sham Lal Saraf: Impregnation
has to be done. The timber has to be
impregnated.

Shri Warior: But is
creosoting plant?

there no

Shri Sham Lal Saraf: We have a
plant. That is for a very limited
use. My submission is that once you
create a demand and see how much
potential is there for supply of raw
material, naturally these things will
come up. Today it does not happen at
all for want of cheap and speedy
transport.

So my submission is that, in the"

first place, this is necessary for our
defence purposes. Secondly, we could
always remain alert and this will be
of much help to our armies, with the
State having two enemies on its sides.
Thirdly, this will help in the develop-
ment of that area. Fourthiy, it will
help in earning foreign exchange by
attracting foreign tourists and visitors.
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Kashmir is really the Playground of
the East. But today there are a
number of difficulties for the foreign
tourists. They are stranded for days:
together.

Therefore, my submision would be,
in view of all these matters, it would
be very much helpful to the country
as a whole if this railway line is com-
pleted early,

With these words, Sir, I submit that
the resolution be accepted by the
House.
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The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
Mr. Deputy-Speaker, Sir, five hon.
Memberg have spoken on this resolu-
tion. They have spoken with inti-
mate knowledge of the area. They
have spoken with feeling also. Their
main point was that it has been
talkeq of for a long time ang it has
not reached fruition.

The history briefly is this. Jammu
was formerly connected by railway
through Sialkot. After the partition
that line was cut off. So the Central
Government decided that the railway
line should be extended to Jammu
area at least, and it was with g view
to doing that that in 1954 they decid-
ed on extending the railway line
from Pathankot to Madhopur. That
was done in 1955.

Shri Hem Raj (Kangra): Only five
miles.

Shri S. V. Ramaswamy: I am
coming step by step. Subsequently it
was decided that it should be extend-
ed up to Kathua. This was estimated
at Rs. 1.77 crores. Though the
distance is not much, there is the
huge Ravi river which alone takes
away more than Rs. 1 crore to cons-
truct a bridge. When we were
considering further extension up to
Jammu as was suggested by the
Jammu and Kashmir State, a further
idea was placed before wus that it
should pe extended up to Riasi. So,
Sir, this' survey was also undertaken.

Hon. Members have said that there
has been a3 considerable delay in
extending the line even up to Kathua.
My explanation for this is that there
was some difference of opinion with
regard to the siting of the bridge.
There was one other Ministry which
was concerned with this and there was
some discussion between this Ministry
and that Ministry as to the location
of the bridge. That itself took
some time. Finally it was resolved
and it has been located at the place
where it is now situated. Subse-
quently there was difficulty with
regard to getting foreign exchange
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and the requisite material like mild
steel, specialised steel etc., for the
construction of the bridge. After all,
we have got it and we have placed
the order on a firm in Calcutta. These
are bridges which have got to be
built specially and only the private
sector is capable of fabricating these
bridges. But it would appear that
they are fully booked and it would
take some time. We are pursuing this
matter very vigorously and in all
probability the remaining two or
three piers will be constructed in a
few months and the bridge itself will
be ready for opening by about the
middle of 1965.

My friends wanted to know whether
the survey has been done. As I
submitted, we originally thought of
the survey up to Jammu. Two alter-
native lines have been suggested, one
somewhat north of the trunk road
and the other somewhat south. Here
again, some difference of opinion has
crept in between this Ministry and
another Ministry which is concerned
with this.

Shri Hem Raj: Which is the other
concerned Ministry?

Shri S. V. Ramaswamy: You know it.

Shri Thirumala Rao
Transport?

(Kakinada):

Shri S. V. Ramaswamy: Defence
Ministry. Our stand is in favour of
the southern alternative, which is
supported by the Jammu and Kashmir
State also. This has got to be resolved
as to which alternative we are going
to take up before we actually take
up construction work.

We have done our part of the job,
namely, undertaking a survey, in-
vestigating the  whole matter etc.
Here I would like to give some parti-
culars to the House. The Southern
alignment is 49 miles long and the
Northern alignment is 55 miles long.
Bridging is heavier on the northern
alignment and there are about 4,3’
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ft. of tunnelling. We have worked
out the cost also. The southern
alignment is cheaper. It works out to
Rs. 18 lakhs per mile, totalling
Rs. 8.87 crohes. In the northern align-
ment, which ig 55 miles, the average
cost per mile comes to Rs.22 lakhs.
Therefore, the cost of the 55 miles
will come to Rs. 12 crores.

Shri Hem Raj: Which alignment is
nearer to Pakistan border?

Shri S. V. Ramaswamy: I have ref-
erred to the northern and southern
alignments. The hon. Member can
guess which will be nearer to the
border. Does he want me to say
that? We have investigated the line
from Jammu to Riasi also, which is
a distance of 30.57 miles. The cost
per line there is nearly double that
of the northern alignment itself. The
average cost comes to Rs. 41 lakhs
per mile, which we have not come
across anywhere in India. The maxi-
mum has been somewhere near Rs. 22
lakhs to 23 lakhs in the most difficult
cutting here, but on this =section
which has been proposed, namely,
Jammu to Riasi, it comes to Rs. 41
lakhs per mile and so for these 30
miles the total cost will be about
Rs. 12} crores. The cost is so high
there because there is heavy bridging
and about 15,000 ft. of tunnelling is
involved. These are the facts before
us.

Further, the question of return on
an investment at a cost of Rs. 11 lakhs
per mile has also got to be investigat-
ed thoroughly. Because, after all,
the money of the railways is the
nation’s money and any use of that
money in ways which will not be
more profitable than anything else
will certainly be questioned by
Parliament here. That is not to say
that the interests of Jammu and
Kashmir should not be given special
consideration. It is a backward State.

Shri Hem Raj: Will Parliament
deny money for a border State?
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Shri S. V. Ramaswamy: That is for
Parliament to say. We will carry
out only what the Parliament says.
The Ministry has to carry out the
behests of Parliament.

Shri Kashi Ram Gupta (Alwar):
What about the defence point of view?

Shri S. V. Ramaswamy: I am afraid,
I am not competent to say anything
on behalf of the Defence Ministry.
That question may be asked to the
other Ministry,

As my hon. friend, Shri Sham Lal
Saraf has said, there is immense forest
wealth in Kashmir. There are enough
timber to supply the Indian railways
with sleepers. There are conifer, fir,
deodar, chir and other trees which
we cannot get in other parts of India.
My hon. friend has further suggested
that there is coal, bauxite and so many
other minerals. Though the assess-
ment is not complete, still it is good
that these minerals, valuable to the
country, valuable to the neighbour-
ing States and valuable to that State
itself, have been discovered. It is
also good that Shri Saraf has brought
out the fact that there are immense
potentialities for the development of
power. These are all very good. But
the difficulty, as I submitted, will be
in coming to a decision as to ‘what
should be done; firstly, whether it
should be the northern or the south-
ern alignment and, secondly, whether
it should be extended beyond Jammu
to Riasi

These are the problems that are
awaiting solution and I am sure that
some decision will be taken quickly
in consultation with the other Min-
istry concerned, and I do hope that
the Planning Commission also will
be generous enough to take into con-
sideration the aspirations of this State
to have the railway line extended
from Madhopur to Katua and beyond
and allot the necessary funds.

Shri Thirumala Rao: Sir, on a point
of information. Who takes the deci-
sion the Planning Commission or the
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Shri S. V. Ramaswamy: I am sur-
prised that my esteemed friend, Shri
Thirumala Rao, was also a member
of the Government, should put this
question to me.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Efflux of time. That was some
years ago.

Shri S. V. Ramaswamy: But there
has been no change. So, I do hope
that a decision will be arrived at
quickly and the aspirations of the
people will be realised.

So far as the Resolution is concern-
ed, it is good that it has been placed
before the House, and it is good that
members from that area have spoken
so strongly about it, but I hope with
what I have said the hon. Membér,
having move it, will withdraw it.

Shri Gopal Datt Mengi (Nominated
—Jammu and Kashmir): Mr. Deputy-
Speaker, Sir, as the House has seen,
all the Members of Parliament from
Jammu and Kashmir have spoken in
favour of the Resolution. Not only
that, one hon. Member from Punjab,
belonging to the Hill areas, has also
supporied this Resolution. I am
happy and grateful that the Ministry
is taking a sympathetic view on this
question. But, at the same time, I
am sorry to say that the Ministry is
taking such a long time in finalising
the project. It should decide as soon
as possible whether it is taking the
southern or northern alignment be-
cause the whole progress, the whole
development of Jammu and Kashmir
has been stopped as a result of the
absence of this railway. Therefore,
my submission is, as I have mention-
ed before in my opening speech, the
extension of the railway line from
Pathankot to Riasi will usher in a
new era of industrialisation, of mine-
ral exploitation and prosperity for
the State. As our State progresses,
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as prosperity comes there, the em-

ployment potential would also in-
crease and, as a consequence of that,
thousands of Kashmiri people who
now have to go to Punjab and other
parts of India in search of employ-
ment will find work near their own
homes. Therefore I would submit
that the Ministry should give its
positive and most sympathetic con-
sideration to this Resolution and move
in “this matter as quickly ag possible.

With these words, I beg leave of
the House to withdraw the Resolu-
tion.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw the
Resolution?

Some Hon. Members: Yes.
The Resolution was, by leave, with-
drawn,

15.00 hrs.

RESOLUTION RE: PROCLAMATION
OF EMERGENCY

Shri Tridib Kumar Chaudhuri
(Berhampur): Sir, I beg to move the
following Resolution:—

“This House is of opinion that
the Proclamation of Emergency
declared by the President on the
26th October, 1962 need not be
continued any further and hence
recommends to the Government
to advise the President to revoke
the same.”

Sir, there would have been no
occasion for me to move this Resolu-
tion if the Government had carried
out and fulfilled the assurance that
was held out by the hon. Home Min-
ister when he wound up the debate
on the Preventive Detention (Am-
endment) Bill which we passed last
session. It is just two months back
that he gave us this categorical assu-
rance in reply to a question put to
him by our hon. friend, Shri Nath
Pai, that is, “We want to end the
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emergency very soon.” These are the
exact words that he uttered then.
But, unfortunately, the expectations
that were aroused by his promise
were not fulfilled.

In the mean time there have been

certain developments. We have
been given intimation of a
Bill which would soon be
brought forward before this House

not only for not abolishing the emer-
gency but making the emergency
provisions of the Constitution much
more drastic. As you know, Sir, in
that part of the Constitution which
deals with the emergency provisions,
article 359 only provides for the sus-
pension of the enforcement of the
rights conferred by Part III of the
Constitution in any court of law during
the emergency. But some doubt has
been expressed by courts whether
these rights which cannot be enforced
are not really held jn abeyance.
Therefore the Government is now-
coming forwarq with the proposal to
do away with those rights altogether
so long as the Proclamation of Emer-
gency is in force.

Shri Nambiar (Tiruchirapalli):
With retrospective effect.

Shri Tridib XKumar Chaudburi:
With the retrospective effect, as my
hon. friend just now said.

We have also seen how the other
day the hon. Home Minister as well
as his esteemed colleague, the hon.
Minister without Portfolio, Shri Lal
Bahadur Shastri, returned a stony
silence to the appeals that were made
by no less a person than Shri Hare
Krushng Mahatab, a distinguished
Member of the Congress Benches, for
ending the state of emergency, and
similarly to other pleas that were put
forward by other esteemeq Members
from this side of the House. It is clear
that the Government does not intend
to keep the promise that was held
out at that time through the assurance
of the hon. Homre Minister. Perhaps
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the hon. Home Minister was then im-
pelled to hold out that assurance
which I have Tead out just now because
he thought that that would persuade
the House to put its Stamp of
approval on the Preventive Detention
Act which he was much concerned te
prove as a much milder measure than
detention under the Defence of India
Rules.

In moving this Resolution I have
not been impelled by any intention
to minimise the perils thay still beset
the country although 14 monthg have
passed since the emergency was proc-
laimed on the morrow of massive ’
Chinese invasion. We all know that
the Chinese forces have not entirely
left our territory, that they continue
to occupy good chunks of our territory
even now although they have with-
drawn from NEFA  after the
proclamation of their unilateral cease-
fire. I am also not oblivious of the
fact that leaving aside China on the
other side, with regard to our neigh-
bouring country, Pakistan, as we have
just seen in the course of the debate
in *he Security Council, we are con-
fronteg with the conspirady of
Pakistan backed up by certain Western
Powers to seize Kashmir if that were
possible. All these things are there.
But, at the same time, we have to take
account of the fact that for 14 months
on our northern borders there has
been a stalemate and no fighting.
When I say that there has been &
stalemate, I am supported by the
statement of no less a person than Shri
Lal Bahadur Shastri, who the other
day referring to the question that
was raised by Shri Mahatab, said:—

“Shri Mahatah saig that the
emergency should not become,
more or less, normal affair. I
agree that there is a stalemate
and no progress has been made
since the Colombo proposals were
put up.”

It has already been commented in
the presg that so far ag Shri Shastri



2019 Resolution re:

was concerned—I hope, he was speak-
ing out the mind of the Government
—the Government was not thinking
in terms of any resumption of hostili-
ties from our side, at our initiative cn
that front. That is why he clearly
indicated to the House, rather recom-
mended to the House on behalf of the
Government, that it should think in
terms of a peaceful solution of the
whole question.

So far as Pakistan in concerned,
although the situation is pretty alarm-
ing, we have grown used to s vast
part of our territory being under Pak
occupation since 1948. From 1948 to
1962 Government did not feel im-
pelled to proclaim a state of emer-
gency before the Chinese invasion
took place. That was done only
because a new enemy had appeared
on our northern frontiers, an enemy
whom we had trusted and believed to
be a friend, and justifiably then a
state of Emergency was declared. But
the question which confronts the
country now is that 14 months have
passed a stalemate has ensued and
the Government is now clearly think-
ing in terms of some peaceful settle-
ment of our gispute with Ching . . . .

Dr. M. S. Aney (Nagpur): If
possible.

Shri Tridib Kumar Chaudhuri: Yes,
i? possible. In that background the
quesiion that confronts this Parlia-
ment is whether the Emergency
provisions of the Constitution that
were promulgated by the Proclama-
tion of Emergency should be continuedq
any further. So far as our defence
efforts are concerned, there can be ro
two opinions about the fact that we
must continue our efforts and through
national defence mobilisation we have
to build up our strength. But as
Shastriji himself admitted, it takes
time. And, Sir, the Emergency provi-
sions are not needeq for the steady
building up of the strength of the
country, economic potential «r
defence potential of the country. We
are all determined to do that. We
do not want to resile from the solemn

PHALGUNA 2, 1885 (SAKA)

Proclamation of 2020
Emergency
resolve that we took when we passed.
the Resolution to drive away the
aggressor from our soil. But the
events, the development, that have:
followeq since then have changed the
background and the time has now
come to see whether the Emergency
provisions should be continued or not.

What are these Emergency provi-
sions? If you look to the few articles
of the Constitution that deal with
Emergency, you will find that articie
353 provides, as an inevitable conse-
quence, of the Proclamation of
Emergency—as one  distinguished
American jurist, studying our Consti-
tution thoroughly, has 1emarked:

“It provides for the virtual dis-
appearance of the State Govern-
ments and the supersession of the
excrutive power of the States and
enables the Union Parliament to
make lawg conferring powers and
duties on Union officiale respect-

ing matters not on the Union
List.”
Then, article 354 empowers the

Union Government to do away with
the provisions for distribution of
financial resources between the States
and the Union. Article 358 automati-
cally provides for the suspension of
all kinds of civil liberties and funda-
mental rights of the citizens guaranteed
under article 19, that is, the right to-
freedom of speech and expression;
the right to assemble peaceably and
without arms; the right to move
freely throughout the territory of
India and the right to practise any
profession, or to carry on any occupa-
tion, trade or business. All these
rights automatically go away if the
Emergency is proclaimed. Again, there
is article 359 which provides for the
suspension by Presidential Order of
the right to move any court for the
enforcement of any or all the funda-
mental rights conferred by Part IO
of the Constitution. The question that
I want to put before the whole House
is, whether for the steady bullding
up of our strength, eeonomically,
meorally and otherwise, these Emer--
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gency provisions which are intended
to serve some pressing need, some
unexpected development, some un-
expected danger, are necessary even
after the passing of 14 months since
the actual fighting that was going on
on our northern borders stopped. We
all know how these Emergency provi-
sions have been embodied eventually
in the Defence of India Act, the
Defence of India Rules, and what
sweeping powers have been given to
the executive Government so that the
purposes of these Emergency provi-
sions of the Constitution may be ful-
filled. To what extent these sweeping
powers have enabled the Government
to build up the strength of the
country, to build up the morale of the
-country is another matter completely.
But I will take up some instances to
show how these powers have been
abused.

So far as the power of arbitrary
detention is concerned under the
Defence of India Rules, I do not want
to go into the details. This question
was agitated before the highest ccurts
of law in the land and the
Supreme Court of India by its
majority judgment and also by its
minority judgment held that these
detention lawg under D.LR. were
wltra vires of the Constitution. But
they were helpless because the order
hag been passed by the President
under article 359 of the Constitution
removed the right to move courts fo=
ihe enforcement of these rights. They
could not give any remedy. The
highest court in the land was not em-
powered to give any remedy. But the
-courts also came with an admonition.
“The majority judgment said:

“The inevitable consequence of
this position is that as soon as the
order ceases to be operative, the
infringement of the rights made
either by the legislative enactment
or by executive action can per-
haps be challenged by a citizen
in a court of law, the same may
have to be tried on the merits on
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the basis that the rights alleged to
have been infringed were in
operation even during the pen-
dency of the Presidertial Order.”

As a result of that adominition, the
Constitution (Eighteenth) Amend-
ment is coming now which will com-
pletely do away with the fundamental
rghts for the Emergency period with
retrospective effect

Sir, so far as the way in which
these powers have been used I may
give you some instances. The classic
instance is that of the Gold Control
Oider. The Government in their
wisdom took it into their head that
they have to prevent smuggling. And
if we are to believe the words of the
former Finance Minister, it was then
initiated—this Gold Control Order—
as a bold and courageous social
measure. Perhaps, it was, but it must
have some relation, some connection
with the immediate needs of defence
of India and Emergency. Was it
very necessary that it should be done
under the Defence of India Rules?
Now the Government have changed
their position. They have seen light
and they are now bringing forward
an ordinary legislation before the
Parliament in the shape of the Gold
Control Bill, by which the whole
position would be regularised. If that
is the position, why utilise the Defenc2
of India Act? For this purpose, why
throw so many people, thousands and
lakhs of people, into economic wilder-
ness and unemployment gnd deprive
them of the right to move courts for
enforcing the right to pursue any
profession or avocation for their
livelihood.

Then, I come to freedom of press.
Of course, as far as the freedom of
press is concerned, this Government
is very chary, very cautious and very
circomspect  about coming down
heavily on monopoly press. The
monopoly presg in this country has
full freedom to hold up the Govern-
ment and its Prime Minister to ridi-
cule, to fun down its foréign policles
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and to run down its economic policies.
There is the Press Advisory Council,
and there are alsp other machineries
of the Government, such as the Press
and Information Department and so
on, but the monopoly press is never
touched.

Here, I have in my hands a wonder-
ful instance of curbing of freedom of
press for furthering 1the defence
effort; of the country. In distant
Tripura, there was 3 small paper
published by some political workers
with not much of capital resources to
back them up. This paper in its
letters-to-the-editor column published
a letter which quoted from the speach
of the then chairman cf the Terri-
torial Council of Tripura, who now
happens to be the Chief Minister. The
writer had quoted from the proceed-
inge of the Territor‘a] Council. That
gentleman whose speech was quoted
‘was reported to have said:

“Al] the tribal people in Tripura
are the agents tp the Communist
Party . ”,

Here was a letter to the editor in
this small paper, just asking whether
this was not fomenting or provoking
communal disorder and communal
excitement. Subsequently, of course,
this gentleman who was the chairman
of the Territorial Councii hag become
the Chief Minister. But even before
he became the Chief Minister, the
Chief Comm’ssioner of Tripura came
cut with an order under the Defence
of India Rules in the following terms:

WHEREAS I am satisfied that in
the issue of the Tripura Katha,
dated the 13th January, 1963,
the Janasiksha Co-operative
Printing Works, Ltd.,, Agartala,
have printed ang published under
the caption IThe Ki Ugra Sampra-
darik O Prarochanamulak Pra-
char Nay? In the portion titled
‘Chithi Patra’ a prejudicial report
intended or likely to promote
feelings of enmity and hatred

2147 (Ai) LS—86.
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between differenty classes of

persons;

AND WHEREAS, the said
Janasirsha Co-operative Printing
Works, Ltd.,, Agartala have been
used for the purpose of printing
and publishing aforesaid prejudi-
cial report;

NOW, in exercise of the powers
conferred by sub-rule (1) (f) of
Rule 45 of the Defence of India
Rules, 1962, I hereby direct the
said  Janasiksha Co-operative
Printing Works, Ltd.,, Agartala, to
deposit . . .”.

This was how the defence of India
was being furthered by suppressing
the expression of opinion by a very
small and poor journal. And we in
Delhi know how the big monopoly
press holds up Government to ridicule
with impunity day in and day out,
and even the hon. Prime Minister, in
spite of all his power and pres‘ige
could not silence them, although the
entire armoury of the Defence of India
Rules has been there,

Let us not think that Government
do not have the fullest powers neces-
sary. But we have seen how during
these fourteen months, they have been
chary of employing the powers under
the Defence of India Act and the rules
thereunder, to hold the price-line.
They have been reluctant to use these
powers against the hoarders and pro-
fiteers.

Only yesterday, we heard the hon.
Finance Minister saying in this House
that because he had no power, he
could not trace the vast sums of un-
accounted money which were circulat-
ing in the country. And he said also
that he did not even know the amount
which was actually circulating. And
he added that this money arose out of
tax evasions. But he does not re-
member, and his Government does
not remember, and the most powerful
man sitting over there does not
remember, that there is such an
enactment called the Nefence of India
Act and the rules thereunder, by
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enforcing which he can stop these
things and his Government can stop

these things.
Shri Nambiar: But he fights none.
Shri Tridib Kumar Chaudhuri: I

hope he will not fight my resolution
but accept it.

Shri Harish Chandra  Mathar:
(Jalore): Do not forget the ‘man-
eaters’.

Shri Tridib XKumar Chaudhuri: I
have to refer again to my hon. friend
Shri Mahatab’s reference to the emer-
gency. He reminded Government that
people should not be acclamatised to
emergency. But I would like to look
at it from the opposite angle. It is not
so much the people who are getting
acclimatised to the emergency, but it
is the officialdom, the people who
wield these powers, the officers, or the
officer class, or the bureuacr\acy, or
the top officer class, who are getting
acclimatised to these things to their
emergency powers, and there lies the
danger.

We are passing through very grim
times. One hon. Member reminded us
only two months back in connection
with the Preventive Detention Act
that India was the only country where
the flame of democracy was held high.
As a Marxist, I have many things to
find fault with in the sort of demo-
cracy that is operating here, But, even
then, T would appeal to all sections of
the House not to perpetuate these
powers in the hands of the bureau-
cracy. We have known, and many
Members of this House also know how
these vast powers and sweeping powers
are being utilised. Even now, I would
submit that we should review the
whole position and recommend to Gov-
ernment unanimously that they should
advise the President for revocation of
the proclamation of emergency, so
that we can build up our strength
through normal rules and normal
constitutional procedures,

Mr.

Deputy-Speaker:
moved: .

Resolution
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the Proclamation of Emergency
declared by the President on the
26th October, 1962 need not be
continued any further and hence
recommends to the Government to
advise the President to revoke
the same.”.
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The time alloted for this resolution
is 13 hours.

Shri Bade (Khargone): The time
may be extendeq because 1} houre are
too short for the discussion of this re-
solution.

Shri N. C. Chatterjee (Burdwan):
It is a very important resolution.
Therefore, time may be extended.

Mr. Deputy-Speaker: The report of
the Committee on Private Members’
Bills and Resolutions regarding time
allotment was adopted by the House
only this afternoon.

Shri Ranga (Chittoor): That is
true. But, still, the Chair has the
power to extend the time by an hour.
We made that allocation in the com-
mittee under your chairmanship.

Mr. Deputy-Speaker: Then, a regu-
lar motion may be moved for extend-
ing the time.

Shri Ranga: I beg to move:
“That the time allotteq for this
resolution be extended by one
hour.”
Shri Warior
the motion.

(Trichur): I support

Mr. Deputy-Speaker: The question
is:

“That the time allotted for this
resolution be extended by one
hour.

The motion was adopted.

Mr. Deputy-Speaker: So, the time
is extended by one hour.

From the Opposition alone, there
are about eight Members who wank
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to speak. So, they may take eight to
ten minutes each.

An Hon. Member: Is the House
going to sit one hour more?

Mr. Deputy-Speaker: I said that the
time had been extended by one hour
more. The House will not sit one
hour more,

We shall have 2% hours for this re-
solution, including the time taken al-
ready by the hon. Mover,

Shri Harish Chandra Mathuar: Do 1
take it that the House will not conti-
nue to sit after 5 p.m.?

Mr. Deputy-Speaker: Yes.

Shri Harish Chandra Mathar: Then,
you will be cutting out the other re-
solutions which would otherwise have
come up.
is the

Mr. Deputy-Speaker: That

intention of the House.

Shri Sinhansan Singh: I think they
will come up on the next day,

Shri Harish Chandra Mathur: No, I
think there has to be a fresh ballot.

15.28 hrs.
[Shri Thirumala Rao in the Chair.]

Shri Warior: I rise to support the
resolution brought forward by my hon.
friend Shri Tridib Kumar Chaudhuri.

The other day, the hon. Home Mi-
nister, in the course of his reply to the
debate on the Vice-President’'s Ad-
dress had emphatically pronounced
that there was more reason now for
keeping the emergency than before
because there were more things of an
emergent nature, )

Of course, he did not clarify the
position. It might be he has the pre-
monition of new troubles in Kashmir
or from East Pakistan in his mind. It
is quite possible, because the whole
debate itself centred more or less on
that pivot. I do not want to minimise
the gravity of that problem which is
facing us, which had been facing us,
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and which will face us for
some time more. But should
that be brought forward as a
justification to continue thigs emer-
gency. When actually, the Chinese

army invaded our country and Gov-
ernment brought forward this mea~
sure, even the Communist Opposition
supported the Government knowing
full well that the Government by this
is armed with something which would
hit the supporters themselves. And we
had it. As soon as some of us went
back to our places after passing this
measure, supporting it, not opposing—
if we had opposed it, we would have
haq that gratification at least that we
had opposed is, still the majority pass-
sed it and hence we have to suffer it;
that is the tragedy of the whole thing—
as soon as we landed back at our
places, we were arrested. Even now,
two hon. Members of this
House from Tripura, Shri
Dasaratha Deb and Shri Dinen
Bhattacharya are in detention under
this measure. The former had been
continuously a Member here for three
times. Against him the ruling party
had put up the most influential, most
powerful person in that place and he
never got elected. That representa-
tive is languishing in a prison in Bijhar
for the last 14 months. Tripura has
thus no representative in this demo-
cratic set-up. It is just like a Kish-
kind where Rama cannot land, at the
same time where Sugriva cannot go.

There are 8 MLAs of the Opposition,
elected members in Tripura, who are
also in prison, under the emergency.
There is no opposition there in Tri-
pura in their Council. What is the
rtesult? The result is that the Gov-
ernment party can do anything with-
out any opposition.

This sort of democracy won’t work.
The elected Opposition there, real rep-
resentatives of the people, are muz-
zled, kept under prison. The voice of
the people whom they represent is
also silenced. That is how this demo-
cracy is functioning.
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They had to undertake a fast to get
normal, decent treatment in the Bihar
Jjails.

An Hon. Member: Bihar?

Shri Warior: Shri Dasaratha Deb
and Shri Dinen Bhattacharya were
not kept in their own places; they
were transferred to Bihar, to the cli-
mate of which they are not acclima-
tised, and kept there without the usual
facilities given even to blackmarke-
teers and hoarders, whom the Govern-
ment were compelled to arrest at
times. That is the sort of thing going
on.

There are also such people in Maha-
rashtra. You can arrest anybody, You
have only to say that they are com-
munists, or that they have been as-
sisting the Chinese. I do not know how
many people indirectly have helped
in this country those black-marketeers
and hoarders who, in particular, had
been more instrumental than anybody
else in demolishing and destroying the
morale of the people, their strength
to stand up against aggression not only

from the Chinese but also from Pakis-

tan. {

Look at any Government Depart-
ment, any Government undertaking or
office. If the Home Minister is able
to go through any of them, he will see
more seething discontent against this
Government.

It is with this apparatus that this
Government is going to protect this
country! That is the result of this
emergency proclamation.

1 am one with Government for
the emergency proclamation; I am one
with them in protecting this country.
I am agreeable to whatever machi-
nery they want, whatever powers
they want, whatever resources they
want—not only I but my party also.
But this is not, the way to go about it.
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Shri Peter Alvares is sitting here.
He was also arrested under the DIR.
Ordinarily they may say so many
things about democracy. But the fact
of facts, the fact of the case, is that
we are in a police state.

Shri Nath Pai (Rajpur): Ah!

Shri Warior: Many will say ‘ah’.
But the fact is that. I am a repre-
sentative, as any other hon. Member
in this House, of 7—8 lakh people.
But my conduct and character
depend upon the silly certificate of an
ordinary constable!

If I cease to be a Member of Par-
liament tomorrow and ask for a pass-
port, an ordinary constable will say:
‘Look here, that chap spits fire in the
morning and evening. Do not give him
passport.” My respectability, my public
status, my former membership of Par-
liament—everything gone with the
winds.

That is the essence of the police
state. A police state does not mean
that the policeman wil] always sit on
my shoulders. That I won't allow. It
is not in that physical sense, It is true
physically when they keep me inside
a lock-up. I have had that enough
under the British and under the Con-
gress. But it is the policeman’s word
that counts. Against the word of a
representative of 8 lakh people, it is
the word of the ordinary police const-
able that prevails. TUnder such a
State, this emergency is just like a
boil on a hump. Usually, the camel
has a big hump, but when a boil also
comes on the hump, it will be a hump
upon hump. In a police state the
emergency is just like that. Ordi-
narly itself, we cannot move.

Mr. Chairman: Can the hon. Mem-
ber enlighten the House what was the
procedure when his Party was in
power in the State of Kerala?
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Shri Nambiar: I can say that. No
preventive arrest, not a single case.

Mr. Chairman: I wanted some in-
formation from the hon. Member.

Shri Warior: I will give it. (In-
terruptions).

Shri Swell (Assam-Autonomous
Districts): Can the Chair be parti-

san?

Shri Warior: In the debate on
Kerala which took place here, you
would recollect what Pantji said. He
said that if the Communist Govern-
ment in Kerala had used the Detention
Act, they would have avoided shooting
down people—he said some such
thing.

Shri Nath Pai: You only shot.

Shri Warior:
your police shot.

Shri Nath Pai:

Against our orders,

Our police?

Shri Warior: Because the PS.P.
and the Congress were so influential
there. We had been at the helm of
affairs, but actually the police were
under the Congress and the P.S.P.
That is always the case (Interrup
tions).

When the question of the rights of
the workers come, then at once like
a hunted ghost the emergency comes.
But when the gquestion of actually
dealing with the anti-national, anti-
soc'al elements come, the emergency
closes its eyes. I know that the Gov-
ernment hag caught hold of a few
people here and there who were do-
ing big mischief. But that was be-
cause it was unavoidable. Govern-
ment had peen forced to do it. But
that did not deter those people. They
are laughing in their sleeves now—
black-marketeers and profiteers. With
all this small action, they know this
is only a smokescreen to conceal the
rcal direction in which the Govern-
ment is moving.

The Government actually did not
use the emergency powers given to
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them in the proper way to protect the
nation, to protect the interests of the
people and the interests of the working
class. Even now the emergency is
used like that. Not only is it un-
democratic, not only has it pot been
used to protect the country against
foreign invaders, but actually it has
become an impression of suppressing
the legitimate rights, privileges and
interests of our .people. Hence it is
high time, it is highly necessary
that it be ended. When the Govern-
ment wants it in an emergent mom-
ent that the country has to face,
immediately, without a second thought
this august House, with all the part-
ies inside it, will be at the beck and
call of the Government to support a
proclamation of this sort and help the
Government, but other wise we cannot
but support this resolution of Shri
Tridib Kumar Chaudhuri.

Shri Alvares (Panjim): One a point
of information, I would like to inform
the House that I have not yet had
the privilege of being arrested under
the Defence of India Act.

Shri Warior:
correction.

1 said subject to cor-

Shri Nambiar: He should have

pointed the hand at me. It is the
wrong side, that is all.

Mr, Chairman: Shri Narasimha
Reddy.

Mr. Harish Chandra Marthur: Let
it be one from the side and one from
that side.

Mr, Chairman: I am trying to
accommodate ]l sides. I do not
want to upset the order already
arranged by the Deputy-Speaker.
Apart from that, I am trying to ex-
ercise my discretion in a way that
will balance the debate.

Shri Harish Chandra Mothur: That
is all that T want. Le¢ there be an
answer to these points.
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Mr. Chairman: I should like to
draw the attention of hon. Members
to the severe time-limit. Not more
than ten minutes can be allowed.

Shri Sheo Narain (Bansi): You
have said the Deputy-Speaker has
given you a list. We should know
whether our names are there or not.

Mr. Chairman: I have taken the
House intp confidence, but I am not
bound to disclose everything to you.

Shri Narasimha Reddy (Rajampet):
I am at one with the Mover of this
resolution that the emergency should
come t0 an immediate end.

This resolution hag not come a day
too soon. Already the emergency has
been used to strengthen the ruling
party to curb opposition, to impri-
son inconvenient Members of Parlia-
ment and Members of the Assembly,
and to make unabasheq inroads into
the domain of individual freedom
which is the cornerstone of parlia-
mentary democracy.

This emergency ang the Defence of
India Act were considered necessary to
prevent the sabotaging of the war
efforts, to curb those elements which
had extra-territorial loyalties and
which were simply waiting for
the Chinese to take possession of the
soil to give the reins of Government
into their hands, they vainly tried to
do for these long years. In short, this
emergency was considered necessary to
bring under check such elements and
to eliminate all those people who were
considered to be working against the
safety and integrity of the country.

But, instead of that, what do we
see? We see that these elements are
flourishing ang multiplying themselves
like beehives all along the Himala-
yan frontier; they are flourishing un-
checked, with absolute immunity to
their freedom. To me it appears as
though they are more or less treated
like the adopted sons of the Govern-
ment.
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My friends the Communists have
been vociferous and almost tumultuous
in their opposition to this emer-
gency. I Dbelieve their opposition

is only lip-deep, for, what have
they to fear about this emer-
gency? The emergency is being used

for curbing political parties whom the
Communists consider as their potential
enemies. Have not the Communists
helped the Congress in all the by-
elections after the emergency? After
the emergency, the Communists and
the Congress people became strange
bed-fellows overnight. What the Com-
munist younger brother says today,
the Congres elder brother does tomor-
row. The Communists wanted land
ceilings, it N§ done; the Communists
wanted tenancy legislation of their
own brand, it is done; the Com-
munists wanted nationalisation of the

* Life Insurance Corporation, it is done;

the Communists want nationalisation
of banks, and as sure as the Sun
rising in the east, it will be done.

Shri Nambiar: All good things must
be done.

Shri Narasimha Reddy: The Com-
munists were dissatisfieq with some
of the elements in the Cabinet whom
they considereq were not in tune with
their ideology, and the heads of three
Ministers rolled on the floor.

Shri Nambiar: No heads rolled.

Mr. Chairman: What about the
emergency?

Shri Narasimha Reddy: I am speak-
ing about the emergency.

The Communists wanted the Consti-
tution  (Seventeenth) Amendment
Bill for the complete elimination and
extermination of the ryots, and the
Seventeenth Amendment Bill appears
in 3ll its glory red, lurid halo, and it
is going to give the death knell to this
civilization of ours which has endured
during the centuries. So, the Com-
munist cry against this emergency is
only intended to be a propaganda
stunt during the elections, g5 that
they might shine before the people as
great defenders of the people’s rights,
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But the common people are deeply
exorcised at this dangerous situation
of our country. They know that these
Chinese devils, if allowed unchecked,
would be the despoilers of our homes,
our lives, our culture, and our civi-
lisation, and they are prepared to do
their utmost to sacrifice their utmost,
in orfer to repel the invader, as was
quite evident when the emergency
was first announced. But instead of
seeing an enraged, infuriated nation
re occupying the territories that have
been invaded by the Chinese, we see
the spectacle of a Government ner-
vous and shaking, unable to make up
its mind, waiting for every fashion-
able breeze of mediation to come to
their rescue, in shorty preferring
an inglorious peace to the perilous
vindication of honour. Now that it is
not done, I feel that this emergency
is being pursued only for the purpose
of serving a political party and
more or less, of liquidating the opposi-
tion.

We consider that the emergency
should be immediately ended. Unless
tangible and determined steps are
taken by the Government to enter
the soil which was invaded by the
Chinese, there is no excuse for
the Government to continue this
emergency. I would suggest to
the Government to suspend this
emergency in areas other than the
Himalayan borders immediately.
Failure to do so would be a sacrilege
to the memory of those heroes and
patriots of our country who fought and
died so that a free India may emerge
with liberty of speech and freedom
of action—a model to all nations
which stand for individual freedom
and for the dignity of the human
spirit.

Shri Harish Chandra Mathur: Mr.
Chairman, if you will permit the
boiling eloquence of the first two
speakers to settle down angd if you
permit the grain to be separated
from the chaff, you will find that not
one single argument has been adv-
anced against the continuance of
emergency. They have only said that
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no positive and effective use was
made of the emergency provisions;
that big shots were allowed to go,
that the prices are going up without
any effective counter steps and so
on. Their only complaint was that
these provisions are not being effect-
ively used. My friend from the Co-
mmunist Party said that there was,
on the other hand, abuse of power
for political purposes. There was
not one single argument to say
against emergency provision in the
preseny context; it was not made
use of or abused,

Shri Nambiar: It is a wrong read-
ing of the earlier speeches.

Shri Harish Chandra Mathur: Let
us understand the entire position.
Is the present situation of Pak-
Peking axis against the security of
this country more dangerous or not?
Are the hon. Members sitting in the
Opposition prepared to vouchsafe,
their hands in their heart, that the
count?y is safe, that Pakistan and
China have no designs against us?
I would join with those hon. Mem-
bers if they say that Government
must make judicious and effective
use of the emergency powers which
this Parliament has unanimously
placed in their hands and that there
should be mno ineffective use or
abuse of those powers. So, the
present Resolution has no legs to
stand.

Only two days ago, hon. Members
one after another, waxed eloquent
that it was Pakistan which engine-
ered all sorts of mischief and the
holocanst in East Bengal with a view
to create trouble in Calcutta and em-
otional and communal upsurges in
Kashmir, that all over the country
there is a widespread net of saboteurs
and that the country should be
vigilant and alert. If there could
be a danger to the country, it was
not when China bad launched hot
aggression against this country as
everybody was then alert and no

. warning was necessary but it is now
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when the dubious and most danger-
ous insiduous peace offensive has
been launched by China. From
that patriotic instinct I would ask the
hon. Members to approach this ques-
tion, We are with them if they say that
there should be no abuse of emer-
gency powers. In fact we have our-
Selves never missed an opportunity
to point this out to Government
when it has gone astray. It is not
only to their interest; it is to our
own interest; we have greater stak-
es than the Opposition; it is our
right of self preservation and we
would always take that attitude and

never hesitate to tell the Govern-
ment where they are going wrong.
I wish that no wrong climate is

created in this country that eme-
rgency s being perpetuated simply
because of political reasons or that
the Government want to take ad-
vantage of it,

Now, much has been said about
bureaucracy. I do not know what
other agency we should have for
effective implementation of the pro-
visions. Bureaucracy or civil ad-
ministration is only an instrument of
the Government to give effect to the
provisiong of the laws. If we have
not got g good bureaucracy, it is not
only for the emergency purposes but
for all the purposes. That i5 why
I have been trying for the last seven
Yyears to suggest measures and means
to improve the working of the bure-
aucracy. There again I am one with
my hon. friends. But we must see
that bureaucracy is always expanding
in any democracy, in any welfare
State. You can take UK or USA or
any other country, democratic wel-
fare State, bureaucracy has got to
function and got to expand. In that
context, there is all the more neces-
sity for administrative reforms for
providing ways and means to improve
upon procedures. Let us not, there-
fore, confuse the issues and let us
understand why “we want these pro-
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Shri N. C. Chatterjee: Sir,  when
India was under foreign domination
and when the British imperialists
were exploiting India’s manpower for
their own purposes, even then, during
the worst period of emergency, they
d‘d not block access to courts to
citizens who had been detained.

Mr. Chairman: I may inform the
hon. Member that most of us who
were detained had no access to courts
for a long time.

Shri N, C. Chatterjee;: May I re-
mind you, Sir, that I had the privilege
for the first time to appear in the
Federal Court, which was next to this
Chamber, on behalf of a number of
persons who were convicted under
Ordinance 2 which was the challenge
of the British power to Gandhiji’s
‘quit India’ movement. You know
that criminal courts were set up and
special procedures were adopted, with-
out any trial by jury, without any
appeal. All these practically reversed
the due process of law. Even then,
the British Chief Justice of the Cal-
cutta High Court and other judges
declared Ordinance II as illegal and
issued an order of habeas corpus. writ,
in favour of the prisoners and they
were released. The Federal Court
also did that. The Federal Court dec-
lared Ordinance II to be illegal, and
ordered the detenus, the prisoners, to
be set at liberty. I am ashamed to say
that in free and democratic India we -
have deprived the Indian citizens,
under the plea of emergency, to have
access to courts of law and no court
today is competent in India to issue a
writ of habeas corpus. We have re-
duced the fundamental rights to a
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mockery. We have denied the basic
human rights to our citizens.

16.00 hrs,

It was our great glory and pride
when we in India conferred on our-
selves the fundamental freedoms, the
basic human rights on our citizens, and
we did not want to make them mere
pious platitudes; we gave them funda-
mental rights and we gave them re-
medial rights. You know that article
32 has been a remedial right. Mr.
Justice Shastri pointed out in the great
case. Organiser and Crossroads case—
delivering a unanimous judgment in
the Supreme Court of ndia—‘“here we
have made a remedial right and it is
a guaranteed right. Therefore, we
have made article 32 a fundamental
right.” What has happened today? You
know, and some hon. friends also
know, I had the privilege to appear for
a number of detenus in different
courts including the Supreme Court of
India. Especially I had the privilege
to fight not merely for Communists
detenus but for detenus belonging to
other parties, the Socialist party and
other parties. You know what the
highest court in India has said. The
highest court in India has declared that
these Defence of India Rules which
have been enacted in the name of
emergency are thoroughly unconstitu-
tional. I was in that case. You can
take it from me that this is all borne
out by the records, and I am not say-
ing anything which 1is not correct.
The Attorney-General of India = was
asked by the Chief Justice, “Before
you sit down. you answer the conten-
tion raised by Mr. Setalvad and Mr.
Chatterjee: are these Defence of India
Rules unconstitutional and repugnant
to articles 14, 19, 21 and 22 of the
Constitution.” The Attorney-General
of India had to concede that these are
unconstitutional. These were in vio-
lation of the fundamental rights gua-
ranteed. Still. the Supreme Court of
India could not do anything because
of the President’s proclamation of
emergency. The right that the Indian

-
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citizen had even under the British

imperial regime has now been denied.

Therefore, this rule of law has been.

frustrated.

Mr. Setalvad, in a recent article
which he has contributed to the maga-
zine issued by the Bar Association of
India calleq Indian -Advocate, has
said: “It it not a flagrant violation of
the rule of law that our country be-
lieved to be functioning under a de-
mocratic Government should delibera-
tely put and keep on the statute book
and enforce laws impairing the perso-
nal liberty of the citizen admittedly
inconsistent with the provisions of the
Constitution?” 1 am pleading for the
rule of law. I am pleading for the
vindication of fundamental rights and
fundamental human liberties. I am
saying that you are exploiting the
emergency for political and party pur-
poses. I can prove it.

I was fighting an election two months
back in the district of Burdwan. You
will be amazed to know that in the
month of January—in the earlier part .
of that month—an announcement was
made that the leader of the opposition
and other detenus would be released.
It might be that they were thought to
be dangerous to the safety and secu-
rity of India. But at least the Gov-
ernment of the country realised that
there was no necessity for detaining
them under the Defence of India
Rules. Therefore, they declareq that
they woulg be released. But the elec-
tion was on the 22nd January, and
you will be amazed to know that they
were just released 36 hours before the
actual polling took place. What was
the necessity of keeping them in de-
tention? Why was the leader of the
opposition kept there in detention
when the Government had announced
that they would be released? I am
obliged to three Memberg of Parlia-
ment, of this House, Shri Chaudhuri,
Dr. Lohia and Professor Mukerjee,
who had gone to my constituency and
did their bit for me. ,But why was-
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the leader of the opposition kept in
detention, and why were two mem-
bers of the West Bengal legislature
kept in detention? They were releas-
ed just 24 or 36 hours before the
actual polling,

Shri Tyagi (Dehra Dun): Were you
supported by the Communists?

Shri N. C. Chatterjee: By all, by
every party, by all democratic forces
and progressive forces. (Interrup-
tion). What I am telling you is, this
is perversion. They are utilising this
emergency for party purposes, for
political purposes. This just does not
‘behove a democratic Government,

We have deliberately placed these
fundamental rights on a high pedestal;
we are bringing them down now and

~ we are making them pious platitudes.
Therefore, I am saying that if the rule
of law is itself reduced to nullity, it
will be a disgrace to India. We have
taken our oath under the Constitution
of India. What is the good of taking
the oath and ultimately making a
mockery of it? The Chief Justice of
India, Mr. Justice Gajendragadkar—
he was not then the Chief Justice—
delivered the majority judgment in the
Defence of India Rules case and clear-
ly pointed out that this was unconsti-
tutional. I have got the judgment; he
has said that this is unconstitutional
and the rights which have been in-
fringed when this emergency is in
operation under the Presidential order
have got to be vindicated later on.
If any act of indemnity is passed we
have got to carefully scrutinise it.
‘What are you doing to do? The Vice-
President’s address shows you are try-
ing to amend the Constitution in order
to perpetuate and legalise this illega-
lity. Legalise what? Not merely the
ordinary violation of the law, but lega-
lise a blatant violation of the Consti-
tution itself.

The Supreme Court points out the
danger ahead. Mr. Justice Subba
Rao had pointed out that three cours-
es are open: amend section 491 of the
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Code or pass a law consistent with
the fundamental rights or you can do
either. But now what are they going
to do? You are amending the Consti-
tution for the purpose of legalising
the conscious and deliberate violation
of the Constitution and the guarantees
given in our charter. I submit, there-
fore, that there is absolutely no neces-
sity for making a continued mockery
of the rule of law in this country, for
denying this basic human right. What
is the good of having the Supreme
Court of India, what is the good of
having article 32 of the Constitution,
and what is the good of the Supreme
Court of India saying that consciously
and deliberately the makers of our
Constitution gave to every citizen of
India the right of direct access to the
Supreme Court for the purpose of
vindication of the fundamental rights
including liberty of speech, freedom
of expression, freedom of movement
and also personal liberty? Now, you
do not allow the man to go to the
courts, and even when you allow him
to go to the court the court says, “I
am absolutely impotent to give you a
writ, either Habeas Corpus or Quo
Warranto, nor give an order although
it is illegal.” 1 am submitting that
this is a serious matter which brings
disgrace to us. This is a serious mat-
ter which reflects on the Government
and on the Parliament. Therefore, it
is in India’s interests, it is in the in-
terests of the Government itself, in
the interests of democracy—and the
interests of democracy will be fur-
thered—if we stop this emergency.

When the Chinese aggression came,
the whole of India was united, and
there was a spontaneous emotional
upsurge and an integration which was

spontaneous and automatic. Where is
that now?
Shri Ranga (Chittoor): Destroyed.
Shri N, C. Chatterjee: They have

destroyed it. We actually heard the
other day one hon. Member saying that
the President Mr. Maop has declared
that the Indian army is invisible in
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peace and the Indian army is invisible
in war! What are they doing? You
are only talking. The talking machine
can go on without any emergency,
without any such legislation, and
without denying the basic human
rights of the pcople.

Therefore, for the vindication of the
rule of law, for actually enforcing the
basic guarantees which are provided
in the Constitution, for upholding the
sanctity of our organic law, I humbly
submit that this emergency should be
ended.

Shri Kappen (Muvattupuzha): Mr.
Chairman, Sir, 1 rise to oppose the
resolution not because I speak from
this side of the House, not because I
want the declartion of emergency to
continue indefinitely, but because we
may not have a wrong sense of secu-
rity and a feeling of complacency,
without understanding ang appreciat-
ing what is taking place around us,
both inside and outside the country. I
have been very carefully listening to
the speeches made here by the opposi-
tion, advancing reasons for withdraw-
ing this declaration of emergency. ‘I
was really surprised to hear such an
eminent person like Mr. Chatterjee
comparing the present time to the
British times, He was complaining
about the declaration of emergency.
He will kindly understand that the
declaration was made by the will of
the people, because this Parliament
approved that idea. So, there is
absolutely no comparison between
what is taking place now and what
had happened in British India.

As pointed out by Mr. Mathur, real-
1y this is the blackest hour in“the his-
tory of this nation. If we view the
things and happenings internationally
and internally, we will find that we
are facing a peril greater than at the
time of the Chinese aggression. We
are facing a triple challenge. There
is the challenge of the Chinese. As
pointed out by the Vice-President in
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his gracious Address, that the Chinese
army concentration has increased on
the northern border. At the same
time, we hardiy escaped a resolution
against us in the Security Council.
Even the countries of Africa and Asia
have not understood our position cor-
rectly and an eminent person speak-
ing about what has happened in this
country has said, addressing the Indian
Council of World Affairs at New Delhi,
that the reports published in the Afri-
can and Asian Press regarding the
happenings in Calcutta were fantastic.
How did this happen? It is because
of the insidious propaganda of Pakis-
tan, supported and abetted by the
West. So, we are facing a triple chal-
lenge of Pakistani hatred, Chinese ex-
pansionism and Western pressure tac-
tics to bring India into submission on
the Kashmir question. How are we
going to face this triple challenge

Any amount of bravado is nat going
to save us. There are people who
have said, why not go and recover the
territory from the Chinese? What do
they know of modern warfare, I ask.
Is it child’s play? It is easy to say,
go and fight; but what will be the
condition of this country if you go and
provoke a war now? Let us be prac-
tical men. Let us face facts. There
is no purpose in having any amount
of bravado; that is not going to save
us. However much we may feel sym-
pathetic towards the poor persecuted
minorities in Pakistan, do you think
we can do anything effective to help
them now in the present context? We
must understand our position correct-
ly. That is why Shastriji has pointed
out, “Do you want war? Say it
then. Or, do you want peace?” That
is the crucial question we have to con-
sider.

If you want really to face the triple
challenge, as I have pointed out, there
is only one way for this nation and
that is for this nation to stand united
as one man, forgetting our differences
of party, religion, community and lan-
guage. What is it that we obtain in
the country now? Just think of what
one enthusiast of the, DMK party said
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.in Madras. He talked of self-immola-
tion so that the imposition of Hindi
may be opposed. What happened in
this House? Have we forgotten so
soon the scenes created by the Hindi
protagonists even in this House? Was
it not only day before yesterday that
Shri Prakash Vir Shastri said......

«ft a¥ : gzt W gEAA ART
FLINAT |
Shri Kappen:
what he said.

Shri Bade: Is he speaking of the
emergency or about discipline in the
House?

I could not follow

Shri Kappen: Was it not day before
yesterday that Shri Prakash Vir Shas-
tri pointed out that Communists and
communalists have joined hands in dis-

“ rupting the country? I do not know;
he has said it. Even the Communist
Party will have to admit that there is
a section in the Communist Party who
are pro-Peking in their attitude.

Shri Nambiar: There
section,

is no such

Shri Kappen: The rumblings of the
differences between you people have
been reported in the Press and they
are reverberating in our ears. Think
of what happened in Kerala when the

Communists were in power there.
What did they do? There was no
police. They were demoralised by the

Communist Party. It was the Com-
munist cells which were ruling the
State. The Communists were the
police and the magistracy. That is
what happened there.

Therefore, as 1 pointed out, there is
now only one way for the country—to
stand united. Are we having that at-
mosphere in the country? Look at
every part of the country. The Op-
position has been complaining about
what happened in Nagaland. They
have been complaining about what the
hostile Nagas have done. They have
been complaining about various other
things, that have happened in the
country to show that there is disrup-
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circumstances, I ask, wil] it be wise
for us to withdraw this declaration of
emergency? Are we having peace in-
side the country or outside?

2046

Shri Nambiar: No peace.

Shri Kappen: Sir, I do not want to
take any more of your time. I only
want to say that I heard Shri Chau-
dhury and I think all the arguments
that he advanced are in favour of
continuing the emergency. He spoke
of the Chinese aggression and he also
spoke of the Pakistan1 army equipped
with American equipments standing
there in Kashmir on the borders of
India. He has also pointed out that
we are passing through a very diffi-
cult situation. And, this is the situa-
tion when the emergency must con-
tinue.

Shri Nambiar; The presence of
emergency for 14 months has not
created any change now.

Mr, Chairman: Shri Nath Pai.

Some hon, Members rose—

Mr. Chairman: Order, order.
must allow me to do my business.

You

Shri Bade; I think the Deputy-
Speaker has made out a list of spea-
kers.

Mr. Chairman: You will have your
chance. But I should like to remind
hon. Members that the time limit is
not more than ten minutes. I may
also say that if they are brief, to the
point and not repetitive, we can ac-
commodate more hon, Members.

Shri Tyagi: Sir, we are proceeding
on high traditions of Parliament.

Shri Nath Pai; Mr Chairman, I
think the fact that this very important
matter has been brought before this
House in the form of a private resolu-
tion should not detract the importance
of the matter which the House is being
called upon to debate today. I think
the onus of proving, of establishing a
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case for continuing the emergency in
this country lies squarely on the shoul-
ders of the Union Government and
particularly on the shoulders of the
Home Minister. An emergency is an
abnormal state of affairs. As Shri
Chatterjee has tried to establish, the
Government has assumed powers of an
extraordinary nature very unusual in
a democracy and not known to our
Constitution. Some of the powers are
of such dimensions that they run con-
trary to the spirit of some of the
fundamental freedoms. I do not want
to go into the legal aspect of the mat-
ter; this has been considered by no
less an authority than the Attorney-
General of India and almost by the
entire Bench of the Supreme. Court,
which pleaded its helplessness in en-
forcing these freedoms. Now it is on
the Government to establish that there
is a justification for the assumption of
such powers which are extraordinary,
1 repeat, in a democracy and not very
much in the spirit of the Constitution
of this country.

The emergency was created to meet
a very special type of circumstance
with which we were confronted. The
whole idea in providing, in arming,
the Government with the emergency
was to enable it to meet the Chinese
challenge to throw out the Chinese
aggression, Then an unfortunate and
unforeseen thing happened. Within a
few days of the Government’s assump-
tion of the powers under the cmer-
gency, thé Chinese imposed on this
country a unilateral armistice, cease-
fire. The whole idea of Parliament
and the country in giving extraordi-
nary powers to this Government was
that we continue to fight the Chinese,
that we continue to take steps to
throw them out from the territory
which they have occupied. The powers
were never meant to be given to a
Government which was to acquiesce in
the humiliation of a unilaterally im-
posed armistic on this country. The
moment you surrender your right to
throw them out, the justification, if
there was any, ended at that wvery
moment. The emergency was to be
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used as a sword, as an instrument to
push the enemy out.

I have said on another occasion in
Parliament—pardon my repeating it—
that what was meant to be a sword in
the hands of the Indian people, this
emergency, degenerated in the palsied
hands of this administration into a
broom in no time. The emergency
powers were given without a dissent-
ing voice, The emergency powers
were conferred on this Government
without a single dissenting voice being
raised from any quarter, either in
this House or in this vast country.
The whole idea was that we create
the necessary unity, build up the
morale, build up the economy and the
military strength to face the chal-
lenge across the Himalayas. In any
of these aspects, has the Govern-
ment been able to use the powers
which we conferred on them for the
purposes for which the powers Wwere
given to them? Can Shri Mathur, can
Shri Tyagi or any honest Congressman
say that this Government has served
any of those purposes by using the
emergency powers? Was the emer-
gency created only to get rid of some
unwanted elements? We have enough
powers under the provisions of the
Penal Code to deal with them,

Shri Harish Chandra Mathur: Let
us urge upon the Government to use
the powers for the purposes for which
we have given them to the Govern-
ment.

Shri Nath Pai: I am coming to that.
May I plead with them, let us be
honest; the matter is too serious. They
have made such a thorough mess of
the whole thing. If any proof for the
gross ineptitude and incompetence of
the present regime is needed, we
should look to the thorough mess they
have made of the emergency. The
emergency . is not a legal conception
only. It was not only to be in paper.
It was meant to be the stance and
posture of 440 million Indians. It has
gone; it has disappeared totally; we
can see that. There was to be this
posture of determination, of discipline
of dedication, ?
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[Shri Nath Pai]

Look at Kerala. Is thig the party
tha: can lead this country? What is
happening there? Shri Chacko has his
hands on whose throat? On Shri
Sankar’s throat. They are never say-
ing for the time being let us forget
our petty, sordid squabbles for the
crumbs of power and look to the
Himalayas. No, For every single piece
of power, for every crump of power,
they are out to have their hands on
the throats of people of their own
party.

We feel distressed; we feel pained.
The whole nation is in agony to see
this mockery. Never were so many
powers given by so many to so few,
Never was there such colossal waste
of so many powers. In my own State,
from which comes the Defence Minis-
ter of the country, what did we see?
We are known to be geniuses amd for
two Maharashtrians there wil] be
three political parties. But, overnight
everything was forgotten and the
whole State responded; and this is
what happened in every part of the
country; but not one single meeting of
the All Party Defence Committee has
been called—not one single meeting,
though 88 members representing every
section of the community voluntarily
joined it. Today we see that we have
sunk to the coarse vulgarity of people
who will misappropriate the Defence
Fund—from the soaring idealism of
the old pensioner who gave up his en-
tire pension of Rs. 7 which was his
only means of livelihood, from the
woman giving up the gold piece from
her mangala sutra, to the sordid busi-
ness of misappropriating money given
by widows. This is the kind of position
to which we are reduced. T would like
to ask him: Did you succeed in com-
bating blackmarketing?

An Hon, Member: No,

Shri Nath Pai: Did you succeed in
stopping profiteering?

An Hon. Member: No,
Shri Nath Pai: Only yesterday his

colleague, Shri "Swaran Singh, in reply
to Dr. Lohia’s question, said that the
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prices of wheat have soared like

anything. They gave an allowance of
Rs. 2|- to the Government employees
to fight the rising, soaring prices
of essential commodities. Within
five days of that prices went up even
further wiping away what little benefit
this dearness allowance had granted.
Had profiteering been stopped? Had
blackmarketing been stopped? Had
we created that military potential
which was to be built up using these
mighty powers? Had the economy been
strengthened? Had a new morale been
built up? We are, as said, a confused
people. We are a demoralised people.
And on whose shoulders rests the res-
ponsibility? Let us not make a legal
plea: We gave you all that you
wanted. I would like Shri Nanda and
his advisers to tell us which country—
not even in Britain during the war
did Mr, Churchill have the powers
which we willingly surrendered to this
Government—had such powers. Had
they used one-tenth of them? My com-
plaint, like theirs, is not that they had
been abused, which has been bad
enough, My basic complaint js that
these mighty powers given to create
a new India, an India which will be
able to stand up to Mao of China, have
been fully wasted in the hands of
this present Government and it is this
that he will have to answer.

Before I conclude may I say one
thing? I do not know where we are
drifting to. The kind of explanation
given only yesterday by the spokes-
man of the Ministry of External Affairs
will not satisfy anybody. We are
afraid, in the light of our experience,
whereas there is this posture of mili-
tancy towards China, whereas brave
words are being used and the barrage
of notes is being maintained to mislead
the public which is determined to
maintain the honour of this country
once again this Government behind
the back of Parliament and the coun-
try is going the slippery path of open-
ing the shady door of negotiations
with the Chinese, What is the mean-
ing, we want to know. There is no
justification. The moment Shri Shastri
used these phrases that we cannot
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allow a stalemate to be frozen com-
pletely that negotiations should take
place—unexceptional general princi-
ples—but if they have an application
to the position with regard to the
Chinese we need to be told where is
then the justification of the continu-
ance of the emergency. If all that we
need to do is to abandon the posture
which Parliament unanimously took
on the Resolution of the 14th Novem-
ber, if we dre going to tear it or if it
is only going to be put in the pigeon-
holes of the Ministry of External
Affairs then there is no justification
for demanding these extraordinary
powers.

We want to know categorically from
the Union Home Minister as to how
he justifies the continued enjoyment
of these powers. I am still refusing
to use the words “Scrap the emer-
gency” because my Party had the
courage of saying, “Have these powers;
we will give you more powers to de-
fend this country”. But now I am
asking him the other way, Justify
your demand for these powers and
tell us where you are taking this
country today. May I say that once
again this country must not be misled
by telling them that there is nothnig
wrong in talks. I am alarmed because
of the statement of general Ne Win
who, after seeing the hon, Prime
Minister of this country, within eight
days has issued a statement from
Rangoon saying that negotiations
should be opened on the basis of the
Colombo proposals. We were never
happy about the Colombo proposals,
That involved a cmprmise; but we
were told that the Colombo proposals
are only a basis to talk with the
Chinese to regain every inch of our
territory. I hope that the clarification
is true and we are not being misled;
but then the doubt comes because of
another disclosure: There is General
Ne Win’s statement; there is Shri
Shastri’s statement; adde to this is
Mrs. Bandaranaike’s disclosure that
she was assured by the hon, Prime
Minister that the Indian Army will not
move to the MacMahon Line. In the
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light of this how can you justify that
you need powers? The powers are to
be enjoyed by those who want to fight
and not by those who want to talk to
the Chinese,

+ft 98 : ANty wery, o fafka
AR AL T TG AT FACAET T gAnT
FIA FT TEAT @ § IqFT F g
FAT § | § 9% TSI FT GHGT &N
ey FXar § i dieg Jawa) #57 grew
& qre Y&ITE e v iy e Q) grew
Fod geafq Yom frm a1 5 Wi
T TF, TF 39 IH 9 ¥ A A4
ot #1 @ee famr g wraardEr
S AT 1 | AT X Y I AT 7
RO FT GEAT FIA HR SAHT ARG ¥
gIgT ¥ @ dFew & 0% 9 fF I
9w ¥ gAAEe are fRr o, @
3 I AT F 96 97 | T RS
¥ o9 TS wERT ¥ AW F gAwdr
fegorme & o at 7Y 7 9 W daaw
8 frar ar i O 3w §<ET AR
BT T 3§ AT F |y ar fF Wy
ATAAFTGT HT WIRT FT T, FoqT
sfw ¥ @3z X & 7 feravzng | AfF
T TAHET Fgi § ! Aerawr fawer
R& T o qR &1 F 7S 7S gAy
FET qIqT ST AT 5 3w F g Y
feafa & ST o= 7 v Y ¢ ST
fore a<g g™ & gard 7€, & qwemr
g fr 5ud o Qar e g & 5 agr
3w F Y FrE wrewdr 3§ 9@ o
fareY Y w3wr 7 Ay ARt T A
g Tt o fears @Y T ) 7w faeelt
§ a & w@ar g fF saeidr & €1 T
16:30 hrs.

[MR. DEPUTY SPEAKER in the Chairl;

rmfeat 7 &% Arafer & W og
o 3T @ U F fgg oy w2
o TG § AR o famw w1
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[+t =3]
vaa . fomr T & oW 3w R
AT et 0 W §, AFF I WA
§F fae o=rar qrad &1 I9ER TG
“Frm a0

AT gEe, st WEY, q qg
e e B e fod a3 W@ §
T gifwfeafor @ @@ & @ IR
T g g arfge | @)
g SEar g fF faew g wdw ¥
= 2w § e g g 3@ wafe #
R A 7 G F F1E A ¥4 AG
foar & 1 F7 g I T F
@Y gu A fowg o ™AW R F
S & T X qwdY @ ? o gasy
T Y, 7@ o TR T T FY
TR ¥ AT ¢ Had ™ R A
FaT TR T gIRT &Y TFw foar o
AT § AR SAF-wia e qar it
for 7 al & fgemsafgw  =@Q
T QA &, T ALY § | THST FT JTANT
g a@ YOI &1 T AMEg
o1, 98 I8N TG AT |

FH F TF AAAT g7 7 W
w21 FF g 3 & e feuet S §—
oF Ja qifieTT 7 a% ¥y w
AT Y O ¥ § 5% o g qEd
T & & 1 F FgA7T TRaT § fF W
BWIR 3T F A fziw 999 &, 97 9%-
FIT S T 1 FfT qoFR a9 7
F g Fae adf & | vum o= 7 g9
< Fr & £ gn azwd 98 #9901
YTRIT AL™E LY FAT ATt &, &1 Far
g FAT gW FT T4 F (A & guFear
F g9TQ @A WEAT & 7 fawer gy
T g3t F AT FrR gt woed & Jaw
F1 g I T pA fear F7a7 9v )
AT TFTX T GLF T LTI FT ITHNT
3 & masl FI wEEdr 539 & fag
T FTF T & ARATG! F7 797 F g
FIEE ) L
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a9 FIg FFT qFAEL ¥ AN
TR A, &7 I A fF e
¥ g THI }@ #Y §—ag T
ft 7 TR 91, AZ qUF § @
SqTAT | AT ATEAT FHIRT IATAT GEGET
T . @ qETAR § wuw wiwdnT ¥
AW 9T 1§ FAAG F 77 g
g9 ¥q1 fuar smar g ? araRe JAdr
g @efrem s @ E afse
AT F G U o JTHI Y AW Y
T TRSANE I A G & |

g T ¥ fF el Y arad
FT I9qTT AT & e fra g
far # A wafant s frog o
gftgar wae & wea are foar w@r
TR & owmw ae ¥ @S
ot g AT a= 73 Ry g § AR e
fame Frig & wrawg F€ § WY v
a5y & 1 W AW F A an a9
quT g T @0 491 fF 9= 7 @R
A g srEA A @ 5 gwer gEEar
FO F AU A qradet STy 1 AR
A AR ¥ 78 wRarE Wy fagr Tar av
fe &% wodt oF uF g afw & S
FTEITIT | T ATATE FgT FAT AT 7
T T ARATET g & T § ¢ qfeq
S & Far a1 i ag Ard A I ar
a% I qFAT & | AT T THHT AG A
2 5 7z Tei=dt o g g aF
et i 7 o frger ey Wy &
S AT IST & qrEt HI aifwfeger
& fgars Tur Wes aee fAFmw F
e o=t T F S9AIT A8 R
T, a1 AR 59 TS #1461
@r 9T @y g !

FET qF ATTAT F GAL FT G797 g,
e # ATAT $T ST AEHR AT AN G |
ug GIHR AT FT oA ifF ¥
gz W ¥ fau 39 7 s R R
wga g faan § i g dwned Yar aw
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T F i a1 AT &

faeg w3 T FET AT G 1 @AY

ATEAT F ATHFA FT TR HR v 7=
F AT BT FIEAA AT AT G
IR g TXFR AT 7 % SN
T F AT § AR 9w} Q&
T N 7 T W) R 3 A
et #Y T & fo ST s e
®T G T ¥ foAg TS T IER
F Y AT g F AL

Tgx fafew waide fRe dfaw
1 AN R FET 4 AR g
B & A1 7 7 e A T a<w
M FEAT 4T | I qE I e A
FHAR W FT AT T W -
T F AW FT AT AT W A ¥
T F FAA FHAT E I T[T 47
| W fafrex & agr ag feemm
& @ & 5 T g7 T FT T 7,
Aag Ty =T s W fE
AT FT T HR W {AT A
AT TR W @Y, A FHAS A
g 9 1 G &R | W HAE qET
Y £ Aify F FT0r 3T F T AW AR
99 FEEAT § F TS AT BTG
997 § AT AT F @ Y I e
T A T G|

Y TEE ¥ aT g 9 ¥
W OE WS R Y § fF W
T # IEE G 8, o R '
AT 91fEY | wifeanie A Y e W@
T # faay §, TR 9 S96T ITENT
e AT ITN @&
B =nfen 1 fagw et o @,
=ft wgamE, F w7 fF o a a #
R AT A R e 3w &
o § Y, dY | ag gE Ty
W IHHE F AT § | o @RI O
O { wreaw e, @ 99 &,
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“g z wz@’ W Ao wer e 7l
q FUF F T A 5T 7w
JY Jra— o F A § 98 a9
FE , O aER F WY ‘g T AR
Fg T qfvarie & gra faqr w1
TEX T AT AIEY W TR S
< & ifge

g aF TRl W a= g,
TR FCHR FT FFET 57 8 R
g guadt ¢ fF F M § @
RO FY QA FT ST FIF IGHT
TFIH IT @AW FT GFE FL TR F
T wifgq 1 AfET g gar A T
FET & | ST G FAAA § FF g
[ A srafeam SR FETE AW
AR &, &t TS QA FT IIAN FF
I R Y I FT 0 AR | AW A A
FIH IIT FT X FT ATEAT BT WA
I ¥ Wl A AR | WR FER
SqEAT & GIT & AT O O o
§f7 areE T ST &, At e it
FY Y FTITHAT TG § WK SER T
FT W A0lEW

s A g ey § fr m A §
TSI &1 AT AATH G/ | AR
wré av faege e dar g §
AR FIFT 3T F9 AT §, T I9F IR
¥ wgr wmar & fF 9fF it &, @
T ag FHAR § W Ja0 T FAQ
TR W gW TN I wr
TATRE NFRFFIaLFw
T AR &, T8 T AT HAA

Fareg o9 & W E 99 @ §
IT W A g w Y e g S
AL FY GO GH FIH FAG T 0
[ A AT W F AEY )
wfar gt &Y, 91X, O G aF A
Fw T TR
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W R & o ¥ @ Wegm a
o FI g AT AT § WA F@
E T Y=t #1 g 3 37 igw

st IRy WA,
AN wE oz¥ AT ¥ v fag
TR AT F A T TR AT
qr w, s araard, # aw@ &
7g W WNT FRT F—FT T TE X
qwa Fa g gadR o
gafer R Al & R ¥
AfFT 38 € Tog & T g FA
M, 79 A 9§ AEF J& g, wrw
@ Y W qg §AR X1 Ay £
frg ofifedfa § ooofeil #1 seam
a1 far v @ 9R e A fdeta
g

I AR AT A T T WO
forar ar offT EHI OTHA O WoET ofe
feafa €Y | 3@ & MY wawe ofefefa
Yl maft off/m Y@ w
srenr &Y 7Y fear &, Sfe sw A g
wrat wefagi §1 39 F w0 F I AN
g e fean § o A ) ™ ww
Tfmy dRIamagi o R E
Wi Z@ GREn ©7 gH RReT & faar
Y T AN | wifFE @ A
T Y, TA WY 4 9WE o AwEq 1
u frwmg § B wmefic & A«
WO @ W, ol § wee e
FT AT aga Saver a} frar g, aifeemm
¥ g F@iR H—gm g
fex &% oY Fr 3@ & w9 #
% o fow Argw & Iw I g—www
TN FT W Y WR @ | gEr
whm a1 W AR
afrena & qodd @ @ o™
TR g AEedl A ag afearie
g i v Ed 4 5% W arE @1 @
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o Al & frard & faers
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ST

fam 1 o=t = A e

WA, A g A TS T AR

T A AT AT ¥ Yar ¥ fyg
| AR qUE Y weq S 4 9w
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7g forvarer fewmar ar 5 gw gud=l # v
AAAT A AL g 1 AT W
I FT AT TETAT gAY &, 1 I AT
TN FT6F AT RIS 7 & T
g, T WY W 2 1 A WY Mo s
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T qrowae A fFar s, afe
3¢ # fraqe frar erm, &t g Wt
I T ST | T qrferariiE F1 0 FAH
¢ fr 92 29 fr 2w &t a0 ¥ 9 IR
fast & @ &1 i @ @
R o AT g€ &, IW F7 QT U

g o faFme SF & aw o
T TATRAT 99 Q@ &, BroveaT @A
WHRE WM B 1@
TRE ¥ w2 ST geaery T8 I gEAr
Lo g rawar g 17 I
o7 gF fgd | wriw g, s
arqurt § & gy & 7 o7 aw g 2w
FT TT I T A AFIF &
TR AT § W g Y Rt
¥ TR WA G G FIAT §, 0 A qg
AR AT

o1R F dw § gt s qww
T whed ? i § @ A &
ferelt 9T QA=Y T T 8T Wy |
T I F G @ wifew @ §
AN o T @ g g
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oy et F FErt O W oy W
& 39 fr W I gl @t ¥
FBTINE? IR AR TFW frq § fr
TgTEY Tt § A AW @A T G
w9 TAF | AR g g owr &
37 ® agY qarr T § 5 S meAr
fewraa & foa aar 3T & & faw &=
ARG iT @ERA
g T8 1 72 o nfegT ar wd gk
T | 98 uHE FT JY4W g, I/ F1 9
LSRG EAESE: ER R ]
fog & sg @1 Y Sl A qar TG T
& qar 7 & 1 & wre ¥ ag A wwar g
frghamag @ am T IAT T @
&7 " #} fggr #® Swar =
ag @ Jar wrfea 5 3o dar @
@ g ) oy fafaw 93 o § ww A
gyt darr & fafgear s & 20
@ R # ) W g gom w1
qFEA T TG T WK g I8
feafew @R wa{ @ aga a&7 -
Y gAT EeiY | R B A IR FE)
Wt 7 & AT g gk T Ay faer
¥ am, @ g faeT & a0,
T TAT AT FY A F U9 WY, €A
ufus S M A TorrerT X F A
WY, Wi T g FA F qg
R FIE WSET A A Ig TAA B
0 T afew wmy el | W AR 7
oy fag #fg

¥ agw g 5 PR W oRddr
T ATATYS T Erar § A wo e
Iq 9 1 gF 917 AR 7@ AN F gw
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TR Arqurd S ¥ wey ar f gfee
ol &or HRR B AT e feae
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21 % o Yo A g 1w gl dard
F T /YT firer § 9% afx gfomr #t
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fag ot wwE & 98 AT s e
T F fag g dw @ g,
ugt I garE g § @ W g aw
TG IS, Iq qEE GO | S=TE
Tg W P g 5 T oW g W
O A9 WS | G T gEe gard
Wi F G T T R, T AT AW A
AfeT A WTa F, I AW F S §
W AEEE FE g S
W fergeam & @R § qar =t
o HT WY & A T oY A @/
§ % = v dar FfAY, I
WIS FGA | AT F FAWT F
SRR e [ ¥ W o oaw W
FEQ FTE FIETIT FT A F AT
arfed T8 & g & 1 AT X wg
%3 T T | wFA F oAt 5
AT qgT T g )

R 7o faaw § fr arfeeaw
QSR R, AW wfw A @R )
SF 7 T i feemd g 1 N S
QT =T 97 g f6T arar @Y v g )
§ fege 9N W ¥ 9 9w
fearaat #1 AR F W T A v
¥ fiv W 3 g 3§ mferer K S §
N T BT T AwA ) F A A
T A fF W T fawd ue A
T § s fegea A afa o1 §
T § T@a [T & A1 § I WeR
FO I @ T F 9w fmA ¥
oY X ¥ afF SR IR gamEn
A gk g F I ATFAET AT )
TR T § 5w w\ w8
T, g 1 € ¥ @ afeaa ¥ aw
LR GBI R
7} § 5 WY 99 T 9T que €9
T Y AT | TEF FTCT T
o wfew k1 gew B e
v fed fr fegw wax § &
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AW A q@ R fF @A @ ogwr @
AR WRr TIEE ST EEEr QT &%
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FeTE wEE, & ¥ €6 FA B P
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T AEATE | §FE T R ¥ fag
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et & fiaTs 3w A W1 FA F fag
% FA F1 & qUF aFAT g | AT
qg FA T AW GTH IR & TR F
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St ¥ T HY qIF WO A K
9 g | 9F AW ¥ @ A OF
Pz & fog WY ag W FIT T @A
AfgA 1 TR TN e ¥ gy &
mi=r W) 37 & A & fag o= o
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¥ i WY YT St kAl AW @

oY, Tt §9OT F FAX T4 | AT
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S OF T a1 g gy g § fw
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tafro gr @ At @ & 3]
At & 1 afFw & w® o€ 7 mfEx
39 Imafa #1 39 afwy W faeen
fed, F a1 w5 F1E Tdrorr W Ferseerer
?ri%&lﬁqmaﬁmv@aww

o W AT Afgar: ¥ et
¥ e @ ' e fegea @
qret § @ = S, W o

W A O 90 I WK 'y
A =W fggeae ¥ wfa
FgIoTqRAm AT T @ | @
greey ¥ QIR g0 FgAr  9mgar |
Tt 3T | 39 fod fF @S #Y 3
1 T § AR a9 F 9w -
7 ¥ @Y dwel T T g Wk
W S0 @Y STt ¢ R a8 dwewTeiN
A & frar ) T AT ey
e g o e e fagea W
AT F X AT FO WK a9 @
I Wt 7 fegea #v offw o v
* fa $g 7 T T I GO
R 99 79 qg W0 I AN
#¥ SR & faemw W g, e



3068  Resolution re:

[Ere T wAgR ANfgn]
fo o aF gv ¥ 1w and o A
st § 5 5@ I ¥ @ gu feaat
F e f7 T § o S A
¥, w0 FEfe @ A T
sEEl 9 Wl W Ry qwl e
© & Tt Semn ¥ 3, g
THE e FH il Y S ¥ aw
T U w W g fm oW
W FA T qOfaw g S@mEr
MY, T wms  mag ¥
wfeFR &9 77 AT S 79T I -
o g1 Aifed 97 39 dwe T o
AAI AT F, IAAT FT ITHAEL AT
F, 73 fawger 7 gom | Fgr g wCw
g R M ame ¥ @ wfrex
Coear & &9 3 g1, A Wi i .
T AT E ATHF §, T AT L, IA B
i SEAT F WT 9T AT X AW A
FAEA T I | 9T WY 3@ F
g "IT AT § A AR W q7qTd
T AR FT F Y TG AT AT
ST ¥

& us fae ¥ 9ot a9 @ g
v g | W, r f gw ¥ ¥ 7 9w
A T AT, T HFEHEE A F T
DWEF TS F IRT WX W
St g & i AR § 37 Al w e
5y ¥ fog e, X
aify s B, o & g A w7 T,
forg 1 AT ag g0 fF ¥ & fadat
T F AR G Lo AT AT ¢ FAT
i FT A AGH, T GG ¥ FY
wrefrat & w9 § 1€ g sy @
SefY, AT Wq Sfa 9T % fawres W
FiFaT T ST W T W HY fA=w
FT A QAT WST §, I eI §
I Tw F fFERy $T EE St A
AT F, IT W Fad F g, qwe-
A wT LG AAEE L § |
¥ qg & P T g § 1 s

" FEBRUARY 21. 1084

Proclamation . of 2068
Emergency
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Mr. Deputy-Speaker: The hon.
Home Minister.

An Hon, Member: You extended the
time. ... (Interruptions.)

Mr. Deputy-Speaker: We are in the
extended time,

The Minister of Home Affairs (Shri
Nanda): Sir, this debate whatever
has been said in the course of the de-
bate by many Members of this House,
has been for me a source of, not of
any annoyance but....

Shri Tyagi: of encouragement?

Shri Nanda: Yes, it may be en-
couragement; inspite of the things
which have been said and which may
appear as if hon. Members wanted to
scrap the Proclamation of Emergency
yet the underlying current is very
different so far as most hon. Members
are concerned. I appreciate it. I
tried to comprehend the inner purpose
and the inner feeling. The basic
attitude ig patriotic, it jg for the pur-
pose of strengthening this nation and
not for doing any harm to the big
cause of nation’s survival, nation’s in-
tegrity. I understand it, I welcome
very much and feel deeply gratified. 1
recall to my mind; my mind runs back
to the hour to that day when here the
House with complete unanimity wel-
comed the proclamation and extra-
ordinary powers were placed in the
hands of the Government to deal with
the state of emergency to strengthen
the defence of the nation and prepare
the people to face the aggression that
had arisen. At the same time, in the
country too, people rose as one man.
There was such a wave of enthusiasm;
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the whole atmosphere of the country
was charged with g new spirit and
we look back on that with pride and
with hope, That is really the spring
of our strength, the strength which we
need in order not oniy to face this
big problem which looms large before
us, but the threat which is posed,—but
also the other problems which are at
the moment creating in some circles
a sense of discouragement, almost bor-
dering on despair, to use the words
of an hon. Member—] am in great
friendship with him, and they were
sincere words, not simply said in a spi-
rit of accusation. I hope that we will
try to recapture that spirit and try
to bring back that great wave of en-
thusiasm into this country, becauze
after all, the purpose is common.
Does anyone ever think that thic
i country, in its efforts to face the
enemy should in anyway be weak-
ened? Nobody does that. I accept
that position. Therefore, the purpose
is common, So, let us address our-
selves to the content of the resolu-
tion and the issues that have arisen
in that spirit.

A number of questions have been
thrown up and they should be answer-
ed. Many issues have emerged, and
we have to face them. I would
like to deal with the matters again in
that spirit, a spirit of common de-
termination to ensure that the object
of the declaration of the emergency is
tulfilled as rapidly as possible, and let
us try to consider the problems and
the issues which have therefore come
“n before ug and which are looming
‘irge before us.

7

Firstly, 1 believe this is common
ground—and I am saying it on behalf
of the Government—namely, the ex-
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ceedingly far-reaching, almost sweep-
ing powers, which this Parliament
placed in the hands of the Govern-
ment, were not intended for any or-
dinary purpose. Mention was made
of the sword versus the broom, Cer-
tainly if there is no high purpose to
be served, then surely the Govern-
ment would not have been invested
with those powers, and it should try to
divest itself of those powers. I amn
absolutely clear about it. If there is
no crying before us, why should we
have these powers. That is common
ground. If the various provisicns,
namely, the Defence of India Act and
the Rules are not needed, and if they
are staying on there in the statute-
book and if we are having those
powers and if we are only using them
for certain ordinary purposes which
could still be dealt with under the
qrdinary law, there is no need for the
emergency to be there. I accept that
and I would be prepared to be judged
by that test: if actually we have come
down to that position that the main
or the real intent of the proclamati-n
is not being served, not being pursu-
ed—and that is the first thing—and
secondly that there is no such need.
But these two things are very impos-
tant.

Deputy-Speaker: The hon. Minister
may continue on the next day,

17.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
February 24, 1964/Phalguna 5, 1885
(Saka).
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